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BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL
(WESTERN ZONE BENCH) PUNE
ORIGINAL APPLICATION NO. 37 OF 2013 (WZ)

IN THE MATTER BETWEEN

Vanashakti Public Trust & Ors. LApplicant
Versus
MPCB & Ors. ...Respondents

AFFIDAVIT-IN-REPLY ON BEHALF OF THE DBESA
i.e. NEWLY ADDED RESPONDENT NO.9S.

-

1, Mr. Rajesh Rajanibhai Doshi, the Chief Executive
Officer/ Authorised Signatory of the Respondent No.9,
an adult, Indian Inhabitant, aged 56 years, having my
address at Plot No.0S-8, M.I.D.C., Phase 1, Opp.
Savitribai Phule Kala Mandir, Dombivli (E) - 421 203, do

hereby solemnly affirm and state as under:

I say and submit that the Original Applicants No. 1 & 2
herein filed the original application bearing No. 37 of
2013 (WZ) before this Honorable Tribunal on the
grounds and for the reliefs mentioned in the said
Original Application. This Respondent was not made a
party to the said Original Application nor any specific

@, |
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allegation of any act of omisf;‘,ion and/or commission was
made against this Respondent herein nor there was any
specific relief sought qua this Respondent No. 09 herein.

. The said application was heérd and disposed of by this
Honorable Tribunal vide its;Final Order and Judgment
dated 02.07.2015. I crave Ieéve to refer to a copy of the
said Final Order & Judgment dated 02.07.2015, when

~ produced.

. By Order Clause No. 58 (3) of the said order, this
Hon’ble Tribunal directed thé Dombivili CETP (total 16.5
MLD) to pay the restituti}on and restoration costs
mentioned in the said Clausé No. 58 (3) and based on
that the Responde_nt No.i 01 (MPCB) called this
Respondent No. 09 and the Respondent No. 10 herein to
deposit the above-mentioned restoration and restitution

Cost.

. Since this Respandent No. 0|9 was not a party to the
original proceedings and theg said Order and judgment
dated 02.07.2015 was pasised without hearing this
Respondent No. 09, hence thiis Respondent No. 09 filed
a Civil Writ Petition No. 7208 .of 2015 before the Hon'ble
Bombay High Court, whichi stayed the operation of
clause 58 (3) of the said Order against this Respondent
No. 09, Few of the other Respondents, herein, also filed
their respective Writ Petitiéns and they were also
granted same ad-interim reliefs and the hearing of all
Writ Petitions was made toge_pher. I carve leave to refer




to and rely upon the said ad-interim stay orders and the
proceedings of the said Writ Petition No. 7208 of 2015,

when produced.

. The Applicants herein filed SLPs before the Hon’ble
Supreme Court of India against the said ad-interim
orders passed by the Hon’ble Bombay High Court and
the Hon'ble Supreme Court by common Order dated
05.07.2017 disposed of all the SLPs, whereby this
Respondent No. 09 was given liberty to either file
Review Application before this Hon’ble Tribunal or to file
Statutory Appeal before the Hon'ble Supreme Court. I
crave |leave to refer to and rely upon a copy of the said
QOrder dated 05.07.2017 when produced.

. I say and submit that pursuant to the above said Order
dated 05.07.2017, this Respondent No. 09 filed a
Review Application No. 04 of 2017 before this Hon'ble
Tribunal and this Hon’ble Tribunal vide its Order dated
19.11.2019 allowed the said Review Application in terms
of the said Order. 'A copy of the said order dated
19.11.2019 is annexed hereto and is marked as

Exhibit-"A".

. By an order dated 05.03.2020 passed in the above
Original Application No. 37 of 2013, this Hon'ble
Tribunal was pleased to observe that by said Order
dated 19.11.2019, by which the said Review Application
No. 04 of 2017 of this Respondent was alldwed, which
by implication set aside the findings at paragraph 58 (3)
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of the said judgment dated 02.07.2015 passed in
Original Application No. 37/2013 (WZB). A copy of the
said Order dated 05.03.202@¢ is annexed hereto and is

marked as Exhibit-"B”.

. By an order dated 24.06.2020, this Hon'ble Tribunal
directed the Applicants to imiplead this Respondent No.
09 to the above Original App!ication and serve a copy of
the amended copy of Originial Application and copy of
other documents and this Respondent was allowed to
file its reply in termé oif the said Order dated
24.06.2020. A copy of the said Order dated 24.06.2020
is annexed hereto an_g:l is marked as Exhibit-"C".

. I respectfully and humbly do? hereby raise the following
preliminary objections as toithe maintainability of the
present pfoceedin.gs against this Respondent No. 09 and
' that the said preliminary objections be kindly considered
by this Hon’ble Tribunal before dealing with any other
aspect/ issue in the matter against this Respondent No.

09. The preliminary objections are as under:-

a. The Original Application No. 37 of 2013 is not
maintainable against this Respondent 'No. 09' and is
liable to be dismissed.

b. The Original Application No. 37 of 2013 is bad in law
and on facts at least§ against this Respondent No. 09
and is thus liable ‘to' be dismissed with Cost against

this Respondent No. 09.




. That the Original Apptication No. 37 of 2013, to the
extent it is allegedly concerned with this Respondent
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No. 09, is beyond the scope of jurisdiction of this

Hon'ble Tribunal to pass any Order against this
Respondent No. 09.

. The Original Application No. 37 of 2013 has been
finally disposed of by this Hon'ble Tribunal vide its
said Order dated 02.07.2015 and thus nothing
remains in the Original Application to be heard.

. The concerned Respondents, who were the Parties to
the Original Proceedings, when the said Order dated
02.07.2015 was passed, have already filed their
respective Statutory Appeals pursuant to the liberty
granted by the Hon'ble Supreme Court by said Order
dated 05.07.2017 and that the said Appeals are
pending.

Pending the said Appeals before the Hon'ble
Supreme Court, the Appiicants herein filed one
Execution Application No.08 of 2019, however in
view of the pending of the said Appeals, this Hon'ble
Tribunal by its said Order dated 05.03.2020 has
dismissed the said Execution Application No. 08 of
2019. A copy of the said Order dated 05.03.2020 is
annexed hereto and is marked as Exhibit-"D".

. In view of the abovementioned Orders the present
Original Application No. 37 of 2013 is not
maintainable against this Respondent No. 09.



. In the amended Original Application No. 37 of 2013,

the Original Applicapts have only amended the cause
title of thereof andisave and except impleading this
Respondent No. 09 and Respondent No. 10 herein,
no other amendmeht at all is carried in the Original
Application. Thus, jthere is nothing new in the
amended Original Application No. 37 of 2013 and the
Original Application| before amendment has already
been disposed of by said Order dated 02.07.2015
and that the Originjal Applicants have not filed any
Appeal against the s:aid Order dated 02.07.2015.

The present Originél Application No. 37 of 2013 is
not maintainable a:t least against this Respondent
No. 09. ?

10. Without prejudicé to the abfove preliminary objecticns,

I will now deal in the following manner with the Original

Application No. 37 of 2013 filed by the Applicants.

a. That no specific allegation is found raised against this

Respondent No.- 09. Also, originally this Respondent
No.9 (DBESA) was not joined as a party Respondent. It
may be appreciated that during the course of the
proceedings in the matter before passing the Impugned

Order during the course of hearing of the Original

Proceedings, the Respondent No. 08, MIDC, herein
requested this Hon’ble Tribqnal to join the Societies,
which were running CETPs in MIDC areas, as Parties,




however this Hon'ble Tribunal by its order dated
12.02.2014, clarified that there was no need for the
same for the reasons mentioned in that Order. A copy of
the said Order dated 12.02.2014 of this Hon’ble Tribunal
is annexed hereto and is marked as Exhibit-"E".

. The above said Order dated 12.02.2014 of this Hon'ble
Tribunal shows that there was nothing on record nor in
the said Original Application filed by the Applicants
against this Respondent No.09 and therefore this
Respondent was not impleaded in the original

proceedings at the relevant time.

. In fact, a bare perusal of the said entire original
app;l‘ication, shows that nothing is contended, averred
against the CETP of this Respondent nor any specific
relief was sought against the CETP of this Respondent.

. The said Original Application shows that it was filed in
respect of the alleged pollution of the Ulhas River
supplying drinking and potable water to Badlapur, Navi
Mumbai, various villages etc., whereas it came on
record before this Hon’ble Tribunal during the original
proceedings itself, that the CETP of this Respondent
No.9 was not releasing its treated effluent in any part of
the drinking zone of the said river and rather there is no
dispute till date that the CETP of this Respondent No.9
releases its treated effluent in the saline zone and the

2608



ERTRIIE, Ty T

was never found mixed up with drinking, potable water
and thus there was no reason for making reference in
the said original application to the CETP of this
Respondent No.9 nor there is any report even as on day
on record before this Hon'ble Tribunal that the CETP of
this Respondent No. 09 is causing any pollution to the
drinking, potable water oi‘ the Ulhas River. It is
submitted that even as per the Irrigation Department
and the River Policy of the Govt. of Maharashtra, it
would be evident that the; CETP of this Respondent
No.09 has never discharged its finally treated effluent
into the drinking water at r,fmy stage nor it was even
discharged in the Ulhas/.Waidhuni River. A copy of the
Affidavit dated 16.02.2015 of the Irrigation Dept. filed in
the proceedings and a copy bf the said River Policy are
annexed hereto and are; marked respectively as
Exhibit-"F” & “G".

. The said Original Application;shows that it was filed by '

raising specific contention th@at various Industries were
discharging  their untreated; trade/ industrial effluent
directly into the drainages. anid nullah eventually flowing
into Ulhas River and thereﬁ:y making the same and

“surrounding atmosphere highly toxic and noxious,

whereas the CETP of this ReSpondent is discharging the
treated effluent and that alsp discharging the same in
the saline zone and thus the alleged contentions of the
Applicants were not referable ito this Respondent No.9.




R L L
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f. It is humbly submitted that the CETP of this Respondent
No.09 is discharging its treated effluent in the Ulhas
Creek/ in saline water zone which is completely different
from discharging the treated effluent in the Ulhas River
and that the Applicant is trying to mix up both and thus
trying to misguide this Hon’ble Tribunal to believe as if
the CETP of this Respondent No. 09 is mixing its treated
effluent in the Drinking water and thus causing
pollution, which is completely incorrect and false. It is
humbly submitted that in the ordinary and day- to-day
life, the term “River” is considered as a “Water Body
having drinking/ sweet water” and further that a bare
perusal of the Original Application, will also show that as
if the Applicants have also meant the same, Even As per
the facts on record of this Hon’ble Court, would show
that it is an admitted fact that the CETP of this
Respondent No. 09 is discharging its treated effluent in
the Ulhas Creek/ Saline Zone and not in the drinking/

water zone at any stage/ point of time.

g. Another contention in the Original Application as an
alleged reason of pollution was mentioned that MIDC i.e.
the Respondent No. 08 herein was required as duty
bound under law, to construct the pipe line to carry the
treated effluent from CETPs in its areas to the disposal
point recommended by the NIO to dispose in the Ulhas

river but no such carrier pipe lines were constructedC




1
cineedt |

This alleged contention of thb Applicant itself shows that
the responsibility to constru:ct such pipelines were that
of the Respondent No. G)B and not that of this
Respondent No.9. Thus, the jcontentions of the Applicant
as to construction of pipe-lines and upon failure thereof
as to consequences, wer:re not referable to this
Respondent No.9.

|
The said Original Appiicatipn refers some Industries

against which alteged Show Cause Notices were claimed
to be issued but there is nio averment that as if any
show cause notice was is#ued to the CETP of this
Respondent No0.09. Thus, | the contentions of the
Applicants as to alleged show cause notices were not
referable to this Respondent No.09.

The Applicants have referrediand have relied upon some
alleged reports, annexed to the Original Application, and
such reports were claimed toé be prepared by authorities
based on sample taken froq;n certain locations. These
reports themselves show that no sample was at all
taken from the CETP of this fﬁespondent N0.09 and thus

those alleged reports were éalso not referable to this

Respondent No. 09. |

In para 9 of the said Original Application, there are
specific contentions made, which clearly show that the
said Original Application was never filed alleging any

10
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breach on the part of the CETP of this Respondent No.0S
and thus the said Original Application was not referable

o to this Respondent No. 09.

k. There is clearly allegation in the Original Application,
‘that the Respondent No.1 was engaged in routine
sampling of discharges, which was done on a
predetermined date, which enabled the violators to
clean up any trace of the illegal and toxic discharges at
the points where the sampling was being done and that
those alleged discharges were done by bypassing the
CETP path and by directly discharging into storm water
drains which were meant to allow excess rain to drain
out fram the city and such discharges carried acidic type
of emissions resulting in severe deterioration of air
quality in the inhabited areas to the river. As per the
Applicants, as the Respondent No.1 was not properly
discharging its duty, thus the Ap\plicants themselves
collected the samples of the above said discharges and
found that the results were alarming and that they
informed the Respondent No.1 and other concerned
authorities about the sarhe. The point, which this
Respondent No. 9 is making from the above is that, the
Applicants referred to some industries violating the rules
“and discharging their untreated trade effluents directly
in the Ulhas River and bypassing the path of the CETP,
which itself shows that these contentions, samples,

results etc. were also not referable to this Respondent @




No.9, who is running a CETP of its Members and that
there is no finding against ;this Respondent No.9 that
this Respondent have ever directly discharged untreated
trade effluent in the river. No allegation raised against

this Respondent No. 09.

Without prejudice, it is s@bmitted that as per the
Applicant itself, it has carrjed out/ done several site
visits for inspection and collgction of samples of various
individual industries along with various Govt. Agencies/
expert including MPCB, MIDC, CPCB, IIT, NEERI etc.,
however no case was pointéd out against the CETP of
this Respondent No. 09 nor ?gainst any of the Member
Industry of this Respondent,No. 09, which might have
found discharging its respective treated/ untreated
industrial effluent directly inté“the nullah as alleged or at
all. It is submitted that rather it is on record that the
Members Industrial Units of f:his Respondent No.09 are
sending their industrial effluents in closed MIDC Pipe-
Line to the CETP of this Respbndent No. 09, who in turn
after treatment discharges thfz same in the Ulhas Creek/
Saline Water Zone through the pipe line of the MIDC
and thus the same does not rhix/ meet the nullah or the
sweet water zone etc. at any gstagé/ point/ time,

.The Applicants in para 10 of their Original Application

have referred alleged joint ?ampling with Respondent
No.1 and based on that also claimed to have conducted

12
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tests privately. However, the alleged reports claimed by
the Applicants show that alleged samples were
submitted to the lab by the Appiicants and not by the
Respondent No.1. In fact the Applicants themselves
admitted that the results of the tests conducted by them
through private labs were nowhere near to the alleged
test results of the Respondents No.l and/or 4. In fact,
as per the Applicants themselves, the concerned
authorities also rejected the alleged results of the tests
tonducted by the Applicants through some private lab
and as per the Applicants themselves, the authorities
wanted joint sampling and testing through some
reputed academic institution and thus ruling out the test
results of the Somaiya Vidyavihar Private Lab. Thus,
these alleged test results were also not referable to this

Respondent No.9S.

. Without prejudice to what is stated in last preceding

paragraph, I humbly submit that the officers,
representatives, staff etc. of this Respondent No.9 were
never informed about any such alleged joint sampling
nor as to the knowledge of this Respondent, any such
joint sampling was ever taken from the CETP of this
Respondent nor copy of test result of any such sampling
was ever given to this Respondent No.9. Thus, the
alleged joint sampling, its alleged test results were also

never referable to this Respondent No. 09. Without

@

prejudice, it is submitted that although the MPCB,
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during the original proceedings before passing of the
Impugned Order and Judgrénent dated 02.07.2015 by
this Hon'ble Tribunal, has spbmitted extensivé data of
samplings done by MPCB, however, to the best of the
knowledge of this Responaent No. 09, no adverse
finding against this Respondent No. 09 is found by this
Hon'ble Tribunal based on thﬁa alieged data of the MPCB.
. A.further perusal of the Orig%nal Application would show
that the Applicants havei cited examples of few
individual industries conteﬁding.that they found causing
pollution and the Applicants made written complaints
with authorities, but no action was taken. I humbly
submit that no such any aliegation as to causing any
pollution is found made e;lgainst the CETP of this
Respondent No.9. |

. The remaining paragraphs @'}f the Original Application
would show that based én the above mentioned
violations allegedly caused | either by few individual
industries or by those inéiustries who were found
discharging their untreateditrade effluent directly in
Ulhas River by bypassing theé CETP, the Applicants have
sought various reliefs and sirﬁnce there was no reference
to this Respondent No.9 as to causing any pollution thus
consequently there could alsof not been any relief sought
by the Applicants against this:Respondent No.9.

14
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g. Grounds (a) to (j) in the said Original Application show

that the same were also based on the contentions of the
Applicants as mentioned above i.e. (a) individual
polluting industries and no action against them by
concerned authority, (b) discharge of untreated trade
effluents from individual industries directly in Ulhas
River and by bypassing the CETP, (c¢) failure of
construction of pipe line to carry treated discharge to
the designated banks of river, (d) results of said alleged
sample tests, which were even rejected by all
authorities etc. and thus none of the ground was also

referable to this Respondent No. 09.

. The Applicants have sought as many as 23 reliefs

including main and interim ones and out of those sought
onty one following relief pertaining to the CETPs falling
in the areas of the MPCB i.e. the Respondent No. 1 and

the relief sought was as under:

“To direct the MPCB to appoint an officer who will
monitor the work of the CETP and the Applicants be
given access for random joint samplings to be carrfed
out for a period of one year or as deemed fit by this

Hon’ble Tribunal”

Pertinently, in the final order dated 02.07.2015, only the
Monitoring of all CETPs in MPCB areas was directed by

MPCB but the Applicant was not allowed for any joint
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inspection/ sampling etc. as was sought. Thus save and
except the above prayer/ rqlief, even no other prayer/
relief was also referable to th@is Respondent No. 09.

. Save and except a copy of the said Original Application,
this Respondent No. 9 is hot served with any other
Affidavit etc. of the Appiican}s and therefore I presume
that the Applicants have |not filed their any other
affidavit etc. in the above matter. Thus, in case any
other affidavit etc. of the Applicants is found in the
proceedings, I crave leave oféthis Hon’ble Tribunal to file
additional affidavit in reply dealing with the said affidavit
etc. of the Applicants.

. It is thus humbly and respéctfully submitted that the
said Origina_l Application w;as not referable to this\‘
Respondent No.9. Without pi'ejudice, I say and submit
that direction of this Hon'ble Tribunal by final Order
dated 02.07.2015 as to monitoring of all CETPs from
time to time is a general direction and not anly for the
CETP of this Respondent No. 9 in isolation. Thus, it is
gvident that the Original Appllication was not referable to
this Respondent No.9 and tl?at is the reason that this
Hon'ble Tribunal rightfully by its said order dated
12.02.2014 rejected the application of the MIDC,
Respondent No. 08, to imqlead the Societies, which
included this Respondent No.9 also, running the CETPs.

16
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11. With reference to the various Affidavits of the
Respondent No.1, copies of which are served on this
Respondent No0.09, I am dealing with only those
contentions of the Respondent No.1l, which are
concerned with this Respondent No.09. Rest of the
contentions of the Respondent No.1 are not deemed
to be admitted by this Respondent No.09.

a. That as per Respondent No.1 (MPCB) the CETP
of this .Respondent No. 09 (DBESA) has a
capacity of 16 MLD, whereas the actual effluent
received at the relevant time was only about
12 MLD.

b. As per the MPCB, the treated effluent of the
CETP of this Respondent No. 09 was discharged
into Ulhas Creek. The f:ipeline from CETP of
this Respondent No. 09 to Ulhas Creek to carry
treated effluent was to be provided by the
Respondent Nc.8 i.e. MIDC but for certain
reasons, the same was delayed. Thus, in my
humble and respectful submission, this delay
could not be held attributable to this
Respondent No. 09.

c. As per the MPCB, there were many sources of
water pollution in Ulhas River basin, which
mainly included the several illegal industrial
units like Jean Washing Units in Ulhasnagar,
which generated significant  quantity of

17
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industrial effluents. I humbly submit that these
Jean Washing Industries are not members of
this Respondent. ;

As per the MPCB, the other main source of
water pollution wa$ untreated huge domestic
sewage from variogs urban areas and directly

discharge thereof m into Ulhas River or in

- Waldhuni River, wHereas it is on record that

the CETP of this Respondent No.09 has never
discharged any uéntreated effluent in the
Waldhuni River. |

As per the MPCB, the Water quality of Waldhuni
River was abused by dumping of wastes in the
river stretching arﬁd the quantity of such
dumped waste was :not quantified. There is no
allegation that the (‘ZETP of this Respondent
No.9 was dischargi;ng its treated/ untreated
effluent in Waldhuni;River or in its stretch. This
Respondent has never discharged at any place
any untreated efflueht.

I humbly submit theit due to non-availability of
the essential infrastﬁucture/network, _which was
to be provided by the Respondent No.08, as to
segregation of industrial effluent of textile units
from that of chemical units and accordingly
collection thereof ahd to carry the same to
respective concerned CETP, the outlet norms as
to COD/ BOD of the CETP of this Respondent

18

2619



B

13.

No.9 got disturbed for no fault attributable to
this Respondent No.9S.

g. I submit that I could not find any allegation
raised by the MPCB in respect of the CETP of
this Respondent No. 09 for which this
Respondent No. 09 could be held responsible.

12. With reference to the Affidavit of the
Respondent No.2:

a. It seems that by the said Affidavit, the Respondent No.2

have submitted before this Hon’ble Tribunal as to
various directions given to various authorities for water

pollution monitoring, appointment of expert agencies

etc.

. There was not any contention raised about the CETP df

this Respondent No.9.

. Thus, no case of pollution by the CETP of this

Respondent No.09 was made out.

This Respondent No.9 is not served with copy of any
affidavit of the Respondent No.3 i.e. MoEF, Govt. of
India. Therefore, in case any affidavit is found filed by
the Respondent No.3 and in that affidavit any
allegation/ contention is found raised in respect of this
Respondent No0.09, then I reserve my right to file
additional affidavit with liberty of this Hon'ble Tribunal to

™

deal with such affidavit of the Respondent No.3. O

19
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With reference to the Af_fidavit dated 18.02.2015
of the Respondent No. 4 i.e. CPCB:

a. CPCB filed its action taken report by that affidavit.
b. As per CPCB, the MPCB japart from various other

proposals, also submitted beifore CPCB as to importance
of laying of treated effluent disposal pipe-line from CETP
to Creek.

. Periodic review of the imp@lementation of the action

plans for CPAs, SPCBs etc.

. Both the CETPs as Dombivlii including the CETP of this

Respondent No.9 (Textile CETP-DBESA) indicate
exceeding COD/ BOD values than standard norms and
thus directed MPCB for regular monitoring.

. I say and submit that the reason for exceeding the

prescribed values of COD/ BOD by the CETP of this
Respondent No0.09 has already come above in the
various affidavits fited by th¢ MPCB itself, whereby the
MPCB has submitted and this Hon’ble Tribunal have
recorded in the said Order dated 02.07.2015 that the
MIDC was required to proyide the infrastructure to
segregate industrial efﬂuem;;s (textile from chemical)}
and to carry the same to thq designated CETP and also
to provide the pipe line from CETP outlet to discharge
point i.e. Creek' and since none of them was provided,
thus this Respondent No. 09 can-not be held responsible
for the exceeding values of the COD/ BOD as more
particularly submitted in the later part of this affidavit
es_pécially, when the said Pipe line work/ network
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(required to be done by MIDC) is not yet completed as
per the NIO Report.

Wwith reference to the respective Affidavits of the
Respondent No. 5, i.e. KDMC, Respondent No.6,
i.e. Ulhasnagar Municipal Corporation and the

Respondent No.7 i.e. the Respondent No. 7 i.e.

Badlapur Municipal Council: I submit that no
allegation is raised against this Respondent No.09 and
therefore I am not dealing with the same.

with reference to the Affidavits of the Respondent
No. 8 i.e. MIDC:

a. The MIDC itself stated that it is their function to

provide the Iinfrastructure as to proper
collection and segregation system for industrial
effluents from various Industrial Units and also
to provide pipe-line to carry the same to CETP
for treatment and that MIDC is taking steps to
improve and maintain the collection/
segregation system etc.

b. MIDC also admitted that laying the pipeline
from CETP to creek, discharge point is its
responsibility and that MIDC was taking steps
for the same.

c. The MPCB in its affidavits submitted that the
MIDC was taking steps to provide infrastructure
to segregate textile effluent from chemical
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effluent and also, to carry the same by
underground pipeline from the respective

industrial units to the designated CETP.

. It is humbly submiitted that the Members of

this Respondent No§09 are the textile industries
and they do not relpase toxicants and that the
CETP of this Respondent No. 09 is satisfactorily
meeting prescribed norms of COD/ BOD.

. Thus, even the affidavits of the MIDC show that

the CETP of this Regpondent No.9 could not get
the required essential collection system/
segregation of effluépnt, underground pipeline to
carry the effluent to CETP and pipeline to carry
the treated effluen;t from CETP to discharge
point in Ulhas Cr;“eek. However, now the
Respondent No.08,! have iniflated steps to
provide the said netivork as to collection and/or
segregation of effluents to carry to concerned
CETP and then to lcarry the treated effiuent

- from outlet point of the CETP to the point of

discharge as recomnﬁended by the NIO and this
would be completed; the results of the CETP of
this Respondent No. 09 are fairly and
satisfactorily improved and would further be

improved.

. It is thus submitted?that in the absence of the

above-mentioned | infrastructure - as  to

collection, segregation ‘and discharge, this
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17.

Respondent No.9 cannot be held responsible
for any alleged non-compliance with the
prescribed values of COD/ BOD at all times.

BRIEF FACTS: Relevant facts in brief are as under:

The MIDC formed the Industrial Areas of Dombivali
some-where in and about the year of 1965-1966 and
after its formation, the Textile Units came to be started
and mainly of them the SSI Units. Pertinently even
before formation of MIDC, in the Area of Dombivali and
Kalyan there were many Chemical Industries and few of
them of Large Scale, and in the absence of any effluent
treatment facility, they were discharging their untreated
Industrial Waste and Effluent Ulhas Creek. It may be
appreciated by this Hon’ble Tribunal that toxic chemicals
are used in Chemical Industries and not in the Textile
Industries, and member industries of This Respondent
are Textile Industries and none of them is using any
toxic chemicals. Pertinently, as to the knowledge of this
Respondent No.09, that no material was placed before
this Hon’ble Tribunal to show that any toxic/ hazardous
elements was/ were found in the treated effluent of the

CETP of this Respondent No. 09.

. The CPCB categorized 17 types of Industries as highly
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polluting industries. The Textile Industry does not fall in @
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9@ cefractory/ calcitrant chemicals and thus such chemicals

that list. Some of the type of industries falling in that
list, were/ are also situated in MIDC Area. A copy of the
said list of said 17 types of industries categorized as
most polluted industries by the CPCB is annexed hereto

and is marked as EXHIB;I-“H".

. This Respondent is a companyé registered under Section

25 of the Indian Companies Ajct, 1956 having its office
at the address mentioned in the cause title of the
Petition. A copy of Certiﬁcatej: of Registration of This
Respondent, showing it is registered under section 25 is
annexed herewith and is marked as EXHIBIT-"1".

. This Respondent was formed Qn or around 20.08.1997.

This was formed to install and fun a COMMON EFFLUENT
TREATMENT PLANT (CETP) toé treat industrial effluent
from the Textile Industries in MIDC Phase-I, Dombivali
and to discharge the treatedi effluent into the MIDC
Drainage System and from there it is taken to Arabian
Sea through Saline Water Zonﬁe of Ulhas Creek by the
MIDC. As on day there are about 147 Textile Industries,
which are the members of this Respondent and they are
MSME Textile Industries and out of which as on day
about 40 Industries are closed for one reason or the
other. None of the Textile Irhdustry Member of this

Respondent is using any toxic nor any hazardous/
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are not found in the effluent discharged from the

Member Industries of This Respondent.

. It is submitted that all the shares of this Respondent

Company are owned by its Textile Member Units and
that the entire Managing Body/ Board of Directors/
Office bearers of this Respondent are out of the Owners
of some of the Member Units and that ali of them are
Honorary Members and are not withdrawing any
remuneration nor any fees nor any salary etc. All the
policy decisions o} this Respondent are taken in the
General Body meeting of all the Shareholders i.e.
owners of all Member Textile Units and accordingly the
Office Bearers/ Board of Directors/ Management Body
implements the policy decision taken in the General
Body meeting. It is submitted that each Member Unit is
responsible to run the CETP and also is responsible to
bear the obligation or [liability if any faced by this

Respondent.

. This Respondent was given plot of land by Respondent

No.8 somewhere in 2001. Subsequently CETP was
constructed by this Respondent and the same was
commissioned in 2003. The CETP of this Respondent
was formed and designed only to treat textile
industrial effluent. However, subsequently since
the MPCB had issued closure notice to about 267
industries including almost all textile industries
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(Members of this Respondent) and insisted that
unless and until this Resfpondent confirms to even
treat the chemical industrial effluent, the
members industries of this Respondent will not be
allowed to be reopened.%This Respondent No. 09
was not at all willing to accept this condition since
this Respondent CETP was not designed to treat
effluent of chemical induétries and then the MPCB
in the meeting held on ;25.02.2002 assured this
Respondent that there will be a very meagre
quantity of the industrial effluent discharged by
chemical industries which will not adversely affect
the functioning nor the ovferall load on the CETP of
this Respondent will be much varying than the
designed parameters and therefore it should

easily take the chemiFal effluent load and .

therefore treatment of combined effluent would be
possible and further thatiin the said meeting this
Respondent was press@urized to agree for
amalgamation of the CEfTP of this Respondent
(Textile Effluent) with CETP of the Respondent No.
10 (Chemical Effluent).| This meeting was also
attended and participated b\,{ the officials of the MIDC,
Respondent No.8. This Re$pondent was also under
tremendous  pressure toi commission CETP by
31.03.2002 eise to face penal water charges, which is
200% of the applicable w.;':\ter charges for relevant
period. As water for textile industries is one of the major
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raw materials, therefore feared that water would be
supplied at penal water charges. This would have
proved fatal to the textile industry even to survive. It is
submitted that under these circumstances and having
no other option, this Respondent No. 09 agreed to treat
the industrial effluent discharged by chemical industries.
Initially the inlet COD norms for which the CETP of this
Respondent was designed, was to receive the effluent
having COD upto 700 mg/l but subsequently planned to
expand 700 COD to 1200 COD to treat textile effluent
only but under above mentioned compelling conditions it
was increased to 1600 COD by accepting to treat
chemical effluent also. A copy of the Minutes of the said
Meeting dated 25.02.2002, is annexed hereto and is
marked as EXHIBIT-"1", I crave leave to refer to and
rely upon copy of few closure notices as mentioned

above, when produced.

. It is submitted that in the MPCB CEP1 Action Plan-
2010 for Dombivli (in long term action plan
section) recommended segregation of the textile
effluent from chemical effluent and this act was
required to be done by the Respondent No. 08 and
also specifically ruled out the amalgamation of the
said both CETPs as was sought by the MPCB
during the said Meeting dated 25.02.2002. Further
the MPCB CEPI Action Taken Report 2013 for Dombivli
shows that the aforesaid work of segregation was not
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done. This Action taken report again ruled out the
amalgamation of the said both CETPs. An extract of the
said CEPI Action taken Report-2013 is annexed hereto
and is marked as EXHIBIT-TK".

It is submitted that the MIDC by its letter dated
23.02.2017 has informed this Respondent that it has
started the work for providirﬁg HDPE drainage lines and
construction of chambers for separation of textile and
chemical effluents. I submit ﬁhat the Respondent No. 08,
MIDC, by its letter dated 25.01.2019, informed this
Respondent No. 09 that the work of segregation of
effluent carrying pipeline fof textile and chemical
effluents is completed to the extent of 90% and is in
progress and that the stipuléted dated of compietion as
per tender is 05.02.2019. Itgis submitted that however
the said work is not even till date completed and thus
the segregation facility is still not made available to the
CETP of this Respondent No. 09. A copy of the said
letter dated 23.02.2017 is, annexed hereto and is
marked as EXHIBIT -*L” and a copy of the said letter
dated 25.01.2019 is annexeg hereto and is marked as

EXHIBIT- “"M”

I say and submit that from the above it is evident that
during the said meeting 25.02.2002, this Respondent
No.9 was pressurized to agree to receive combined
gffluents of textile and chemical and to treat the same
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and also to agree for the amalgamation of the CETP of
this Respondent (Textile Effluent) with the CETP of the
Respondent No. 10 (Chemical Effluent), whereas both
were found by the MPCB itself as non-feasible and not

scientifically possible.

. It is submitted that the CETP of this Respondent was

installed somewhere in the year of October, 2000 and
since then this Respondent is upgrading its CETP in
regular interval of certain years by utilizing the best
available and feasible upto date technology and technics
in the field and for doing so this Respondent has spent
on such upgradation several crores of rupees since
October 2000. I crave leave to refer to and rely upon
the chart of regular upgradation of the CETP of this
Respondent along with the details of the expenditure
incurred by this Respondent No. 09 along with copies of
the relevant supporting documents, when produced.

. This Respondent is regularly maintaining and upgrading

its CETP. This Respondent is also incurring huge cost
and expenses on the operation of the CETP. I crave

29

leave to refer to and rely upon a copy of chart showing

details of such cost with copies of the relevant

supporting documents, when produced.

. The CETP (Textiles) of this Respondent is discharging its

treated effluent through the MIDC Drainage System in

2630



1 cob bkl

Ulhas Creek in Saline Water Zone and it does not come
in contact at any point of time with sweet water/
drinking water zone. There, is no finding in the said
Order that the CETP of this Respondent is discharging its
effluent in sweet water zone or in Waldhuni River.

.It may be appreciated that .in MIDC Area, there is no

separate carrier pipe-line for chemical effluent and the
same is mixed in the pipe ;Iine meant only for textile
effluent. This separate line is to be provided for by the
MIDC, the Respondent No.8 and till this is done, the
pipe-line of textile industries js burdened with effluent of
chemical industries, which ;to greater extent further
pollute the textile effluent. However, the MIDC has now
finally initiated the steps for iprc:midint_:j the infrastructure
to segregate the industrial effluent of chemicat
industries from that of the e;ffluent of textile industries
and once it will be doneg, the|results of the CETP of this

Respondent No.09 are expected to be improved.

Further for having second efﬂluent collec.tion system, the
MIDC, Respondent No. 8 put a condition that cost of the
same as well as cost of alhed works to be incurred by
this Respondent, whereas it viuas the duty and obligation
of the Respondent No. 8 to provide the same on its own
cost and expenses and espeéially in the circumstances,
when apart from water charges, the Respondent No. 8 is
collecting draihage cess cl'flarges for providing and

|
‘ maintaining the drainage/ sewage systems.
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0. As to the issue of treatment of chemical effluent by
CETP of this Respondent, it was clearly told to this
Respondent that the chemical load shail be of very
meagre quantity, which will not affect the functioning
nor the results of CETP of this Respondent. However,
the same was not found correct and in the absence of
availability of the proper coflection and segregation
network, the CETP of this Respondent No. 09 was
heavily burdened with undesired industrial effluent of
chemical industries and which not only had potential but
actually and adversely affected the functioning and
results of CETP of this Respondent No. 09,

p. The effluent of chemical industries to a great extent
pollutes the textile effluent. This being so, there was/ is
a grave need for providing two separate pipelines for
chemical effluent and for textile effluent and the same
have till date not been provided by Respondent No.8
and thereby adversely affecting the performance of the
CETP of this Respondent No. 09.

g. That even smali-scale units of chemical industries
having effluent gquantity less than 25 CMD were
discharging COD of as high as of 5000 mg/l (in some
cases even about 20000 COD) whereas the CETP run by
this Respondent No. 09 is designed to treat the
industrial effluent having COD up to 1600 mg/Il. It may

also be understood that the Intet COD norms of the @
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CETP of this Respondent No.09 (which is designed and
approved to treat effluent from textile industrial units)
are totally different from that of the Inlet COD norms of
the Chemical CETP, like that of the CETP of the
Respondent No. 10 herein, which is designed and
approved to treat effluenf from chemical industrial
units). The Inlet COD norms for Textile CETP
(Respondent No. 09) are very less/ low in comparison
with the Chemical CETP i.e. the CETP to treat industrial
effluent of chemical industries.

That the industrial effluent’ discharged by the textile

industries members of this :Responde'nt No. 09 do not

contain any toxic/ heavy chemicals. It may be
appreciated that the scientific meaning of refractory/
recalcitrant COD means the ﬁuality of industrial effluent
discharged is not biodegradable, whereas the quality of
the industrial effluent discharged by the CETP of this
Respondent No. 09 is biodegﬁadable.

It may be appreciéted that the industrial effluents of the
members of this Respondent are connected with CETP
(Textiles) through drainage ‘pipe network provided by
MIDC and that they do not come in contact at any point
of time with sweet water/ drinking water zone or supply
resource. From the CETP Textile the treated effluent is
also discharged through drainage line provided by MIDC.
Thus, at no point of time, the untreated (partially
treated) effluent coming to the inlet point of the CETP-
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Textiles or the treated effluent going from the outlet
point of the CETP Textile mixes with/ pollutes the sweet

water/ drinking water.

It is humbly submitted that in the original proceedings,

an Executive Engineer, Irrigation Department Thane
filed its affidavit dated 16.02.2015 (Exh-‘F* hereto)
before this Hon'ble Tribunal. By the said affidavit 4
outlets for disposal of waste flowing in Ulhas River was
submitted and that out of them 3 outiets being in saline
water, which is not usable. The CETP of this Respondent
comes in saline zone. The above contentions of this
Respondent also find support from the river policy, Exh-
‘G’ hereto, (of the State Govt. of Maharashtra) and a
copy of the map provided by MIDC.

The Ministry of Environment and Forests vide Office
Memorandum dated 13.01.2010 based on
Comprehensive Environment Poliution Index (CEPT)
during year 2009-2010 declared Dombivali as critically
polluted area and imposed temporary moratorium on
establishment of new industries and expansion of
existing industries in Dombivali area. However,
subsequently, the MPCB, conducted CEPI and it found
substantial improvement in Dombivili area. Based on
this improvement, the Respondent No.1, vide its letter
dated 11.02.2011 addressed to the CPCB, requested
lifting of moratorium based on action taken report in
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respect of areas falling under 4 CEPI including Dombival@"
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and thereafter the said .mo;ratorium was successfully
lifted by the same Ministry, who imposed it, vide Office
Memorandum dated 15.2.2051L It seems that this fact
was not placed before this Hon'ble Tribunal. Copies of
the said Office Memorandum dated 13.1.2010, said
letter dated 11.2.2011 and the said Office Memorandum
dated 15.02.2011 are Annexed hereto and are
respectively marked as EXZﬂIBIT-“N". 0" & “P”

respectively.

It is submitted that the MPCB officials during a meeting
held on 3/7/2015 informed ;
CETPs, that they had carrie:d out survey of Dombivli
area in 2011-12 and the CEPI was found to be about 54
which is much less than CEP]§ of 78 in 2009 as rep'orted
by CPCB. The said Original Application was filed in the

year of 2013 and the said Order was passed on

representatives of various

2.7.2015. Thus, it is evidentithat before even filing the
said Original Application, the conditions in Dombivili
area had substantially been ifnproved but it seems that
this Hon'ble Tribunal was not updated about the same
and this Hon’ble Tribunal was misguided by producing
old results before this Hon’b!ei Tribunal.

. As per CPCB the Water CEPI ifor 2009 for Dombivili area

was however high as 63.5,iwhich subsequently came

“down substantially to 39.0 a;s per MPCB report for the

year 2015. This extract will show the CEPI score for

Dombivli had become 54.4‘;4. A copy of the extract
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prepared based on the said report of the MPCB for the
Year 2015 is annexed hereto and is marked EXHIBIT-

n 12
]

X. The CETP-Textiles is also in the process of upgradation
and modernization to achieve revised BOD standards.
This Respondent No. 09 has already initiated working on
that project and have already appointed the expert
agency/ IIT-Powai, to prepare detailed project report.
The DPR has been submitted with concerned authority
including MIDC and MPCB for approval in February
2015. This Respondent expects that after getting all
necessary approvals, this Respondent would be abie to

further improve results in phase manner.

y. It may be appreciated that as per the scheme of CETP
Installation, upgradation, expansion etc., if the CETP is
operated by an association/ society etc. of the
industries, whose effluent to be treated, then 50% of
the cost to be paid by the Central Govt. in the form of
subsidy, 25% by the State Govt. in the form of subsidy
and the remaining 25% by the concerned operator.
Thus, in the case of the CETP of this Respondent No. 09,
only 25% of the total cost to be borne and paid by this
Respondent and remaining 75% by the Govt. Subsidies
as mentioned above. For the present DPR
implementation also, this Respondent No.09 have
collected from its members the contribution totaling to
25% and that the Govt. share of 75% is awaited from @
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last few years and once that is received, the current
CETP set up of this Respondent No. 09 shall be
upgraded and modernized etc. as per its current DPR

Proposal.

It is submitted that this Respondent is regularly taking
several steps for upgradation of its CETP and is also
successful in getting the improved results. It may kindly
be appreciated by this Hon’bje Tribunal that some time
back the MPCB conducted ﬁests etc. to find out the
status of all 24 CETPs, including the CETP of this
Respondent, to find out whether the same are
conforming or non-conforming CETP as per the various
directives issued by CPCB'andfor other concerned
authorities from time to time. In a letter dated &%
March, 2017, the MPCB addressed to the MIDC recorded
that out of the aforesaid 24 CETPs 17 CETPs are
eomplying to the standards stipulated in the consent. It
is submitted that during that survey and as per the
aforesaid letter, the CETP of this Respondent is covered
under the category of coﬁforming CETP. Hereto
annexed and marked as EXHIBIT - “R” is a copy of
the said letter dated 6% March) 2017.

It is submitted that in the meeting held on 9t
May, 2017, attended by. Addl. Chief Secretary-
Environment and Chairman of MPCB, MIDC officials,
MPCB officials and NEERI representatives, which was

held with the objective to discuss various issues with _

®
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respect to the CETPs in Maharashtra and in the said
meeting the CETP of this Respondent was also discussed
and it was agreed by all the members present that the
performance of the CETP of this Respondent has been
improved due to its upgradation and augmentation. In
the said meeting, the MIDC has also proposed to lay
separate conveyance system for both the CETPs i.e. for
chemical CETP (DCETP) and Textile CETP i.e. the CETP
of this Respondent. Also, in the aforesaid meeting it
was observed that MIDC has to ascertain different
proposals submitted regarding conveyance of effluent
from individual industries and CETP outiets to the creek.
From the above, it is abundantly evident and clear that
once the MIDC provides the aforesaid infrastructure, the
CETP of this Respondent No. 09 will be able to further
improve its results. Hereto annexed and marked as
EXHIBIT-"S"” is a copy of the minutes of the aforesaid
meeting dated 09.05.2017.

bb. It is submitted that this Respondent have obtained
from the MPCB a copy of Status of Action Taken Plan in
Dombivili Industrial Area and that from a bare perusal
thereof, it would show that substantial improvements by
the CETP of this Respondent. As and when the MIDC
would finish the work of segregation of textile effluent
from that of chemical effluent and further MIDC shall
complete work of laying the drainage pipe-line from the

out let point of CETP of this Respondent to the poin,
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~"Ulhas River. It may thus be appreciated that these are

recommended by the NIO, the CETP of this Respondent
would be able to further improve its results. A copy of
the above said Status report as to Action Taken is
annexed hereto and is markgéd as EXHIBIT-"T”.

Without prejudice, one jci;int meeting was held on
28.03.2016 between the Officers of the CPCB, MPCB
with representatives of CETI;J of this Respondent No. 09
and other CETPs and after jqint visit and comprehensive
inspection etc., it was unanimously observed by all
concerned authorities and wés accordingly also recorded
in the minutes of the said meieting that at least the CETP
of this Respondent No. 09 hias improved. A copy of the
said minutes of the mee:ting dated 28.03.2016 is
annexed hereto and is markéd as EXHIBIT—"U".

It may be appreciatéd' that on one hand the
entire effluent discharged by the CETP Textiles is treated
in a very well organized manner and in organized
procedure but on the other hand, as is observed and
has been recorded in the sald Order dated 02.07.2015
of this Hon'ble Tribunal, there are many other
resources, organized or not,' who are discharging their
effluent and that also in multifold quantity without any
treatment at all and that also!directly in the sweet water
zone and apart from this theire are many other persons
who even from outside thé ar?ea of Dombivali bring their

effluent in tankers and dump the same directly in the
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the major factors responsible for pollution and not the
CETP of this Respondent, however all of them got
escaped but This Respondent No. 09 was burdened with
heavy cost, which decision of this Hon’bie Tribunal is
needed to be recalled at least qua this Respendent No.

09.

ee. I say and submit that the alleged study report
relied upon by the Original Applicants is completely
vague and ambiguous and was not related with the
CETP run by this Respondent and therefore the alleged
findings of the said alleged report ought not to be
related with the CETP of this Respondent No. 09.
Without prejudice to the above, I submit that the
alleged findings of the said alleged report are not
deemed to be admitted by this Respondent No.09.

ff. Without prejudice, 1 say and submit that the NIO report
referred in the Order dated 02.07.2015, in its conclusion
mentioned that the presence of heavy metals In the
CETP treated effluents were within the MPCB Consented
norms though BOD and COD exceeded the set norms. A
copy of the summary of the NIO report is annexed

hereto and is marked as EXHIBIT-"V”.

gq. 1 say and submit that this Respondent has
submitted its DPR to MIDC for approval on 11.02.2015
i.e. much in prior to the passing of the order and
judgment dated 02.07.2015 passed by this Hon’ble
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Tribunal. T say and submit that following is the table as
to the action taken by, this Respondent as to
upgradation of its CETP: |

Dates . Events

11.02.2015 " DPR submission to MIDC
for 100 ppm BOD & 250
ppm COD, 30 MLD.

17.07.2015 . Application for additional
| Land allotment.

03.08.2015 - Application for
'~ Environment Clearance

03.05.2016 " Approval of DPR for 100

j PPM BOD & 250 PPM
' cop.
121.06.2016 Submission of draft

5 agreement for subsidy.

30.06.2016 - MPCB has given dead-line .

to achieve the
| parameters of BOD of 30

. ppm in their consent and

- we are not able to meet

| the same pending
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requisite actions.

05.07.2016 Submission of CETP
treatment charges (Rate
Revision}

03.02.2017 MIDC informed regarding
appraisal of DPR by
CH2M

24.03.2017 Approval of Subsidy for
30 PPM BOD & 250 PPM
CoD

09.08.2017 Grant of Environment
Clearance
Regular upgradation/
modernization of CETP of
Respondent No.09 till
date.

hh. I say and submit that right from the very

beginning it had been the demand and contention of this
Respondent that infrastructure separating the industrial
effluent from chemical industries must be separated
/segregated from that of the effluent from textile
industries be provided and the MIDC for one or the

other reason was deferring the same. I say and su(_,__..
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that in spite of the various reports that mixing of both
the industrial effluents was not good nor was allowed to
be treated by the CETP ofithe this Respondent which
was designed keeping in view the parameters required
to treat the effluent from textile industries. The design,
specifications and para_metérs as to treatment as per
DPR of the CETP of this Respondent were duly approved
from time to time by the co:i'lpetent authorities. There is
no any allegation raised against the CETP of the this
Respondent that it was not:commissioned/ installed or
upgraded as per the DPR approved by coricerned
authority. I say and submit that finally the MIDC by its
said letter dated 23.02.2017 confirmed that it has

started the aforesaid wcjrk of segregation i.e. providing

infrastructure of separating industrial effluent from

chemical industries from thatf of textile industries.

. I say that Ulhas River extends up to NRC Bandhara/
Mohone Bandhara/ Dam, whfch Is sweet water zone and |

thereafter the downstream pfart including Dombivli and
other places is a part of cﬁeek having saline zone. I
repeat and reiterate that estuary which falls within the
saline zone, which is not used for drinking by the
residents. This being so and as is evident from the
report submitted by' NIO, the treated effluent is
discharged in Ulhas creek in saline water zone and it
does not come in contact with sweet water / drinking
water zone. Pertinently, the distance between the said
NRC/ Mohone Dam/ Bhandar;a and the Thakurli Bridge
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{which is the discharge point of CETP of this Respondent
No. 09) is about 12 Kilo Meters up stream and thus no

possibility to mix with sweet water.

18. 6 DS:

(i} It may kindly be appreciated that no evidence is found
against this Respondent No.9 showing that this
Respondent caused any willful water pollution as
alleged.

(i) It may kindly be appreciated that the Applicants have
filed the above case alleging sever pollution in
Waldhuni River, whereas the CETP of this Respondent
No.9 has never discharged its treated effluent in
Waldhuni River. This Respondent is discharging its
treated effluent in saline zone of Ulhas Creek.

(iii) The material on record in the above matter wouid
show that various industries, jean washing industries
etc. were found discharging their untreated & polluted
industrial effluent directly in sweet water zones and
thus causing sever pollution, whereas this Respondent
No.09 has never discharged untreated effluent
anywhere nor in saline water zone and even the treated
effluent is never discharged in the sweet water zone by
the CETP of this Respondent No. 09.

(iv) That it is humbly submitted in foregoing paras that the
allegations and/or adverse findings are not referable tp N
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this Respondent and that, all those submissions may
Kindly be considered as gro:unds.

(v) That in any circumstances, as submitted above, the
alleged amount of cost/ :penalty in respect of this
Respondent is not correct r;wr even the basis is correct
based on which the alleged calculation was arrived at.

(vi)This Respondent is a company registered under Sectioh
25 of the Companies Act, 1956 with object to function
of no profit no loss and therefore it missed to be
considered by this Hon’ble Tribunal that there was no
occasion for this Respondent for profit motive and thus
the said Order ought not to have been passed on the
ground of profit motive and further not to take penal
action against the Office bearers of This Respondent
especially when none of them could be heard before

. passing order. '

(vii) It could be appreciated that the entire Original
Application was for safeguarding drinking/ sweet water
and in the order, this Hon’ble Tribunal has pleased to
specifically record that discharge from CETP of this
Respondent was not in the drinking/ sweet water zone
but in saline zone and thereby in Ulhas Creek and then
in Arabian Sea without coming in contact at any point
of time with sweet/ drinking @wate_r zone, which could be
seen from the Affidavit ﬁléd by the Irrigation Dept.
before this Hon’ble Tribunal jn the original proceedings,
-which needs to be considered by this Hon’ble Tribunal.

44
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(viii) One of the Industry Member of this Respondent in
- RTI enquiry from the Irrigation department, was
informed that the drinking water is being lifted from
sweet water zone, which is evidently very much distant
from the CETP of this Respondent and also there is no
occasion nor any chance of mixing the effluent
discharged by CETP of this Respondent with drinking
water at any point. This Respondent craves leave to
refer to a copy of the said RTI Application/ Reply, when
produced. |

(ix)It could be appreciated that the entire basis of filing the
said Application No.37 of 2013 was on the ground that
the Ulhas River is an important river supplying drinking
water to the urban areas of Badlapur, Navi Mumbai,
Ambernath and Ulhasnagar besides several villages in
the rural areas of District Thane. Undisputedly, this
Respondent is not discharging its effluent into the
sweet water zone stretch of the Ulhas river basin but in
the saline water zone stretch, which can also be seen
from the said Affidavit of the Irrigation Department and
the Map attached thereto, and thereby direct flow into
the Arabian sea without affecting at all the sweet water
zone i.e. drinking water to be supplied to the areas
including areas apprehended by the original Applicants
before this Hon’ble Tribunal. _ @
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(x) In the above matter, somei specific alleged resources
causing pollution to the drinking water/ sweet water
zone are identified and thi:s the same were found
causing pollution. The CETP t;Pf this Respondent was not
discharging its effluent in §weet water zone at any
point of location and thus thi|s Respondent No.09 is not
liable for any cost, fine, penalty etc. for causing any
alieged pollution to Ulhas/ WF:Idhuni River as alleged by
the Applicants.

(xi) Tt may be considered by this Hon’ble Tribunal that this
Respondent is discharging its treated effluent into
saline water zone which furﬁther meets directly to the
Arabian sea thus causing nq harm and damage to the
quality of drinking water; and further that this
Respondent is a company ire‘gistered u/s 25 of the
Companies Act, 1956 and isiformed on the basis of no

profit no loss.

(xii) It may be appreciated that the CETP (Textiles) of
this Respondent No.C9 falls in the last end of the Ulhas
River Basin i.e. Saline wéter Zone meeting Ulhas
Creek, thus the CETP of this Respondent was/is
discharging its effluent diriact!y in the Arabian Sea
through saline zone without! coming in to contact with
sweet water zone at any poirilt of time.

|

(xiliy  The CEPI result shown jby CPCB were for the year

of 2009, which were shown high, but the CEPI results

@. -
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for the subsequent years, especially shown by MPCB for
the subsequent years which shown that the condition

had substantially improved.

(xiv) This the CETP of this Respondent is that of Textile
Industries and the Textile Industries do not use toxic
metals and thus their industrial effluent do not contain
toxic metals. It may be appreciated that even the
Legislature in its wisdom after examining all aspects
and technical data, have drafted standards of
parameters for effluent discharge and treatment
thereof in respect of effluent discharged by Textile
Industries considering that it does not contain toxic/

hazardous elements.

(xv) Right from the very beginning, it was admitted
position that for having desired norms and results as to
COD at the out let points of the CETP, then it was
mandatory that the MIDC provides at least 2
infrastructural facilities being its Statutory and
Contractual obligations, viz (1) Collection and
segregation of textile effluent from chemical effluent
and drainage pipe line carrying such segregated textile
effluents to the CETP of this Respondent No.09 and (2)
to provide drainage pipe line from the out let point of
the CETP of this Respondent to the discharge point as
per the recommendations of the NIO. This requirement

was admitted by all the concerned authorities@
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Committees from time to tirﬁe and on many occasion
the concerned authorities ha\é'e even released directives
to the MIDC to fulfill bothéthe above requirements.
Time and again all the concerned authorities, including
the CPCB and MPCB, have idgntiﬁed and confirmed that
for want of above two facilities from MIDC, the CETP of
this Respondent is suffering, otherwise the CETP of this
Respondent No. 09 is capable and competent to
achieve the desired norms. |

(xvi) It is submitted that the CETP of this Respondent
No.09 was established by the textile Industrial units to
treat industrial effluents of member textile industries
and accordingly the CETP . was designed to meet
standards keepihg in mind; the quality of effluent
discharge coming from textilé industries. However, due
to logistic problems, this Respondent No.09 was forced
by the concerned local stat@tory authority to accept
effluent even from chemicajl industries, which had
potentials to adversely affect the outlet standards.
Further majority of these chemical industries are Small
Scale units discharging less than 25 Ki/day of effluent
and these 551 Units were noﬁ required to maintain any
standard for COD as per| the provisions of the
Environment Protection Ruleé, 1986. Hence under the
benefit of that legal provisions, these Small-Scale
Chemical units could dischargie high COD stream which
was not biodegradable but as; these were forced to be
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accepted by the CETP of this Respondent No. 09, which
had potential to affect the final outlet standards of the
COD for the reasons beyond the control of this
Respondent No.09.

(xvii) It is submitted that right from the commissioning
of its CETP (Textiles), this Respondent No0.09 is taking
regular steps for expansion and upgradation of its said
CETP and also since passing of the said Order dated
02.07.2015 of this Hon’ble Tribunal, this Respondent
No. 09 have already spent few Crores of Rupees to
further upgrade and modernize its said CETP (Textiles)
and that once the approved DPR of this Respondent
No0.09 would be permitted to be implemented, the CETP
of this Respondent No.09 will be able to further
improve its results. The above being long term
measure, this Respondent No. 09 have already taken
various steps and have upgraded its CETP, which would
be evident from the chart herein above mentioned.

(xviii) This Hon'ble Tribunal may kindly be pleased to
appreciate that this Respondent is a Section 25
Company formed on the basis of No loss No profit, while
considering and applying the decision of the Hon’ble
Supreme Court of India in the case of M.C. Mehta Vs.
Union of India reported in (1987) 1 SCC 395 whereby
even in the case of any industry is found to be

responsible for causing pollution it was heid by th@
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| (xix)

(xx)

Hon’ble Supreme Court of India that magnitude,
capacity and prosperity of the unit are the relevant
considerations for determining the extent of the liability.

The Executive Engineer, Irtigation Department, Thane
filed one Affidavit dated 16.(5]2.2015 before this Hon'ble
Tribunal in original proceedin;gs and as per that affidavit
there are 4 outlets for diSposaI of waste which are
flowing in Ulhas River in Théne District, out of which 3
outlets are in saline water!, which is not usable for
drinking or Irrigation. Admittedly the CETP of this
Respondent is falling among? these 3 outlets in saline
water. Along with said affidasf/it a copy of river map was
annexed to show position of s;aid 4 outlets.

That estuary is a partly ?enclosed coastal body of
brackish water with one of more rivers or streams
flowing into it and with a frgee connection to the open
sea. Brackish water is wateréthat has more salinity than
fresh water and this being su;), the same is not used by
the residents around the same. The whole object of the
CETP of this Respondent. Ni:a.09 is to treat industrial
effluent from the Textile Industries in MIDC, Dombivli
and to discharge the treateci effluent into the disposal
system of MIDC, which woulé:l carry the same upto the
point suggested by NIO. The% Industrial Effiuents of the
members of this R'espondeni'% are connected with CETP

Textiles through drainage pipe network provided by

MIDC and the same do not come in contact at any point

50
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of time with sweet water / drinking water zone or supply
resource. This being so, at no point of time, the
untreated effluent or the treated effluent going from the
outlet point of CETP Textile mixes with / poliutes the
sweet water / drinking water. It seems that the NIO
report referred in the said Order dated 2.7.2015 is in
respect of the investigations made in/ with the estuarine
water which is brackish water. Thus, any conclusion
based on this report that the sweet water zone is
polluted will not be proper and accordingly imposition of
cost and penalty on this Respondent based on that
report will also not be proper, thus its needs

consideration by this Hon’ble Tribunal.

(xxi) Without prejudice, even presuming while denying that
the CETP of this Respondent has caused any pollution,
even than while considering and Imposing
compensation, penalty, restitution cost etc., this Hon'ble
NGT may Kindly be pleased to consider the nature of
industrial waste after treatment. The hazardous waste
removed in the CETP of this Respondent No.09 is sent to
CHWD and the cost of disposal of the same is about Rs.
1,600/- Rs.2,000/- per MT including handling charge
plus taxes as applicable. The disposal charges are levied
on the basis of quality of waste and treatment required
to safely dispose the same. Thus, the basis to be

adopted by this Hon’ble Tribunal for imposing the cos@ |

7
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and penalty etc., if any at all, needs consideration at

least qua this Respondent No.09.

(xxil) Pertinently, the Applicants themselves in their Original
Application have raised serious doubts as to the
authenticity regarding the test reports of the
Respondent No. 1 i.e. the MPCB, and contended that the
same were not reliable. It thus submitted that the
Applicants after raising the above doubts, are not
entitted to seek from this  Hon'ble Tribunal to levy/
impose cost/ penalty etc. oén this Respondent No. 09
based on the said alleged test reports of the MPCB.

(xxiii) Without prejudice, theg alleged test reports were
not valid otherwise also as the due process of test -
report for sampling and teéting not followed nor any
alleged sample was taken' in the presence of the
representative of this Respon@dent No. 09 was taken and
thus such alleged test reporté can-not be taken as basis
for levying cost/ penalty at leiast on this Respondent No.

09.

{xxiv} There is not any evidence on record against the
CETP of this Respondent Nd.09 as to causing alleged
pollution as alleged in the Application and in the
absence thereof, it is not justified that the Respondent

——
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Poliution. On the contrary, it is on record that the
Statutory Agencies like MPCB, CPCB, MIDC, NEERI etc,
have found many unorganized industries, Jean Washing
Industries, Chemical Industries etc.,, who were
discharging their respective untreated (without any
treatment of any kind whatsoever) and highly toxic
effluents directly into the Drinking/ Sweet Water Zones
of the Ulhas and Waldhuni Rivers and therefore such
persons/ industries are liable for causing pollution and

not this Respondent No.09.

(xxv) The levying/ imposing of the alleged cost/ penalty
is otherwise alsc untenable in law, at least on this
Respondent No0.09 especially in the facts and

circumstances of this case.

(xxvi) This Hon’ble Tribunal may kindly be pleased to
consider that the CETP of this Respondent is designed to
treat effluent from Textile Industries which is bio-
degradable, whereas this Respondent No.09 was forced
in spite of its strong to very strong objection, to accept
the effluent from chemical industries also, which
contained refractory elements which were beyond the
treatment by the CETP of this Respondent No.0S8 which
was designed to treat textile industrial effluents. This
might have affected the results of the CETP of this
Respondent No.09 to some extent and for that this
Respondent No.09 ought to be avoided to be fastened @
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with any alleged liability nori any penal action be taken
against this Respondent No.09 nor against its Officers.

(xxvii) The Committee appointed by this Hon’ble Tribunal

has visited the sites including that of the CETP of this
Respondent No.09, who haséprepared its report, which
expressly mentioned that thfe CETP of this Respondent
No.09 was working efﬁcient%ly and was achieving the
satisfactory results. The said Committee consisted of the
respective officials of the CPCB, MPCB, MIDC, Applicant/
NGO, IIT. A copy of the said report is annexed hereto

and is marked as EXHIBIT-"W".

(xxvili) The Hon'ble Suprerhe Court of India also

appointed a committee, whcf has also visited the sites
including that of the CETP bf this Respondent No.09,
who has prepared its report and from the said report it
can be seen that there !is no adverse findings/
observations against the ¢ETP of this Respondent
No.09. A copy of the said report is annexed hereto and

is marked as EXHIBIT-"X". |

{xxix} That no penal action be taken against the Office

Bearers of the CETP of this IRespondent No. 09 as no.

willful/ intentional act of omission/ commission is done
on their part causing the blleged pollution nor any
evidence is also found against them.

54
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(xxx) Any other ground with the leave of this Hon’ble

19.

20.

Tribunal.

Without prejudice to the above, I say and submit that
this Respondent is aware of the need for balance of
sustainable development with control of environmental
pollution and is therefore taking all feasible steps on
their part for the same. Feasibility studies were carried
out by two independent consultants viz. M/s Sweep
Enviro (sine IIT-B) and M/s Klean Enviro Consultants.
Based on recommendations received, additions and
modifications to the existing infrastructure is being
carried out on a continuous basis and that this
Respondent No.09 has also further spent approx. Rs.
Five crores on the upgradation during the period of
2015-2017.

I say and submit that in the above affidavit, T have
referred many documents but due to certain reasons
beyond my control and/or due to the reason of not
readily available of these documents with this
Respondent No.09, the copies of them could not be filed
along with this affidavit and that I crave leave of this
Hon’ble Tribunal to file the copies of those documents

by way of separate compilation, as and when needed.O,;
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21. 1 crave leave to file an additional affidavit in reply, if
required, on behalf of this Respondent No.9 in the above

matter.

22. Icrave leave to add to, alter, amend, change, delete the

above submissions or any of them.

23. In the above facts and circumstances, it is respectfully
and humbly submitted that np case is made out against
this Respondent No.09 nor its Officers/ Directors and
that the above Original Application of the Applicants is
liable to dismissed with iheavy cost against this

Respondent No.09. |

24. 1 Séy and submit that pursuaht to board resolution dated
08.07.2017 passed by this Respondent, I am entitied to
sign, execute this affidavit and to depose on oath. I have
made myself conversant with the facts of the matter with
the record maintained by thi?s Respondent in the above
matter. A copy of the said bioard resolution is annexed

hereto and is marked as EXHI:BII-“Y".

Solemnly affirmed at Mﬂ&/\“ )
Dated this E%y ofﬁlﬁjﬂ 2022 )

| (Mr. Rajesh Doshi)
| Deponent

Vijay Kumar Aggarwal
‘Advocate for Respondent No.9
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VERIFICATION

I, Mr. Rajesh Rajanibhai Doshi, Authorized Signatory/ CEQ of
the Respondent No.9 abovenamed, an adult, Indian Inhabitant,
aged about 59 years, having address as mentioned in the cause title
of the above Original Application, do hereby verify and state on
solemn affirmation that the contents of the above Affidavit in Reply
are true based on my own knowledge and as per the record
maintained by the Respondent No.9 and that I believe the same to

be true and correct.

4

Solemnly affirmed at MY vba/ ) Q\y
Dated this | 81%ay of fjvif2022. ) Y

(Mr. Rajesh Doshi)
Deponent/ Respondent No.9

A ackrar No-F T €1 30015Y7Y

Identified by me

Vijay Kumar Aggarwal zﬂ&?

Advocate for Respondent No.9 & " Before me/ Notary
pos <Gzt

SR-to. 479 BEFORE ME

Date}] 8§ APR 207 DR. T. C. KAUSHIK
e 'GCATE HiGH COURT &
NOTARY REGISTER A TARY, GOV, OF MDIA

RECD. NO. 309
FLAT 40 80, BLDG, 0. 11,
YVONNE 250 4T SHAKR,
NEAR Jics 1.5, CHANDIVALI,
ANDHERI (i, MUMBAL- 400-072.
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Item No. 01 to 03 .

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
{Through Video Conferencing)
Execution Application No. 08/2019 (WZ)

IN
Original Apphcamn No. 37/2013

R WI]H

Review Application No. 04/2017 (W2)

* Original Application No. 37/2013

WITH

Original Application No. 148/2017 %Z) '

Applicant(s)

Industrial Estate Mum Respondent(s)

WITH

Dombivil Common Better Effluent

Treatment Plant & Ors. _ Applicant(s)

Versus

Vanshakti Public Trust Unique

Industrial Estate Mumbai & Anr. Respondent(s)
1




Date of hearing: 19.11.2019

CORAM : HON’BLE MR. JUSTICE S. P. WANGDI, JUDICIAL MEMEER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER
HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMEER

" Afkur Kumar, Mr. Hitesh Mankar and
. MIrs. Mégha Shartha, Advocates in Item
Joo Nes2 - .
" “Mi. T. N. Subramanian, Sr. Advocate
__:;:.@gngwim Mr. Vijay Kumar Aggarwal and

For Applicant(s): . Mr. Colin Gansalves, Mr. Zaman Ali, Mr.

Prashant

M
Advggate for

pliya Dangare, Advocate for
Mr. Aniruddha S..Kulkami, Advocate for
Respondent No. 4
Mr. Rahul Garg, Advocate for Respondent
No. 7. : : : . :
Mr. Saurabh Kulkarmi, Mr. Prashant Bhatt -
& Ms. Priti Joshi, Advocates for
Respondent (DCETP).
Mr. Pradnyesh Loregaonkar ifb Little &
Co, Advocate for Respondent No. 8 along
with Mr. S.5. | Nanaware, Executive
Engineer, MIDC, Dombivali.




ORDER

R.A No, 04/2017 (WZ) IN O.A. No, 37/2013

1. Stated briefly, this review application has been lereferred against
the Judgment dated 02.07.2015 in Application No. 37/2013 (WZ}
specifically with regard to the f‘ndmg against the review applicant
contained in paragraphssa t31 It was filed as a consequence of an

order passed by the Hon’ble Supreme Court permitting the review

SLP (c) Nos 12122-12133{2016 prefer

M hashakti Public 'r'rusf?'f&a-.hnr Vs. “Dombivil 3 byvironment
“an order

ystem Assocxatlon (DBESA) and Ors Ete. Btc

o passed by the Hon'ble Bombay ngh Court

Fof untreated

3. Shorn of the other details of the proceedings, suffice it to observe
that studies carried out by the MPPCE and the CPCB found various
non-compliances by the CETPs operating in the area of which one
of them was the present review applicant, namely, Dombivili Better

Environment System Association and Phase - 1.

‘environmental -

61
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|
ased ujaon such findings, the Tribunal had imposed Rs. 30 crores

against restitution and restoration ;of environment upon the CETPs
|

including the Review applicant, - :

' |

The applicant has sought to : assall such finding primarily on the

ground that before | paT mg.the orders adverse to the applicant, an

opportunity of heanng’nught 10 have been provided to the raview

Gy the order wﬂjpass

%
e: enun 1A
i o ,

AT
B m,,__.,a.r L

Counsel for the Responaent artlcdlates the well settled Principal of
“Useless Formality”. The very demsm_ns of Ridge vs. Baldwin
referred to in M.C Mehta _|Suprza|1) clearly enunciates that “none-
observance of natural justice is itséy'prejudice to any man and proof
of prejudice independently of prSof of denial of natural justice is

unnecessary” and can be invokeél “on the admitted or indisputable

2662
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9.

10.

facts”. In any case no opinion has been expressed by the Hon'ble
Supreme Court on this proposition of law as it would appear from

paragraph 23 of the decision.

We find substance in the submission of the Review Applicant that

he was entitled to an opportunity of hearing before giving finality to

the findings at paragfa-pfijz\_s_:?&i’[s];_- of the judgement.

In view of above, beforemaking the findings at paragraph 58(3) of

é\.riew Applicant, we

ygned Judgment ﬁnal aga]nst the
. ermit - the Review Apphcant to raise its contes

fion be also

14,

15.

A g " o
Order dated 08.08 2870 pérkmmily to Additional Ambernath MIDC
CETP stands recalled in view of the submissions made by the

learned counsel for the said CETP today.

List on 10.12.2019,
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0.A. No. 148/2017

16. List this also on 10.12.2019.

S5.P. Wangdi, JM

K. Ramakrishnan, JM
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Item No. 05

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Througk Video Conferencing)
Original Application No. 37/2013 (WZ)

Vanshakti Public Trust Unique

Industrial Estate Mumbai & Anr. | Applicant(s}
-i&rerSus

Maharashtra Pollution Control Board & Ors. Respondent(s)

ain, Advocates for

Mr. Aniruddha S. Kulkarni, Advocate
for Respondent No. 4
Mr. Rahul Garg, Advocate for
Respondent No. 7

ORDER
1. Vide order dated 19.11.2019, Review Application No. 04/2017

(WZ) filed by the Dombivli Better Environment System



oS

Association (DBESA} was allowed, which by implication set
aside the findings at paragraph 58 (3) of the judgment dated

02.07.2015 in Original Application! No. 37/2013 (WZ) whereby

the Review Applicant had been found to be liable for payment

of environmental compensa.tion oﬁ Rs. 30 crores. The order
dated 19.11.2019 was passed prlma.nly on the ground that

Whl].e arnvmg at the ﬁndmgs, opportumty of hearing had not

for DBESA, in the 'mterest of expedmous d1sposa] of the

matter, we direct that DBESA be impleaded as one of the
respondezﬁts in the Original Application No. 37/2013 which

stands restored to the limited extent of hearing the review

- 2666
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applicant as a consequence of order datéd 19.11.2019 in
Review Application No. 4 /2017.

4. Since Mr. T.N. Subramanign, learned counsel is present for
DBESA, the newly added respondent, notice stands dispensed
with. We grant opportunity to DBESA to file an appropriate
response before the nexfci.datéj-iyi{ith copies on the other side.

5. List on 24.04.2020.

arch, 2020

f, 5ih )
;g Application No. 37/2013

G
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ltem No. 03-04

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
{Through Video Conferencing)
Original Application No. 37/2013 (W2)

- WITH
Original Application No. 148/2017 (WZ)

Vanshakti Public Trust Unique ' Applicant(s)
B Versus

Maharashtra Pollution Control E'oaﬁi;:lz & Ors. . Respondent(s)

Applicant(s)

E gre, Advocate
Mr Aniruddha S. Kulkarni, Advocate for CPCB
Mr. Prandyesh Loregaonkar, Advocate
Mr. Amrut Joshi, Advocate
Mr. Saurabh Kulkarni and Mr. Prashant Bhat,
Advocates for DCETP

'~ Mr. Rahul Garg, Advocate for MoEF

ORDER
While passing the order dated 05.03.2020 the Tribunal observed that the

crder dated 19.11.2019 was passed primarily on the ground that while

o



arnvmg at the findings, opportunity of hearing had not been provided to

the Review Applicant/DBESA having ncint been impleaded as a party in

the proceedings and the Tribunal directed as follows:

«3 When we asked of the leamed counsel for the DBESA today as to

‘whether any application had been filed pursuant to the opportunity

granted, it was submitted that since no application was forthcoming from
the applicant seeking to implead the Association, it was felt not necessary
to do so. It was further submitted that:even in Original Application No.

.37/2013 (WZ), DBESA was never a party and, therefore, it would not be

necessary also for that reqson.. . :

3.Upon consideration of the submzsstons bf the leamed counsel for DBESA,
in the interest of expeditious.disposal of the matter, we direct that DBESA

" be impleaded as one of the respondents in the Onginal Application No.
.. 37/2013 which stands restored to the limited extent of hearing the review

~applicant; :
- Appliggth

G 11._2_019 in Review

Fa consequente’-of ofder dated
INO. 4/2017. S

.- T.N.. Subramanian, learned counsel is pre
fod respondent, notice: . stands dispenseo
ty oifile drizappropriate response befg
s on the.other side. R :

ed :counselg.fﬁflr. TN Subramanian Qappearing for DB ESA ]

e+ of the ‘order dajéy5.03.2020 para %the ap

Learned counsel-Mr, Saurabh Kull{anil appearing for the applicant in

" OA. No. 148/2017 has submitted that DCETP may also be impleaded as

one of the respondent in O.A. No. 37/ QiOIS and if DCETP is made party

then he may raise all the matters relati@ng to this application in the reply

" of O.A. No. 37/2013 and also made a r!cqucst that on this condition O.A.

No. 148/2017 may be disposed of ﬁna]lﬁf



In light of above facts, applicant of O.A. No. 37/2013 is directed to
implead DCETP as one of the respondent and provide the copy within
fortnight. Step required be taken within fortnight. After service of copy
DCETP may also file reply within six weeks.

O.A. No. 148/2017 (WZ) is finally disposed of.

List it on 24.11.2020.

Sheo Kumar Singh, JM

Siddhanta Das, EM

blication No. 37/2013 &
$ /2017 (WZ)



L‘\_

JZZ)

Itern Nos. 04

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Through Video Conferencing)

Execution Applicatidn No. 08/2019 (WZ)
IN
Original Application No. 37/2013

Vanshakti & Anr. Applicant(s)

.Versus

Respondent(s)

Pollution Contral Board & O

hearmg 05 03 2020 RO

Mr.  T.N. Subrananian,
Mr.SaketMone and Mr. Vijay
Agarwal,

- Mr. ShwshankarSwa.tmnathan and
Mr.AbhishekSalian, Advocates for
DBESA Ms.Manasi Joshi, Advocate

for Respondent No. 1
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'Mr Aniraddha S. Kulkarni, Advocate

for Respondent No. 4
Mr.D.M. Gupte, Advocate for

Respondent No. 7

’ORDER

i, The present Executmn Apphcatlon seeks execution of the

ment dated 2. 7 2015 in OA No 37

directions containediin dge

8 of the direction of the

Cou:t and 1s; pcndmg conmdcration of that

Hon'ble Supreme

court. - |

thls Execution Application cannot be

4.In view of the 'abbvc,

gustained and is 'accoﬁdmgly dlsrmssed without prejudice to
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the remedies available to the applicant as and when cause of

action arises to invoke such remedy.

5.P Wangdi, JM

E .-=‘_:'T’D_I':‘-:'Satyawan Singh Garbyal, EM

05th March, 2020 -
Execun Apphcahon No :08 /2019 (WZ)
013 o,
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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN
' ZONE BENCH, PUNE
APPLICATION NO.37/2013 (WZ) MA No.11/2014

Vanshakti V/s MPCB.

HON'ELE SHRI JUSTICE V.R. KINGAONKAR, JUDICIAL MEMBER
HON’BLE DR. AJAY A. DESHPANDE, EXPERT MEMBER

: Mrs. Gayatri Singh Adv

CORAM:

Present :  Applicant/ Appellant

Respondent Nos.1 & 2 : D.M: Gupte Adv w/
Ms. Supriya Dangre Adv

Respondent No.5 : A.S. Rao Adv

Respondent No.6 : N.V. Chavan Adv

Respondent No.7 : Dr. 8. Mahashahde Adv

Respondent No.8 : : Shyamli Gade a/w
Deepak Pawar i/by Little & Co.
Date amd Orders of the Tribunal
i Remarks )
Item No.3 We have heard learned Counsel for the partigs. A short
February 12, . _ o
2014 . | affidavit has been filed on behalf of Respondent No:b (MPCB).
Order No.4 Learned Counsel appearing for Respondent No.5, has filed.

application for cancellation of Bailable Warrant, 13&1;1,661 ageanst
the Municipa) Commissioner. Considering difficulties expressed
in the Application, we direct that Ballable Warran-t_ be recalled
and cancelled. The order of Bailable Warrant is accordingly
discharged. The Municipal Commissioner is present in person.
He need not remain present on further dates and may depute
‘any .responsi'ble officer, as may be required.

Learned Counsel for Respondent No.7, seeks liberty to file
Application for cancellation of Bailable Warrant, issued agamst
the Chief O-Eﬁ(;er of Respoﬁdent ‘No.7. Leave is granted. A short
reply affidavit is filed by the Respondent No.6, which is taken on
record. Such Application has been filed after the hearing. The
Bailable Warrant is cancelled /recalled. and the Application is
allowed. - |

It appears from short affidavit filed by the Respondent
No.2, sworn in by Dr. Bhagwantrao N. Patil, that Principal

Secretary (Environment) by communication dated 6.12.2013,

has constituted a Joint Committee. comuorising of independent



mas s

| Item No.5
i February 12,
| 2014

: Qrder No.4

industries. The Committee is reguired to conduct the suié%g

within period of two {2} months and to submit report to

Principal Secretary (Environment].

Learned Ceounsel Gayatri Singh undertakes to instruct the
Applicants to inform the Authorities, including the Principal
Secretary and the MPCB to attend the work of such Joint
Committee for joint survey and assist the Committee for
identification of polluting industries in the area in questior,
including industries  in the MIDC area as well as those
industries, which are said to be discharging effluents in
Waldhuni River as well as Ulhas River, without effluent
treatment or without adequate treatrnent and add pollution
loads.

Learned Counsel for the MIDC submits that the Hon'ble

H-iagh.Court has given certain directions to the Co-operative

:___.Sometles runmng CETP in the industrial a,rea, 4o take action

against mdlwdual industrial units aftér glvmg proper Notices.
She submits that concerned Societies also should be added as
parties. We do not find it necessary to add such Co-operative
Societies as parties, without having any tangible material to
show role of such societies in monitoring of pollution free
effluents discharge from the industries, because prima facie it is
the MIDC which is required to morﬁtor such activity wthin the
area. '

The MPCBE has filed reply affidavit in detail -along with

report of sampling. The copies of reply affidavits are furnished to

‘the Applicant and other parties. The Apibﬂiinanﬁt and other

Respondtnts may file re_lomcler/reply afftdavits as may be
deemed prcxper The MPCB ha§ . fiot submitted water quality
reports of River ‘Waldhuni’ though specifically directed in the last
order. The Counsel for MPCB assures that the same will be filed
tomorrow. He also informs that total 44 industries have been
issned closure orders. He 'I0r1 instructions submits that these
industries are not in operation now. In the meanwhile the MPCE
shall continue exercise of taking action against the polluting
industries and if necessary shall take police aid to complete

exercise of survey and taking such actions against polluting
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Item No.5
February - 12,
2014

Crder No.4

not be, of course, based on mere surmises or conjunctures. The
Applicant may collect such record by using Internet and any
other mode including information collected by using RTI. The
MPCB to immediately act upon authenticated infdrmation, if so
supplied by the Applicant.l The MPCB in such case need not
await for joint inépection aﬁd further course of survejr, which is
exf)ected ta be jointly conducted as per communication issued by
the Principal Secretary of Environment, referred to above. The
Police Authorities including the Commissioner/DCFP of the area
be informed and instructed to give necessary police aid to the
MPCR officials as and when required to execute the orders of this
Tribunal for closure of industries or conducting the survey as
i’nay be needed from time te time.

The Respondents who have not filed reply afiidavits may

file such affidavits on or before next date.

The Applicant may file response in the context of action -

plan suggested by the MPCB, which will be taken into account at
the time of further hearing. The MPCB has already ﬁpproached
1IT, Mumbai as per the diréctions of the Tribunal. The Applicant
may suggest any modification if so required, on ua:hd basis,

before such plan 1s finalized by the Envirorunent department.

Stand over to 13 March, 2014,

(Justice V. R. Kingaenlkar)

{Dr. Ajay A. Deshpande)

¢
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i'.l_igt of Riverine System with Su‘b-Basi‘ns
' . -

- Agrani River Basin

Bombay Island Bisin -
Ghataprabha Iifv;ér Basm
Konkan Coastal Basin
Krishna River Basin
Kundalik_a River Basin
Lower Bhima River Basin
Lower Godavari River Basin
Nag River ﬁasin

Narmada River Basin

_Nira River Basin

North and New Bombay Basin.

Patalgang;a. River Basin
Satpati Coastal Basin

Sukna F_li\ﬂ:r Basin

Tapi River iBasin

Ulhas Rivér éasih

Upper Bhima River Basin
Upper Godavari River Basin

Wainganga, Wardha, Penganga River Basin
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CLASSIFICATION OF WATER
OF
AGRANI RIVER BASIN
Sr. Nameof . . Stgichot . AJ[Class A-HHI Class
Ne. River A+ Class
1. Ag;ani River _ _All waters ofﬂgmni -
: ' - o River from origin to
- boundary.
BOMBAY ISLAND BASIN
Sr.  Name of . Stretehof © ~ A-JIClass SW-II Class
No. River A:l Class "o -
;' BombayIsland Basin — - All waters falling in
' catchment area of
Bombay Island region
are classified as
SW-IL Class.
- GHATAPRABHA RIVER BASIN
Sr.  Nameof Stretch of _ A-llClass
River A-IClass :
i, Ghataprebha River  —- E Ghataprabha river & -
: ' Its tributaries from
origin to State
boundry.
Hiranykeshi — © ~-do- -
- 3. Tamraparni —_ ' -do- -~
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KONKAN COASTAL BASTN/SUB-BASIN

Sr.  Nameof Strétch of A-ll Class SW-I[ Class
Ne. River A-[ Class
. T ~pmt '
L Surya Origin to Surya Suryadam to Stretch of rivers
dam - saline zone having tidal &
: saline 2one upto
sea. :
2. Vaiterna Originto Upper . Upper Viterna -do-
Vaiterna dam dam to saline
zone,
3.  Tansa Origin to Tansa Tansa dam to ~do-
dam saline zone
4, Savitri, Vashiti, — Stretch of rivers -do-
Shatri, Jog, spread upto
Muchkundi saline zone.
Gad (Near
Savarde in
_Ratnagiri Dist.)
Gad (Near
Kankavli in :
Sindhudurg Dist.)
Kal (Near Addl.
MIDC Mahad)
¥a-? Pus[ 900-u-~3008 )=

ek st .
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KRISHNA RIVER BASIN |

Fg-7 08 -4H

dam :

- Krishna river,

Sr. Nam-e of River Stretch of A-I Class Al Class
No_. . ; .
l.  KrishnaRiver -  Originto Dhoth Dam Dhom dam to -
) S : : ' State Border
2, VennaRiver Origin to Kalamba Kalamba dam to -
daim. . : confluence with
| Krishna river
KN Uramodi River - QOrigin to Um;édi ' Dam to confluence -
da_m. _ With Krishna river
4, Tarli Origin to Tar]i;dam. Dam to confluence —
' With Krishna river
5 Koyna Qrigin to Koyﬁa dam Koyna dam to -
' : confluence with
Krishna river,
6.  Kandhar Qrigin te Wang dam Wang dam to —
' ' : : confluence with
Krishna river.
7. Peth .' — Origin confluence  —-
: with Krishna
river.
8 . Wamna 'Origina to Wama é[am Wamadamto -
‘ . § confluence with
Krishna river.
9, Kadvi Origin to dam near Dam at Malkapur —_
' Malkapur | to confluence with
: Krishna river.
10.  Kasari Qrigin to dam Dam to confluence  —
: ; . with Krishna
river.
11, Kumbhi Qrigin to Kumbhi Kumbhi dam to -
: confluence with



29
KRISHNA RIVER BASIN
Sr.  Name of River Stetch of A-IClass  * A-HI Class
No. S - ' .
. _ D e 1
12. ° Tulsi Origin to dam at Dam at Chanwale -
Chanawale village to confluence
village with Krishna river.
13, Bhogawati Origin to Radhanagari Radhanagari dam  —
dam. to confluence _
' with Krishna river.
14, Dudhganga Origin to dam at Dam at Kalmawadi -
Kalmawadi village . to State Boarder.
15. Vedganga Origin to dara at Dam at Ukarbarla -—
' Ulkarbarda village . - 1o State Boarder.
16, Verala Origin to Nevetank Neva tank to -
' confluence with
Krishna river,
17. Wanganga Origin to dam - Damto confluence  —
- with Krishna
river,
18, Moma C e Origin to confluence -
with Krishna river.
I—_" Origin to confluence -

19.  Shimbi

vO-7fu8 -§

with Krishna river,

e
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KUNDALIKA RIVER BASIN
e , ! .
8r. Nameof _ Stretchof ' © Al Class SW.II Class
No. River - A-IClass . :
. Kundalka - .OrigintoKolad _ Kolsd damto Arekhund to
. . L dam, Areykhund. confluence with
- LOWER ﬁHIMz?L RIVER BASIN/SUB-BASIN
Sr.  NameofRiver .~  Stretchof A-I Class | A-Il Class
No. oo o i
. _ ‘
1, ~ Sina U e i Origin to confluence -
' - i with Bhima
2, Chandani : - ' Origin to confluence  —-
. ' with Bhima
3 Bhog-a'wali o — | Crigin to cohﬂuence -
) S : with Bhima
4.  Kamuni o - Qrigin to confluence -
with Bhima
5. Mosira e — Origin to confluence -
T ’ with Bhima
- 6. Bori - - - Origin to confluence —
: ‘ ' with Bhima
7. -Mas ' e - Origin to confluence —
‘ ‘ S . with Bhima
8. Bhima {stretch of - - ] Confluence of Bhima -
river in lower Bhima - . ' with Nira to State

basin) : .. . border.

Tu-??u8 ~-8X - o
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LOWER GODAVAR! RIVER BASIN
S NemeofRiver - Stretoh of A-Il Class
No, ' o A+l Clags
Lower Godavarl
" RlverBagin :
. . e |
1. Godaver]. - - D/S of Jaikwadl dam -
1o Stata border,
" Puma — Origin to confluencs e
: With Godavari river.
Kafpura - — -dog- —
Dhudhana’ — ~do - —
Valganga - - do- —
Dhora - - ~do- -
7. Kundalika — -do- —
8. Sindhaphana — - do-
9. Manjra - «do- -
Tema - -do- ——
1. Manar - ~do - —
12, Ti - -do- -~
NAG RIVER BASIN/SUB-BASIN
Sr. . Name.of Streich of © A-lI Class SW-II Class
No. River A-I Class .
1. Neg - Origin to Ambazari Ambazari lake to
lake, confluence with
Kanhan river,
2. ploli - Origin lake Gorewadd - Gorewada tank to
: tank canfluence with
' Nag river.



' oy
'NARMADA RIVER BASIN /SUB-BASIN

5605

b

F-??0E -uJy

S Nameof  _ Stretchof A-II Class A-IV Class
No.  River Al Class
L Narmeda i - Rlver Narmdda in ==
' Maharashtra Stato
- ] ’
NIRA RIVER BASIN /SUB-BASIN
St  Nameof  Streichof A-ll Class A-IV Class
No. River A-IClass. . o
I. Nira “Origin toﬂ; Devghar Dam to " Vir Dam to
Devghar Dam Vir Dam Conflu.With
. Bhima
2. Kennad River  Originto -— - .
. (Including of Bhatghar Dam
Yelwadi River) :
3. Ganjawani River  --- h Origin to confluence -
| - With NIRA
4. Karha River - Origin to confluence -
’ ; With NIRA
NORTH & NEW BOMBAY BASIN
Sr. Name of Stretch of A-II Class SW-II Class
No. . River A-] Class . '
1.~ North & New - . All waters falling
Bombay Basin in area of North
New Bombay
2. Kasadi river - - All waters falling
' In the area of North
New Bombay
Gadha - ~ All waters falling
‘ in the area of North
_New Bombay
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PATALGANGA RIVER BASIN
S, Nameof Stretch of . A<II Clagy SW .JI Class
No.  River Al Class.
1. Patelganga  Origin to tatg _ Tata Power house ~ Woir at Chawane
. power House at at Khopoli to weir”
Khopoli with at Chawane
Catchment aré - =
"Of Dems near
Lonavala -
2. Balgangs  Origin To Creek - . Tidal Zone Of
) : Balganga River
3. Bhogeshwari  Origin 1o creek e Tidal Zone Of
. : : Bhogeshwari
River
SATPATI COASTAL BASIN
Sr. Name of Stretch of A-II Class SW-1V.Class
- No.  River A-l Class o
1. Vogni -— (_)figin to saline -
. Water zone( In
Maharashtra
2. - Paons -- On'gin to saline Tidal & Saline
Water zone portion of river
SUKANA RIVER BASIN
Sr. Name of Stretch of A-IN Class .
No. River A-IClass ;
. Sukana river -_ Sukana river —
from its
origin to confl.
with Godawar;
. River
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_ F&
TAPI RIVER BASIN
Sr.  NameofRliver Strlpteh aof A-IT Class
1. - TapiRlver - From MP. Stats
‘ - Border to Gujarat

e " Stato Border.

2, Purna. River Origln to Puma ~ PurnaDamto ~—
. Dam, Conflusnce with
Tapi tlver.

3. Katepurna River

. 4, - Shahanur River

s, River Pedhi, Van,
Mound, Chandra
Bhaga, Man,
Bosva.

6. Githa River
7. Gomati River

8. Burai River

9.‘ Panjrakan

Fg-? Uk =<y

Origin to Katepuran  Katepurna Dam to

Dam, Confluence with
River Purna.
Origin to Shahanur dam to
Shahanur dam, Confluence with
' River Puma.
:- _ COrigin to Confl.
with Purna river.
- . Origin to Confl,
: : With Tapi.
- Origin to Confl.
With Tapi.
e Qrigin to confl,
: : With Tapi river.
D Origin to confl..
T With Tapi.
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Ghod river.
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ULHAS RIVER BASIN
Sr.  Nameof ' Stretch t:aiT A-ll Class © SW-II Class
No. River A-I Class . '
1. Ulhas : Origin to Badlapur Badlapur water NRC bund at
' . Waler Warks. ~= Works to NRC Shahad to
- bund at Shahad. co_nﬂuenc.; with
sea.
2. Bari -Origin to Barvi dam Barw dam to --
: confluence with
" Ulhas river.
3. . Bhatsa Origin to confluence - -
with Ulhas river
(saline water zone)
T4, Kalu Origin to confluence -— —
' with Ulhas river
(saline water zone)
UPPER BHIMA RIVER BASIN
Sr.  Nameof Stretch of A-II Class SW-II Class
No.  River "A-I Class '
1. Pushpawati Origin to * Pushpawati Bandara —
River " Pushpawati to confluence with
tandara. Kukad:.
2. Are River Origin to Pimi:algaonjagadam -
' ' Pimpalganjagadam  to confluence with
Pushpawati.
3. KukadiRiver  Originto Manikdondam to —
Mani.kdondam confluence with



e

{4

B
UPPER BHIMA RIVER BASIN

" Strefch of Al

S% | Name of River [ S¥¢EA Al Class - AV Class
4, Mina River Origin to Wada] | Wadaj dam to confl. With v
.| dam .| Ghod river :
5. | Ghod River Originto - | Dirnbhedam to confl. With .-
_ : Dimbhedam ' | Bhima river
6. | Vel River -— ™ Qrigin to confl, With -
N Bhima
7. i BhimaRiver Ongm to Chaskaman dam fo confl. —
o . | Chaskaman dam , | With Mira river
8. | Bhama River | Criginto Askheda | Askheda dam to confl. —
© | dam’ With Bhima
9. | Andhra River Origin to Vadwale Vadivale dain to confl, -
o | dam - : with Indrayani
10. | Kundali River -{ Originto Shtrwall | { Shirwati dam to confi. with —
_ dam - - . | Indrayani river -
11. | Indrayani River | Origin to [ Lonavala dam to confl. —
Lonavala dam with Bhima river _ -
12. | Pawana River | Origin to Pawana | Pawana dam to Ravet Ravet weitto «
: dam weir confl, with Mula | -
13, | Mula River Origin to Mulst Mulsi dam to Wakad ~ Wakad
dam I'| Bandhara Bandhara to
E confl. with
_ . Mutha river
14, { Mutha River . | Criginto - Khadakwasla dam {¢ Vithalwadi weir
S ' Khadakwasla Vithalwadi weir to confl, wilh:
dam Bhima river

gI-2oug -
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. Upfen CODAVARI RIVER BASIN / sUB.BasH

__N_o [ Name of River s?"‘é‘;‘:;’ AT Class
1 Godav_ari Origin {o Gangapur dam to Paithan
[ Gap_ggg!r dem |
2, Dama - | Origin to Dama Dama dam 1p confl. with
dam vari
Kolganga Ongfn to Waghad Waghad dam to confl,
(Kalwan) dam with Godavari
Unang . | Qrigin te rkhed dam to conti, ,
— . { Ozarkhed dam _ | with God
5. [Kadwa - Originto - Karanjvan dam ta confl, j .
_ ' { Keranjvan dam with Godavayi -
| 6 [Pravara Origin to Bhandardara damto —]
: Bhandardara dam | { confl. with Godavari
7. | Mahaiungi Originto ahalungi dam to confl, [
| — | Mahalungi dam odava
I 8. [ Aduia Origin to Aduje Adule dam lo confl, with
' d LGodava

Muia dam 1o conll, with
odavari

—

Ambadi dam to confl. with
varj

L

] .

T~ 9yG ~9¢0

9 | Mufa Ongm to Mula
) : dam God,
10. | Shivani Origin to Ambadi”
. dam Goda

L],



| R0
-WNNGANGA. WARDHA, PENGANGA RIVER BASIN / SUB-BASIN

S;'_ Name of River Slreg:s‘;f Al | Adl Class
1 | Khekrenalla Qrigin to || Khekranalta project to -—
: Khekranalla | confl, with Pench river
- L | project § - _
. 2 |Pench Ornigin to Pench || Pench river project to -
: . | River Project  ~1 confl, with Wainganga
- | rivere
~ 3 |BagRiver © . |Originto Bawanthadi project to —
Bawanthad| | confl. with Wainganga
| project (including | river
<. sigra pm]ect) i .o .
A] Winganga ~— | From M.P. State Border -—
River ) .. 1o conft, with Wardha river
B} Wardha . .| From M.F, State Border . —_
River - i{ to confl. with Walnganga . -
: | river
C] Penganga ' . . [ Origin to confl. with -
River ] . .| Wardha river .
D] Pranhita . 7| From confl. of Wardna . | -
River (stretch of -| and Wainganga river to
riverinMah) - i | confl, with Godavari river
| E] Indrayani . 'I'From M.P. State Border C e
| River {stretch of - | to confl. with Godavari
river in Mah.) : ;| river
F] Godavari " Fram confl. of Pranhitato | -~ —
River (stretch of - | confl. with Indrayani river . '
river in Mah.) ' -

gg-2208 ~P0d
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(‘_‘.—_ | nhexurg-il
g:ggreo STANDARDS of WATER AS Pige CLA*-‘SIHCAT'ION OF BEST DES'GNATED
| Categary of fresh Al Al ' Aait ANV
_Wwaler . :
Unfifered ™ Not it fer -
Best Usagg -Public Pebliowates | by Agnculture,
. o consumption Hidustrial
water supply SUpply with 1 Fisk 1 codling
after approved “Eporoved K ‘Ml slife - | & process water
disinfection trevitment equol Prepassaiion
to couguletion,
sedimentaiion &
disinfection
PHYSICAL
QUALITIES: ) .
Temparature Not hlgher lhan Not higher (han | Not rmore than | Not mora than
Amblent tsmp | ambieny temp [ 3C abova 3 C above
by2c. by5c, amblent temp | amblent lem
Colour Less lhan 50 1 Less than 300 - Unobjectionable
unifs {Cobalot | units {Piatlnum . v
Unitg) .__| Cobakt Uniis) : :
Turbidity Less than 25 -
hits JTU v -
QOdour Unchiecticnable Uncblectunable - Unobjectionable
Tasle Uncbjectionable Unubleclmnabla - Unobjectionabls
Floating Solids - - . : -
CHEMICAL Maximum allovsable concentration
QUALITIES: . - )
. Toxic . - ' - _ : - -
substances :
Arsenic(As ASY [ 0.3 mol 0.03mo_ 1.0 mgA 0.1m
Cadrnlum (ag : . -
Cd) .01 mga 0.01 g/ - -
Chromivm (Hexa | 0.05 mg/l 0.05 mgA 0.05 mgyt 0.2 mgi
 Cn) y : |
Cyanide (as Cn) ] 0.05 mg/l 0.1 mg/l . 1005mgn 0.2 mgi
Lend (as Pb) 0.9 mgn 0.1mgA - . - 0.1 mgi
Boron - - 2.0 mgh
Merciry (s H 0.001 mgfl 0,001 g G.001 magn -
Grossalpha = |3 pCifmi 10 pCifm| 3 pCiimi 3 pCiml
activity : ' -
Gross Bela 30 pClmi, 10pCiiml - [3p pCirmlt- 30 pCifml
aclivity
2.Substangeg | - - - -
affecting health i
Fluoride {as F) 1.5 mgn | 1.5 mg/l - 1.0mgh
| Nitrates (as NO) 45 mg/l 45 mgl - -

¥a=2108[ 400-y-2008 )95



n
3.Substances - - - -
afecting the
potability of .
waler _ . _
pH ) 6.5 10 9.0 8.5108.0 8.5t 8.5 851005
TDS. . . M L
Totel Solide [ 1500 m 1500 ma/| .. S
Total suspended | 25 mg/l - - -
solids” : -
Tolal Hardness | | 5. mga 500 mgf= - -
(CnCO). 7 o
Total Residential - . . . .
Chlorine § )
Electrical - . 1000 x 10 mhos | 1000 x 10 mhos
conductance a ;
26C ! _
Free Carbon v - 12 mgl -
Dioxide :
Fres Amnonical - - 1.2 mgh -
Nitrogen (N) ,
Qil & Greeso - . 0.1 mgi .
_Pesticides - . 0.92 mg -
Blotic Index - ' - 8.0 mg/l -
Total Ammonicai | 1.5 mgn 1.5 mg/, ) - 50 mgh
Nitrogen . ; : _
Chlorides {as Cl) | 600 mg/l 600 man' . 600 mgf|
Sulphates 400mgh  * | 400 g/ - | 1000 mg#!
Copper {as Cu) | 1.5 mgfl 1.5 maAl . - .
Maganese (as_
Mn) 0.8 mgA : 3.0mg! : - -
Iron (as Fc) 1.0mgh 5.0 mgil~ - -
% Sodium - . i . . N
| Zinc (as Zn) 4.5 mgA 5.0 mg/l 15.0 mgh_ 15.0 mg/
-Phenolic 0.002 mght 0.002 mgn 0.05 mg/l -
-Compounds (C
NO)
AkytBenzene | 1.0mg 1.0 mg/l - . -
Sulphates (ABS : '
Surfactants) ' : ' ?
| Mineral Oil 0.3 mgA ‘0.3mg - .
{No visibla oil in |*(No visible oil In
sampie} 1 sample) .
Ammonia 1.5 mgit- "1.5mg - -
B.O.D. 5days 20 | 2.0 mg/l ‘|5.0mm | | 10mgn 30.0mgh
(monthty {monthly -
c average averaga |
: of atieast 10 | of atleast 10
Samples) samples) : .
c.O0D . ‘ - - 150 mg/|

EE= Qg =90
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’ Not less than

D.O. MNotlessthan § | 4.0 mg/l 40% 150mgn |
-mgil on satutration or | Not less than 2 .
{monthly Imgi
averaga . whichaver mgf
of alleast 100 is more
Samples) )
Not less than
Industrial e
sewage.

. ‘ Not greater
Bacleriological | Coliform than - -
slandards:. Bacl250 5000
| (MPN/H00)_-

Carbon Chioroform (Extract CCE Organle Pollutants) Any value beyond D.2 mg/ will render the

 waler suspicious upto avalue ot mgfl and bevond this value waler will b unfit,

¥9-2 2uE[ 400-U-200% ]- 2
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Annexure-1l

LlST OF ACTIVITIES ALLOWED / DISALLOWED IN NO
DEVELOPMENT ZONE

Sﬁgge;stive_ list of Non-ln;dustrlal Activities which can be
allowed in 'Ncifbevelopment Zone' '

1) FuelWood Growung | i

2) Furniture & Structural Wood Growing

3) Bamboo Growing ?

4} Grass & Fodder Growing |

S) Sericulture without Proce_s.jsing '
6) Orcha_rds'Development |

7) Fruits & Berries Growing

8) ‘Nurseries Development

9) Medicinal Plants and Arorﬁatic Plants Growin

10) Water Abstraction works

Td-??u8 -77H
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Activities which cen be allowed in Residential arcae elong the rivers with the
permission of concerned local body

1} Preservation of tzeat; caﬁning brcsérvaﬁﬁﬂ &
processing of ﬁ_'__s._h_ L '

2) Rice huller B

3) Groundnut decort:catwns

4) Grain mill for production of flour

5) Manufacture of suparj

' 6) Manufacture of bakery products

7) Coffee cur}ng, roasting and grinding .

8) Cashewnut processing like drying, shelling roasting, salting etc.

9} Manufacture of woodén and Cane boxes and packing

10} Manufacture of structural wooden goods such as l:!ea.ms, posts,
doors and windows. ' ' ‘

11} Manufacture of wooden furniture and fixtures

12) - Manufacture 61' bamboo and can furniture and ﬁxturc;

1 3} Manufacture of structural stone goods, stone dressing, stone
crushing and polishing. - -

14) Manufacture of cement concrete building components, concrete
jallies, septic tank, plaster of paris work

15) Manufacture and repair of Sundry ferrous engineering Products done
by jobbing Concerns such as mechanical workshops with lathes,
drilis, grinders . .

Electrical Goods . _ o
16]) Repair of refrigerators, air conditioners, wa‘shing mai:hines, electric

cooking ranges, motor rewindi.rig works, domestic appliances
Transport Equipments

17) Repair of motor vehicles:
18} Repairs of locks, stoves umbrellas, sewing machmcs, gas burners,

buckets and other sundry house-hold
19} Optical glass grinding and repairs
20) Electronic industry
~29ua ~¥3.
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LIST OF 17 TYPE CATEGORIES OF HIGHLY

POLLUTING INDUSTRIES

Sr.No. Category
1. Fertilizer | Nitl'ogeﬁ Phosphate )
2. Sugi}r . .
3. Cement
Fermentation *g Distillery.
S. Aluminium |
6: Petro Chcmica.ls
7. Thermal Power
8. Oil Refinery
9, Sulphuric \!’Lc'id
L0. Tanheries,
11. COpper Smelter,
. 12, Zine Smulter
13. Iron and Steel,
14. Pulp and Paper
15, Dye and Dye [ntermedies.
16. F-;.cstici tes 'Malnufacturing and Formulation.
17, Basic Drugs and Pharmaceuticals
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Please find enclosed herewith the minutes of meeting
neld on 95.02.2002 for you

T information and necessary

action please. -
yours faithfully

: - B sd/-
CR.G. Pethsl '

.nt Enginest

Water Pq'llutiq:;l Abateme

.D A As above
: Copy subm1tted for: mfar
L Chmrman MPCB Mumbal L

B A is abc:we ' O

matio'n-- to-

‘5. Member Secretary, MPCB Mumbm o

D.A S above

Copy for mformation to,

1. regional Officer, MPCB Ka’lyan
D.A is above
Ex, Engineer, MIDC Dombiv!

DA isabove S

me .
TR

L2 (Y



Minutés of the. meetmg conve
tary MPCB in has chamber on 25.02. 2002 w1th
Jlandmbet e

" Secte
Dombwh Better Enwronment System Assocmtlon
(DBESA) CEJTP arlcl Dombwh CE)"FP and off'c;als of
MIDC).

The meeting was convened by thermnber Qecretary
MPCB in his. chamber on: 25.0
regolve vVarious issues related t:

CETP ke common  efiluent _coll-ec:tion" “system,

segregation of effluent
chemical (textile units} eff] uent carrying pi‘p'elines ete.
A list of officials why were present during the’ meetmg

is arnexed 83 Aﬁgekure_ -] in the- meetmg the

© {ollawing iSsUES were discussed at length.

1} The Member Secreﬁa;-y MPCE, 'w-¢1c,cmed the
represen tatwes of maasa-'_c-mp and DCE‘TP.

bp’stmﬂs oT s g.ega 1o

industries - and non chemlcal mdustnes (tsxttle

industries}.

' i

' 3) Shri. S B. Patil ' Exacutwa Erﬁ\-gineéér - M"DC :
~informed that. th1s report had feen  submitted by_ '
DBESA 1o MIDC and MPCB long - back somewhere _

i 1997, ThTs report }ust gwes the idea a‘bout

Lemauve muts Uf the Sﬂ-pamte efﬂuent cnﬂecnon

‘system for f‘hBTI11La._ amd ¢ non- chemlcal units
“located (o Phase I anci Hnaise 1ol MiDC Dombivli.

th thl‘s we cannot oorne ta the: wﬂdusxcn that

ned by memBer-

22002 to dlSC'IJSS and
o DCETP and DBESA

from chemical and non-

G M



o

L a0

the- separate etﬁlﬁ:é,_

and 1on- cheh'ucal can be leid:
e: LSECL‘IOH under grauhd ‘net

© without studying th
wbrk of telephdne-an& ctheT c}atb'le, ,water supp\y oot
line, col‘ecnon carrymg ime etc He furthg*r brqught S
to the l’lOthE 01' DHESA tha’t ‘rhey have to ' -

DBE:SA sald_ :itne CE‘XFP ns demgmd-. for’ t-extﬂe

efﬂuent and mt for chermcal efﬂuaent gtk heme a

detail study will be requlred -regardinig the

treatment of chemlcal efﬂuent in DBESA CETP.

was brought 1o the _no{lce Df DBESP\

re‘presematwes that eFf"uent quantlty of chemmal -

units is very meager compared te: textile efﬂuenL

and that Tf'l’:i_]O!‘ chemu:al umts are zreatmg th£=-

efﬂuent ta the: secondawy treatl,' gm standards and . .
therefore the Uverall load ot the ‘DBESA CE;'{‘F’ wifl

not be much varymg than tl’ie dem@ed parameters




i

bj DBESA will-act ds big brather and sﬁbﬁ%{-‘g- .&he'

drart cond1t1on for: ama]garﬁa

i A
&
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Average Ground water report -2012

Parameter Well opp. KAMA ell at Pimpaleshwar, (Well water near M/s
|[Office Dombivali ombivali Altra Pure, Dombivali
73 755 74 -

H

3.4 5.3 5

B.0.D 3 days ¥

27°C
20.0 34.0

C.OD . . 24
16.0 17.00

SS 16

Dombivali-CEPI Action Plan

Page 8 of 12
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\ 2’\ Long Term A(-:tion plan

consideratic
CETE .
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MAHARASHTRA IHDIIS'I'IIIRIJE DEVELOPMENT CORPORATION
(A Gouemmebt of Maharashtra Undertaking} : _
" IFMS No. DE & PA-Il/Dombivli/2019/4 322 1 8
Office of the Executive Engineer, -
MIDC, Dombivli Dn. Dombivli-421 203.

Date: 25101l 203

To, .
\/M/430mbiv1i Better Environment System Association,

Plot No. 05-8, MIDC Ph-I, '

Opposite Savitribai Phule Kala Mandir,

Dombivli (East)-421 203.

Sub: Segregation of textile and chemical duster effluent pipeline.

Ref Your letter No. 7315/ 2018-19, Dt. 04.01.2019.

Dear 3ir, :

The information required by you vide abave cited letter is given as

follows- 5 : o

(1)  The work of segregation of effluent carrying pipeline of textile and
chemical effluents is completed to the extent of 90% and is In
progress. The stipullated date of completion as per tender is
05.02.2019. | __ -

(2) The earlier collectibn  system is being segregated by laying
separate collection lines for textile effluents and diverting the
same to separate collection tanks. Separate ETP’s are already in
existence for treating Textile & Chemical effluents. The treated

. effluents shall be disposed off through a common line. - _

(3)  The fully treated efflient of LS1/ MS1 industries will be collected
in the nearby constructed sump of 1000 Cu M capacity in Ph-I
and the same will He pumped to DCETP in Ph-II. It will not be
brought to DBESA CETP for treatment.

Proposal for separate billing of both clusters if necessary will be
prepared in consultation with their associations.

Thanking you, _
Yours faithfully,

Exectrtive fEngineer,

MIDC, Dombivli Division,
Dombivli-421 203.

» Copy Submitted to The Superintending Engineer (MM
Dombivli Zone for favour of information please.

R), MIDC

.............
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2,

~ Compliance of CEPI action plan- Chandrapur

" A, Initiatives.taken by Maharashtra Pollution Control Board

Direction issued to coal washeries to improve eavironment in the washeries .

Direction issued'to Spongé'lfon Units to improve environment in the spbng-e iron

units.

- Birection issued to ACC Cement Ghugus to ¢lase down old plant on 28-02-2011,

Consent to Estahlish.granted to Ballarpur industries Ltd. to tnstalled to
modernized plant by 31-12-2011..

I_Jir_ectives-iss ue'd.to WCL (CMD) to adopt m_echan'lézed closed sy.st'ém for
transportation of coal frﬁm mines. )

Direction issued to MIDC_. to devslop landfill site ai MIDC Tadali for disposatl of

‘non hazardous solld waste -

Birection issued to coll'ecto_r'_Chandra_ﬁur to shift coal de;:]ose located on Nagpur

Chandrapur road. -

| Directian'léa ved to PWD Departmént to consfruct bypass road for Chandrapur

Direction issued to Chandrapur Muinicipal-Corporagtion to pro\gide Sewage

Treaﬁh-ﬁnt Plant and M’SW-df-adéqu'ate capacity.

10, Direction issued to Ballarpur Municipal Council to-éprcjvide Sewage Treatment

Plant aind MSW of adequate capacity.

e . 2736
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Co'mpliance

Sponge lron:

WHRB is provided by Llcyd .Steel. ) Shidhaballl& Gopant . Grace industries

is in a process to provide WHRB.

House keeping is improved by Lloyds Metal, Chaman Metallics & Gopani

ron & Steel. . o |

Solid Waste disposal is started by Lloyds M.etal, Chaman Metallics &

Gopani. |

Coal Washeries:

Zero discharge of effluent is achieved by coal washeries under CEPI.

APC arrangement upgradation is in progress.-by coal_ﬁrasheri_e;. -
" Concretization of internal road comp[étéd.

CSTPS Chandrapur;

Ammonia dosing system is installed in unitNo. 1,2, 3, 4 and Inunit No. 5,

6,7 this system will be installed by March 2-0.11.

10 % imported cqal and 20% washed coal s utilized.

Cement Plant!

M/s. ACC Cement has almost clompieted modernized plant to achie.v'e SPM
helow 50 mg/Nm® Likely to.be commlssloned by 1% week |
Ballarpur Industries Limited .:

Work of establishing modernized plant for reduction of water c

onsumption, hydraulic load and crganic load of effluent is in progress.

EENEEN
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~ anether boileris. in progress.

miDe:

Sludge thic-keher and dbuble_ wire fliter press is cdmmissionéd
Vegetation over thé accumulated lime slhc_igr_e-heaps is completed,
Industry 1.5 Qenerally #chiélving stipulated standard of BOD 25 mylltr. Of
industrial effiuent. . |

-WCL:

At pre'sen.t WCL Is practicing covera_ge-_bf-coal% transﬁorfatiqn true:.ks by
tarpaulin. - | |

Dust su ppres_s.ion arrangement by w'ater s_prin.kiing. is strengthened .

Chemlcal Unit:

--M/s Multl Qrganic Limited, Chandrapur haé. a.chie\;red zero discharge of -

effluent

Bag filter to 4.5 TPH boiler is commissioned. Erection work of bag f_ilter".t(j-

-

PWD:

The work of construetiorn of 4 lane concrete road from Chandrapur to
Padoli is in progress . Two lanss are concre._tgéi.-. _

The work of construction of 4 lane of concrateiroad in MIDC Tadali s in
pragress. 50% work is completed.

Coal Depot:

MPCB has provided list of coal depot to Colléétor- Chandrapur for initiating

. ackicn of shifting.

F PP S L S S
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PROGRESS OF IMPLEMENTATION oF CEPI: AURANGABAD

After submission of the draft action plen a detail survey, sector-wise meetings with the Bulk
Drugs & Pharmaceuticals, Chemical Units, Breweries, Distilleries, Engineering and
Electroplating Units were conducted in the month of September, 2010, the industries were given

following instructions :

| Installation of Sclvent Recovery Plant in Bulk Drugs, Pharmaceuticals and Chemical

Units and also improvement in efficieney of solvent recovery upto 95%.
ldentification and segregation of high concentration streams of BOD, CQD and TDS.
Devamping of old ETPs in prominent industries for control of seepages and leakages

and upgradation of existing pollution control systems.

[ P

The sector-wise industries have cubmitted the Time Bound Programme for the above said
worle. The foliowing indusiries have already segregated high concentration streams of BOD,

COD and TDS. .

17 Wls. AMRI [ndia Ltd.

7] s, Ipca Laboratories Lid. :
3) bss. Orchid Chemicals & Pharmaceuticals L.
4y Mis. Wockbardr Ltd.

5} M/s. Harman Finochem Pvt. Lid.

All the industries have beea instructed by this office'to physically join their effluent
carrying drainage line 10 conveyance system to carry the effiuent to CETP provided by MIDC.
The trial run of CETP, Walyj is in progress. The CETP Walu] has set up a separate treatmeant
facility far the effluent generated from clectroplating units. The CETP has also provided units

for removal of heavy metals liks Zing, Lcad, Cadmium, ete. and the sludge will be
disposed to CHWTSDEF at Ranjangaon. The Environmental Clearance for the CETP is awaited

till date.

A sector-wise review mesting of industries was called by this office. The Bulk Drugs &
Pharmaceuticals and Chemical Units were called on 15/02/2011 te take the review on the action

taken regarding —

Upgradation work of Solvent Recovery Plant for 95% solvent recovery
Action taken for recycle/reduction of waste water yolume

isolation of high BOD, C0OD and TDS streams and

Adoption of Cleaner Technology.

B

Mis. Bajaj Auto Lid, MIDC Area, Waluj has started using cleaner fuel in the form of
LPG by replacing fossil fuel/furnace oil. M/s. Maso Automotive Pvt. Ltd,, MIDC Area, Waly]
has replaced the oil fired furnaces by cleaner technology in the form of electric heaters. M/s.
Sknda, MIDC Area, Shendra has started using sco-friendly paints.
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Breweries & Distilleries were called on 17/02/2011 and weie directed for optimum
utilization of water, reuse/recycle of water, isolation of high TDS and COD streams and improve
the efficiency of poliution control systems.

M/s. Mi]lcnnium Beer Industries Ltd. has submitted that they hl-éugh_t down the Beer to

Water Ratio from 1.6 Ltrs to 1.4 Ltrs /Lir. of Beer by installing Bottle Water Recovery System,

M/s. Lilasons Industdies Ltd. has replaced the dust collection system by installing new dust

" collector. M/s. Carlsberg India Pvt, Ltd. has reduced the watcr consumption from 13 HL/HL of
Beer to 6,47 HL/HL of Beer.

The Board has already. startcd the monitoring of V. O C, and ambient air quality, su rfacc
water and ground watér in the critically polluted area with 1he help of M/s. Vinita Lahs. from 25
February, 20 11,
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Frogress

of implementation of CEPI: Navl Mumbai TTC industrlal area

1. Reduction in effluent load by way of recyctes/ reuse etc.

Name of the industry

Remarks

Mis. SI Group Ltd., D2, TTC
MIDC, Navi Mumbai

Installed Acetone recovery plant thereby reducmg

effluent quantity at soeurce.

M/s. Sandoz Pyt Lid.,
TTC Navi Mumbai

D 31732,

Effiuent in partly is used for gardening. Planning fo
install RQ system for treaded effluent used for.|
cooling tower recycling condensate water for boiler. |

Installed VOC reduction system.

P hdfs amines and Plasticizer Lid.,
' D-21 MIDC, TTC Navi Mumbai.

“Wre Prizer Ltd., Plat No. 16, TTC

Mavi Mumbai.

Treated effluent is used for cooling tower, vessel

MPartly recycling the éfﬂur_ant for gardening.

washing and gardening. ETF upgrading is proposed.

Iis. Glenmark Pharma, Mahape,

Mavi Mumbal.

Total is

Incineratar for BMW is ﬁrovided.

treated effluent _used for gardening.

| s, Zydus Micomed, Plot No. -
4 TTC Navi Mumbai.

1

Stared recovery organic solvents thereby reducing
concentration of the effluent. Separate for high

concentration in multiple effect evaperatars. Venture

scrubber provided.

[

In addition to this mast

of the industries have replace NaCH as neutrafizing agent.

Also scrubber and venture scrubber are provided wherever necessary.

2. Mahanagar Gas

Limited: The laying of gas pipe fine is in progress. Most of the

industries proposed to convert to cleaner fuel and approached MGL. Mfs. Mazda Dye

Ghem and S group has already started use of cleaner fuel.

3. NMMC has proposed to reuss treated sewage for gardemng,

construction etc. As

per discussion with NMMG authorities today, they are in process of floating tenders to

appoint the consultant the aforesald work.

T



4, Common Efftuent Treatment PIant CETP authormes are exploring the possibility

of installing pre tertiary treatment in order o recycle Lhe some of the effluent. This will
reduce the pollution load quantitatively and quahtatwely
RO Navi Mumbai, MPRCB,. has atready conduclea meetings in this regards and

progress is being monitored reg ularly,

4. MPCB has arranged awareness campagn regarumg Environiment at Modem
College Vashiand 8.1 .E. 8, Nerul. i '

5 MPCB has started mohitoring program about CEP! with consultation of Mis.
VIMTA Lab, Hydrabad, the agency appointed by_CPCB foﬂ_ the monitoring work,

12742



COMPLIANCE REPORT- CEPl ACTION FLAN- TARAPUR

$hort Term Action Points { upte 1 year, including continuous activities)

I's. No.

Aclion point

Compliance

b1,

Expansion of TEPS-CETR from existing 25 MLD
to 37 MLD
{Expansion -12M10]

Deffered due to local
vilagers opposifion.
Proposed 25 MLD CETP

Arresting legkage of drainage pipe line

AMC is gronted by MIDC

Connection Sump !l to CETP

Work has already started
and near.completion

ldentification aof 3glvent Use & solveni
recovery. plant to Improve the efficiency of
solvent recovery by solvent using indusiries

Letters were sont  to
inclustiies  using  solvents
vide ref IR
MPCB/ROT/TB-3325 dated
25/11/10 to improve. the
efficiency . of selvent
recavery and to
conduct solvent audit
before 30/12/10 . TIMA |
has requested to extend |
ihis dofe to another 3
months. Work s under

- progress

Survey of stack mariiering

Monitoring i under

progress

i legal dumping cf

hozardous waste

Board has  informed
CHWTSDF to increase the
frequency of collecling of
Hw and its rasnporation

Massive Tree Planiction
{One lacs Trees)

| massive

MIDC s camrying out
tree  planialion
program on
empty/reserved plots,
and on boundary of
MIDC., Work s under
progress
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Long Term Action Points. (more-than 1 yegr)

|

S. No. | Action po[nf Compliance
1. Expanslon of JEPS CETP from exlshng 25 MLD Master Plan has
to 50 MLD prepared. and Land
allatment was done qnid
featabilty  studies on
- | effluents are geling on.
2. If oullet treated quality -is nol achieved, | after installation of
aclvanced technologies such as MBR;’RO additional CETP, If outlet
| are to be enforced parameters:  cre  not
- achieved, then,,
advanced . technelogy
such as MBR/RO will e
. . | envisoged
3. Replacement of RCC drainage by HDPE Replocemen’r of 6 0 km
o L S nipe ling is under progress
4, Replacement of RCC drainage by HDPE - Replacement of 2 km |
o . o pipe ling is under progress
5. Augmentation of sump no. 1 holding | Workis under progress.
capagcity ond Augmentation of pumping :
machmery atsump &2 : .
6. Extension of pipeline inside Navapur sea NIO has studied pre and
' - post  monsoon  studied
i . and report is awdaited
7. Reuse and recycle of treated water by the | Board sent letter to textile
textile industries ' industries
- Pursuing matter with  Mahanagar  Gos | TMA hos already smrfec
' limited/ GAIL to make avcilagble CNG fo | survey far reguirement
MIDC Tarapur .
g. Proposal. of instalation of confinuous | Proposal has already
Ambient Air Quality monitoring under CPCB | submitted
scheme '

Details of Aclion taken against mdustrles

1.

Around 137 Show caquse nolices were given fo vonous inciystrias for viclating the
norms of outlet parameters prescribed under cher Actiar the perod 2010 fo Hll

today

Bank guarantes Rs.

5.0 lacs was submitied by TEPS CETF during e_:onsenf
renewal in 2009 and been exiended fo 2010 and 2011



Mo, J-11013/5{2010-TA.IKI)
Guvernment of India
Mintstry of Environmetit B Farests '
: T paryavaran Bhavar,

C.5.0. Complex, Updl Rapd
New Deinl-116003..
Telefax: 24362434

Oated the 1 5™ February, 2011

Offjce_ Memarandum.

Sui: Considerstion of projects for environmental clearance based on
Compréhensive Environmental poilution Index (CEPI} - Lifting of
araisriuth i respect of industrial clusters / areas of (i) Agra {Uttar
Pradashy, (i) -Aurargabad {Maharashtra), (iii) Bhavnagar {Gujarat),
tivy Cudddlore (Tamil Nadu), (v) Dambivaii (Maharashtra), (vi)
Lughiana {Pdnjab), (vil) Nawi Mumbai (Maharashtra) and (viii}
varamosi-tl g pur (Uttar Pradesh) - Regarding.

Minsrre of Environment & Forests vide Office Memorandum af even no, dated
17.1.2010 hazZ imposed a moratoriim up to 31.8.2010 on consideration of projects

for =rwirormental ¢lgarance to te located in critically polluted areas / Industrial -

custars igentifiad by Central Pollution Contrdl Board, The detalis of the industrial

clusters / araas were furthier specified jn the Office Memerandum dated 15.3.2010. - ~

It was ervisaged that during the peried of moratorium, tme Hound action plans will
be prepared ty the respective SPCBs f PCCs for improving the environmental quality
in these industrial clustars [ areas, The actlon plang so prepared wolld be fnallzed
by CPCB. Since, the action plans viere ot finalized within thve prescribed time limit,
the moratorivn was extended up to 31% October, 2010, Based on the finailzation of
action plans and fheir Inltiation of implementation I respact of the five Industrial

Clusters / sreas of {i) Tarapur (Maharashtra), (i) Pattanchierru-Bollaram -{(Andhra

Pradesh), (i) Colmbatore (Tamll Nadu), (v} vap! (Gujsrat) and (v) Mandi-
Govindgarh (Punjab) as confirmed by CPCB, the moratorium was lifted in respect of
these five noustrial clusters and for the remaining 38 Irdustila! clusters, the

maratcrum was further extended Up ta 31* March, 2011 vide offtca memorandum of

everi no, dated 26.10.2010, -

3. Now. the Central Poliction Control Board (CPCB) vide their communtication [Ee
dated 15.3.201] Have informed this Ministry that the relevant revised .action plans.

submited by the respective SPCBs / UTPCCs have been reviewed and approved by
CPCB and that the implementation of action plans has been Inltiated in respect of the
industrial areas of (1) Agra (Uttar Pradesh), (Ii) Aurangabad (Maharashira), (i
Bhavnagar (Guiarat), (v} Cuddalora (Tamil Nadl), (v} Dombivalll (Maharashtra), (Vi)
Vudhizna (Puafal), (vil) Navi Mumbai (Maharashira) and (vili) Varanast-Mirzapur
[Uttar Pragash). '

3. (e 0F the recommendzticn of the CPUS, It has been derided (o lift tha
moratziee or consideration of proiacts for anvironmental cledrance in respect of
prciasts te S92 ‘ocated if the abave mantionad eight clusters } areas namely; {1j Agra

.".'_—'re_-g._:.'-_‘_




.2

(Utar Pradggh), (i} Aurangabad (Maharashtra), (i} Bhavnagar {Gujarat), (V)
Cudtiatere (TEmfkMagy), () Dombivalll (Maharashtra), (V) Ludhiana (Punjab), (V1)
Navl Mamiel (MERargshtra) and (ViID Varanasl-Mirzapur (Utter Pradesh) subject to

tive ferflowity douEitioHS: - ' S

) GPER agy the respective SPCEs wil immediately put the approved
g%s s on thelr respeciive websités. _ e

fiy  SPEHs vl moritor the implernentation of the action plaris as per their '

hidule and ensure that there 15 no slppage efther In tarms of

s aiiz or the activities to be carmpleted relsting o the action plan. -

g nepgrt will be subitted t CRCB. - - o

(y  @PEB vl also develop o monterihg mechkanism and pit it In place
Widim 3B days and monitor the implertientation of these actlon-plars,
Fropewvise and also carryout ranidorm .cheeks on the environmentzl

wgmelrs for thelr quallty. The results will be.put on fhelr wabslte-

vy Hhe regBective SPCBS / UTPCEs will monitor the pafhution tavels in
thegs anfas on regular basls and If at any stage it [s ebserved that the . _
lpvels 2k Increasing, 1t Wil be mmedlately brought to tie rotice of T
¢ a3 well as MoEF and In such 3 eltuation the moratprlum wil be I

(vy  Tndgpefdent third marty perlodic monitorlrg on the Implementation of

gl En wilt be supported, The resyits of the monitering so carrted .o )

‘Be hosted on the wehslte and also communicitzd to CPCE.

(vi) Indiggtrigh cluster [/ ared wise Cemmittee comprising  varlous
stakeholfers inter-alla representativas of locals and experts In the -
ralavantfield will be setup to oversee the implementation of the action
plans. o ' '

(vity The EACs [ SEACs wil take axtra precaution during appraisal of .
projects to be located In these areas and prescibe the requisite S
S'trirﬂ_%‘ent.safeguard measures, so that the envirormental quality 1s not I

i

detaiordted further in these areas

»

4 The condbion at serial no, (v} above will .also be applicable to the five
industriat clusters in respect of whigh the moratorium was lifted vide this Minlstry's
carlier O.M. gFieven no. dated 26.10.2010. . ' :

5. Cornmgpts / fegdback, it any, on implementation of actton plans may be sant

16 Chalrian, £PE5 (e#mall: cebepeh@nicin),

This issues with the approval of the Comretent Autharity.

(5.K. Aggareal
Dlector -
To : . . 4
X N 5

Al tive Gffigers of LA Diviglon - I
.2 Chaiepmons / Bember Secretaries of all the SEIAAS/SEACS 3

—_
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3. Chateigan, CPOB )
4 Chalipereens / Member Secretaries of aff SPCBs / UTPCCs
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actlon 'Plan{s'h'nr.t-Tnlm:l-

Status of Actlon plan Comblvali Industrial Arsa

wrater pelicion conlial.
measures b Industdal units

MPCR Wsuad. closure dirzcllons,

"|tna suniey.

aurlpg 2HME <27,

propased
and  show ealse natlce’ hased on
. Voluntary Closure oivecuon has
been lssued 1o 2 Industies |3 20148

L&r, 2clon Poinl Current Slatus [as per Infarmalon srhmitied Turranl Stalrs {25 par Informetisn .
N by MPCE during tha slte Inzpecttan on submitted by PO durlng the slte
v 1T.0%.201%8) 1n3pa'cﬂbnrun 17.10.3015)'

. 1. |Performanze avalualian of Survey of allindusirles has been canled our  [Ir, FIITAT WFCB, na: muuu 1 :lnsutu

T oy

15, 138 P = &47
Shinv Coush Notices, {Listwhclonod)

Lt admee evaluallan of
Gl - )

Ilwasinfarmed by MPCH InaLCETF has carrled
zul upgradalion of CETP In Ihe year 2048,
Plagline nas yuer lald lof glsposal of Yéated
aiiuen! o Kampalpada nallih near Thatorl
Willsge. . BO% work of faying clasad
fipeline yole phase - 1 complated,
Qusarvatlos:

NGT ordérad CPOR 1o catry out fegular
manlloning al aluenl ol CETF and indusiles
azaled In MIDC area. CPCA Infarmied Lkal
attueat aualluey of CETR 3 Aol comalyving with
1r23nilres standards,. Dalre
feiluenl monlloding syslem is yel to ba prapeny
fmalemgaied al CEVP In Phase - |

-Boalh '.hu CETPs DEESA & GETF has
ubgraded halrplani agd’ prwtnng onfing
caramalers pH CODBGE, TAN -monltaring

. sv!lem and onfina Aawrrister-for Inlel &nd m.rtlel

SCA0A system, -

Tha 1.5 ke elossd plpeling for inatad sftkint

nas-ean lalg-dewi by MIBC: Ifam BRESA
ZETF up o Thakurll rellway bidge.

Tre OBESA Flidsed GETP Has achahing lhe

raramelers within consantéd slafidarda and

1west of enmpllanee 1s 70-to 80-% [Resulls

i3 censenled standerds and lavel ol

‘Fllanee s Bosrd haa, !swuu SCHN

TP on 24.05.2018 P‘!pél‘qlnﬁ

ealalian of sherllarm 8- long terrm aclon
Tiila Inclides a:hﬁh’emenlo\f 30 Mgl

Dlan
DA he pmlnd gwénuplﬁ E mnnlrra

gnla53d), Tha BCRTP.Phasé-il 14 nal ashteing |-

Taklng passassion ol cramage
Joipelin e darming aifluenl 12
CETP by CETPs

Lilwas Infermed by MPCR lhét plpaling i5
smaintain 2y MIDS and Lhe possdasion cannct
-be lakan by SETP.

Plitilna is rnamla_ln by M!DC and Ihe
Zass252l0n Cannos bs taken by CETP,

Providing “aniry ligaimenl
ang advareed was'le
7 Cestmen|

Hwas rfzimed by WPCA Lhal Aash iz, gH
maler. Now meter, ToC analyser ada 1aqger
nave besn inslalled,

Onservahzn;

Ag gt Ihe manilaring eamed out by CPC3,
2Mluznt quality of CETPS'is nal camaneng wilh
ihe prescribed slandards.

wn

Slalus ol wp gradaligr ol CET2

The DEESA Prase-| CETP has ashelving no
zaramelers wilkin gansenled $landards and
avid 0! sompliance is 70 10 B9 % (Resulls -
<losed). Tne DCETP Phasa-llis not-achiving
‘e consen|ed s|andergs and (mvet ol
camgdance-level is

LI &
A
‘Pregant Statua
MPCR
MPLA
IS
CETRSOC

Slwas Informed by MPCE that CETP in Phasze -
*lis vpgraded witn addliionsl fyea toaciorn, io

Tre GEHESA Phase-1 CETP is achiving lhe
paramelers wilh In consantad standerds and

OCETFP and JBESE camplianca

wit jo achive 3¢ BOD standers

has beeh cartled eut in 2001, 2014 & 2015 In
HIGC drad, Tha iiddgtes Inat 2res found 1o ba
nan. mmplled heve been liaued show cause
riollves, Inrespail 10'Ihe show-causa nielice
{Industrles upgredad Lhair pediutfon conlqal
jsyslems. MPCE . hia Mean faguestad o
[argvide (He data an humbrnr of non'complant
Industrigs bdsed sn BOC mendloring,
number of Shal cdisedaticens 12aced,
Aumbes of NAUsIFles thal have wppradodd
el poliutlen canliod 3ysfems,
|

enclorad,

reaclae, sand fler, twa blgwar, on ling pH lauél of compllance |5 7010 BE%, and matal parameters
manler, Sservation: [ The BCETR Phase-lLIs nol §ehleving - . :
Ouring Iha gite inapaction fglicwing freated zansentad standerds and léval of compiiafice
eituenl quality Js ohsarved In 1he online eXluenl
guality measwamen! syaem;
BOO 72, 99 mgl
SO0 277, 82-mgA
pH: 611 .
3 ‘Hepalring lekages of efu=n ||l was nfarmed by MPEE fal ihe 30.90 km J0.40 ki Ienglh 61 pipaling hag been feplaced WIDC
 feamying pigglle and Ils length of plpeliria Fas basn feplaced with HOPE {with HDRE plpaling, Tho leakages wi be |
. [resaleemant. pipeling, . It weas.alse Informed by ameated hy MICH 15 AnE when delected.
. KPCE that laahages of plpklines ara it ¥ - . ’ :
o observed, The Ieakagas wIII bé prasled by
. ] MIDC a3 and when delecled. - .
7 |Laying-of clesed plpeline tar Pipelire has bogn lald lrom phags - |CETP 1o [ 5 K closed plpalina hay lald down by MIDC |MIDC
© . (dispresal of trealad ailuent from |Khambainada nalish neet Thakurll Yilage:- trm DBESA CETP up o Thakwi fakwsy :
CETPs uf lo cresk HIO racommended dlschargs point thasls 11 beldge, b | []s] ded
. ko from Jhe GETP, Howaval MIDC 13 nel 1aylag |paint Is 1" K:lea',r fromy CETP.
e Plaeline due fo-the-cdsf fatior,
JVOG moaitaring W vas indormad by MPCB thal VOL monliaring, [4 Wos. of non-campllance indusitias JI_\l MECH

¢
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1L way infarmed by MPCQ Ihat LDAR survey Faa
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Provialen of e AAGM slation

WICE ares, Gbswredlions:

'I'wo [ MLQM #lalions veare inatalled in me

1 e lns'rurﬁenla wire.
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Minutes of the Meeting CPCB, MPCB and CETP authorlties dtd 28/03/2016

with respect to status of CETPs

The Vanshakti Public Trust had filed the application regarding Pollution of Ulhas
river in Mumbai Metropolitan Kalyan Region before Hon'ble NGT, Pune.

After number of hearings and submission of MPCEB, MIDC and other authorities
the Hon'ble NGT has passed the order on July 2™ of 2015.For the compliance of the
said order CPCB was directed to verify the compliance of CETP and conduct the
Random inspections of major industries for ensuring the compliances.

In continuation to this Hon. NGT has further passed the 'orders' on March 18% of
2016 that CETPs are not functioning as requrred so CPCB and MPCB shall conduct a
joint inspecticn of CETPs and hold a meeting on fact findings collected durmg the
inspection in a meeting with CETP operators to identify the effective implementation in
its functioning and also to ensure CETP compliance upto the standards Prescribed.

in view of above, the joint site inspection was caused along with the CPCB
authorities Shri. Nazimuddin, Scientist E, CPCB, Shri. Prasun Gargava, Scientist D,
Zonal Office, CPCB and Regional Officer, MPCB Kalyan to the non complied CETP i.e
DBESA, DCETP and Addi. Ambernath CETP on 28/03/16. Followed by the visit, the
meeting is held under the Chairmanship of Member Secretary, MPCB, Sion at Mumbai

along with CETP operators at 6:00 PM.

Following points were discussed:--

1. Principa! Scientific Officer Dr Amar Supate briefed about Hon'ble NGT Orders and

~ directions given to CETPs time to time.

2. Dr. Y. B. Sontakke also extended his thoughts/views on present status of CETP
and directions issued after the state level committee meeﬁngs. The CETP has to
operate professionally and action shall be initiated by CETP Associaticn against

defaulting rmembers.

2
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DCETP and DBESA expressed their difficulties regarding operation and

maintenance and requested to provide séparate effiuent carrying pipeline by -

MIDC as early as possible so as (o coliect séparate effluent generate_:d from textile
and chemical hnits in Dombiwali MIDC éto meet the consented discharge
standards. The Additional Ambernath CETP bperator AAMA representative stated
that they require 8-9 months to stabilize! operations which was denied by
authorities, . : . '

Member Secretary, MPCB has shown regret {:m performance of CETPs and given

following instructions: . i
8 ROs/SROs of this region to identify MSVLSI units and check the performance

of ETP for atieast one year by comparing lall JVS results and accordingly put

up violations as per enforcement palicy of Board for further stringent action,

b. CETPs are directed to foliow the guideﬁnés given by CPCB and Hon. High -

Court to form a committee and inspect thé ‘units time to time and defaulting
industries names shall be communicated ?to MPCB._ for further initiations of
actions and further they may also go for cancellation of CETP ﬂdembership.

¢ The CETPs shall submit undertaking for making their GETP compliant to the
Consented standards. The deadline was decided as 31% March, 2016 for
DBESA and D CETP whereas 30" April, 2016 for Additional Ambernath CETP.

d. The Board has already issued directions fon 20/02/2016 for installation of
SCADA (Supervisory Controf ang Data Acqu@siﬁon Automation control system)

within 3 months.

The performance of DBESA has slightly improved but no progress has been

observed in case of DCETP and Additional Ambérnath CETP.,

CPCB authorities talked their suggestions and recommendation for improvement
of performance of these 3 CETPs, Ly ' '
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After due deliberations and discussions the following short term and long

term measures are prepared to be considered to ensure earliest compliance by non-
performing CETP.

A. DEBESA - Dombivli (Textile) CETP
a) Short Term Actions

(0

(i)

(iif)

()

v)

(vi)

{vii}

(i)

Proper segregation of effluent of textile units and chemical units in textile
zone and chemical zones so that only textile effluent comes.to Dombivii
(Textile) CETP and entire chemical effluent is treated in Dombivii (Chemical)

CETP

CETP Management to identify major polluting industries whii:h Tequire special
vigi! based on their size (Large/Medium) and effluent strength and develop a
mechanism of self vigilance and reporting names of defaulters to MPCB

CETP Management to consult experts to conduct jar test studies to arrive at
optimum chemicals dozing, primary sludge quantity and primary treatment
efficiency and demonstrate similar performance in the primary treatment
system of the CETP, and to guide the CETP Management about primary

sludge wasting and dewatering pattern.

CETP Management to consuit experts tc guide them about sécondary sludge
wasfing on the basis of Sclids Retention Time, and guide the CETP

Management about secondary sludge wasting and dewatering pafttern.

CETP Management to get their primary sludge and secondary sludge
dewatering capacity verified by the experts that these are sufficlent or meet
the requirement and install sludge drying facility.

CETP Management to operate the CETP under guidance of expert to
demonstrate its best performance and seek guidance for achieving the
compliance of present norms of 100 mg/l in a short time frame, failing which
the member units wilf be liable for ciosure. :

The CETP shall abtain immediate technical guidance from the professional
service provider fo their CETP so as to achieve the consented standards.

The short term measures shall be completed in 3 months.
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b) Long Term Actions _ : |
() - CETP Management to upgrade the treatment scheme to mest the revised
o BOD standards of 30 mgAl. o
(f)  Expansion of the existing CETP as per the DPR prepared shall meet 30 mgh -
BOD, : L |
(i) Long term measures shall be 'completed'_as per the Directions given by

B) D CETP - Dombivli (Chemical) CETP

Haon'ble NGT and Hon'ble High Court. .

a} Short Term Actions

RU;
(i)

(i)

)

V)

(vi)

Proper segregation'of effluent of textile %units and chemical units in textile _
Zzone and chemical zones so that entire chemical effluent is treated in_ -

Dombivli (Chemical) CETP

CETP Management to identify major pollutjhg industries which require special "

vigil based on their size {Large/Medium) and develo_p a mechanism of self
vigilance and reporting names of defaulters to MPCB

CETP Management to consuit experts to ¢bnduct jar test studies to arrive at .

optimum chemicals dozing, primary sludge quantity and primary treatment

efficiency and demonsltrate similar perfoimance in the primary treatment

system of the CETP and guide the CETP Management about primary sludge

wasling and dewatering pattern, i

CETP Management to consult experts to guide them about secondafy sludge
wasting on the basis of Solids Retention Time, and guide the CETP .

Management about secondary sludge wastirpg and dewatering.

CETP Management to get their primary: sludge and secondary sludge
dewatering capacity verified by the expertsithat these are sufficient or meet

the requiremernt. S

CETP Management to operats the CETP under guidance of expert lo

demonstrate its best performance and seek guidance for achieving the .
compliance of present norms of 100 mg/l in:a short time frame, failing which

the member units will be liable for closure.
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(vi} The CETP shall obtain immediate technical guidance from the professional
service provider to their CETP so as to achleve the consented standards

{viil}  The short term measures shall be completed in 3 months.

b) Long Term Actions

I.  CETP Management to upgrade the treatment scheme to meet the fevised BOD
standards of 30 mg/.

N. Long term measures shall be completed as per the Directions given by Hon'’ble
NGT and Hon'’ble High Court.

C) Additional Ambernath CETP

a) Short Tem Actions’
(i) CETP Management to identify major polluting mdustnes which require special

vigil based on their size (Large/Medium) and effluent strength and develop a
mechanism of self vigilance and reporting names of defaulters to MPCB

()  CETP Management to consult experts to conduct jar test studies to arrive at

optimum chemicals dozing, primary sludge quantity and primary treatment
efficiency and demonstrate similar performance in the primary treatment
system of the CETF and guide the CETP Management about primary sludge

wasting and dewatering pattern.

(i)  CETP Management to consult experts to guide them about secondary sludge
wasting on the basis of Solids Retention Time, and guide the CETP
Management about secondary sludge wasting and dewatering from both

slages of aerobic treatment.

(iv) CETP Management to incorporate equalization unit in the treatment scheme
to ensure uniform influent to subsequent treatment units

(v} CETP Management to upgrade and make functional their primary sludge and
secondary sludge dewatering capacity under guidance of experts to meet the

requirement.

(OIS
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{(v) CETP Management to operats the GETH under guidence of expert to

demohslrate its bast pedormance and| sask Puidance for achieving the

* « compliance of pregent norms of 100 mafin a short ime fremn 8ikng wh
) i ' . g which

the meriber unifs Wil b8 fibls for clagure, .

v} The CETW shall cbiain immediate technical guidance fram the professional
sonvice provider lo their GETP so as to achisve the tonsoenfed standerds.

(viil) The short term measures shnl be comploted in 3 mqn'zhs.

b Long TFarm Actions
0] CETF Management to mest the raviged BO?{J slandands of 30 mgﬂ;

(%) Long tanm measwrgs ghall be cnmp'fated'ias per the Diractians givan by
Hon'hla NGT and Hon'bde High Caunrt ;

Tha meetihg ended with vote of thanks to Chalr, i

o
4 upats
Frincipal Scientific Officer

Fyaoon Ganggava br. aban e e
Sc. D, cép  Member Svcratary - P cee
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‘L ¢ 8 SUMMARY OF PRESENT STUDY
J_, o MIDC (Dombivali) is-an agglomarate Mmurefthm-eimmlr and-mediom:
it @ - seale industiies daveloped n hwobhases - phasest Bt :
4 © CETPs serving the ‘two phiases — with: 1.5 arid. Ag:ML
'T' © respectively. At presont effient leaving. the CETPS: fm _' as
T" o through open Nallas.
oL
L@ : Basad on- detailed- envirdimentat: studles-s:_ g 19@1». CSTR-!‘HO Kl
L@ suggested the discharge of treated” sffiuent near Tha (iH (Siatlcn 7 In.Figure:
iQ 1.2.1). Howevet, dus:to several fechrieal: and-otfier ﬂimn[es. MIDC: muld figt
r' () lay the pipeiine to the recommanded location, M]’Dﬁ has now"agam comracted
T"f@_ CSIR-NIO 1o conduct detalled studles in the. Uihes: Estuiary:t6: exarmine the: -
re location suggested. earlier and if found unsuifabie; mﬁoménd aﬁuther sit'a 1‘0"
‘ @ L discharge traated effluant in: a ménner to mlnlmfae:t‘
1‘]";0 ’ ecology of Ulhas' ‘Estuary.
e O -
i I _ CSIR-NIO zonfucted. detail field Ivestigatisn the: Ulhas. Estiary
bacinl during- May- 2014..(Prémansoon seasor). Atotal 14 loeaflang: ware: samgpled,
] . .
;-‘Q mciudmg nearshohe: €oastal area and fresk- Wafer reg'l‘o lysis: of geveral”
i g pammeters has beeh completed while the. remalnlng ar&stﬂl undérpracass

o

Numerical modeflng o’ shnufits the nwmdmznm a' i
its- subsequent. eoupﬂng With: the: wal'ar qe B1le ]
emerging -resuly: will be: used to salett Wie: firidf

: e saI site 1n ihu
estuary so a¥ to mitimisg:the impact on- thi: é“culdvgy ﬁf‘ﬂlﬁase Eehary,

{L@ The presant: l'epor[ i3 prepared based: oh: wgggqqﬂah[& r‘ﬂsuﬂs &F My ;
o 2014 field studies, Ahe’ existing Kistorical dat g AT 30 Ahe period (190t
N 2013) with CSIR-NIO and inputs provided by MIDE sfd MPCE: / l_
e
L From the: iltitfration. gathsred: tﬁmughf'wm SAMECH, il oot
‘v& tHErthe tlhag E‘sﬁl‘il‘i’ r8shives > 350 MLD: = it ati?bd domesiic sawagp
h"& . ) I
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and eround 465 MLO-of induskrisl efuarits i the rﬁiddb and upper segments

-bT the. Ulhas Exluary. &&ualy;@enf-ﬂnamgamm d_n CETPs indicales hat -
; palate: argryilbi MMPCB Gonsant, BOD and GOD

sl.lhsl:antla]ig meﬂ;eﬁalhs setnomas,

Al the oulset-it-must ba glarifiad that in view- of the estiyary racsiving
-afflvarits from. multlpla sources ~ all in the ipper estuaring zone, it is not
possibls fo. identify impacts on estugrine: ecolamr dus: to-the effluent from the
MiDC mﬁmhnra][) alone -and- that the: preua[l!ng <‘sluarine envirgnment is the

result of the cumulatm influance of alf; anﬂimpoganlc: ontaringnts reachilng

the. estualy
) . o .
The prevaifing water quallty Indicales ‘that the BOD released 6 the
‘astuary exegeds-its nafizral asgimilation. capacity Ianﬂclenl oxidafion of organic
matter leadsto-high-fide-dapenidant BOD 1n the |uppBl' estuarine:zone though'its

{evels -@re msar 0. wxpecied basaline: in. the. esluary moulh dus fo its

consumplion ms-if s trandported. seawards. anc|l due: 1 ilution by vdlummoua

tidal ingress dufing flod dide. ‘The high organis Ioadmg leads to hypoxic -
condiiian. partlcula.dy afound’ Iow tide in. the: mlddle and the uppar estuanne '
_ segmenis;

a\mzmad:fe:ﬂhe eculqu‘n[ the Ulnaa -egtuary with eutrophlcx

Y ..-mcddlemd Upper-zones.
i

Aocumﬂlaﬁon cf itxde haaw matals. SLIChr as. Cr. Gu,. Zn, Pb, Cd and Hg- 3

as well as qmanlq carbnn. Prand PHe, though has ocot.rrred particularly in. the,
upper segmen -

A&exnectad thq spopulation of humian- pﬁthngens is hEgh in water and -

sediments.. Thi: mlaﬁ% -goncentration’ -of: nhlarophyl[ a. and. phaeaphytin

suggests .am .envﬁpament__ conducive 1o the .__prn!rfgtaﬁon_ of phytoplaniion.. - -

Zooplankt_én_-éian’d';.m'a__q_rgbg_tit[p.;:ﬁigmas_s';:vg_ried---wic_ipl'g-.f-,bl,[l. there is disfinct

7

ngh'afﬂuent« [aadmg ~ tainly sawage, has. {esulted In build up of
{ B qitrate, -nitrite: and»mmoma that in- cumbmahon with -
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The joint committee has carried out inspection & monitoring in the respective premises of CETPs,
visited the MIDC area and callected soil and surface water sample from the recipient environment.
Brief about MIDC area, functional efficacy of CETPs, observations based on analysis results etc. are

discussed.in subsequent paragraphs of the report.

2.0 SAMPLING AND MONITORING METHODOLOGY

The joint committee has visited the CETPs and collected/ requested for documents like Copy of
consent, TSDF membership certificate, list of member industry, process flow diagram, flow recards,
sludge disposal records, steps taken by respective CETPs after judgment dated 02.07.2015 in the
original matter 37 of 2013 etc. The committee has also requested MIDC officials to provide details

regarding water supply, action taken by MIDC etc.

The functional efficacies of the CETPs are assessed based on the stage wise composite monitoring of
individual CETPs. in addition grab samples of wastewater from inlet and final outiet of each CETPwas
collected. The samples collected from inlet and outlet were analyzed for physicochemical

parameters and heavy metals.

The committee has also visited the locations shown by representative of Vanshakti and collected soil
samples and water samples. Grab samples of water were also collected from the upstream and

downstream (of discharge from CETPs of Dombivili)in KhambadpalaNallah.

The samples were collected and sealed in presence of commlttee The water samples were analyzed
at CPCB RD Vadodara Laboratory. The soil sample was analyzed at IIT Bombay. The AAQ sampling
and analysis for 24 hours for all 12 notified parameters was planned to be carried out by NABL.
Approved laboratory by MPCB. However, the AAQ monitoring was not carried out on 16.09.2019
due to sporadic rain in the area. It was decided that MPCB may carryout AAQ monitoring and submit
analysis results to the committee once the weather condition become normal. Locations for AAQ

were identified by the commiittee.
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1.0  BACKGROUND ;
Hon'tile National Green Tribunai, principal bench, New Delhi (through video conferencing) has
passed an order dated 08.08.2019 on the matter Executign Application no 08/2019 (WZ} in Original
Application no. 37 of 2013, wherein Hon’ble NGT has directed to constitute a committee headed by
CPCB and the nodal agency shall be MPCB comprising of following
i.  Asenior representative of the CPCB :
i, Asenior sclentist/ professor of the IT Bombay(Chemical Division)
iil.  Asenior scientist/ Engineer of the MPCB

Hon’ble NGT has directed following “..The rommittee shall jointly inspect (i) DBESA CETP (i} DCETP
and (iii) Additional Ambernath MIDC CETP and submit o status report on the functronal em(:!ency of
the CETPs and the status of the recipient enwronmenr in terms of soil, water and air...

Accordingly, MPCB has constituted a committee vide office order no. MPCB/MS/B-3119 dated
22.08.2019 comprlising of following members
® Amit Thakkar, Scientist D, CPCB {Chairman of the committee)
* Prof. KV. Venkatesh, Department of Chem:cal Engineering, IT Bombay (Member of the
committee)
* S L. Waghrnare, RO Kalyan, MPCB {Member oFthe committee)
» 5.R.Bhosale, SRO Kalyan, MPCB (Member Convieyor of the committee)

‘The committee meeting was arranged by MPCB on 94 08.2019 at MPCB head office wherein Dr.

Amar Supate, MPCB and M, Stalin D, from Vanshaktl {Applicant) were also present. Based on the

discussion and inputs received joint visit of the above mentioned three CETPs was planned to be
carried out on 16.09.2019. Accordingly the committee has carried out mspectron cuim monitoring

along with following officials from different stake hulders

Tearh from CPCB RD, Vadodara
¢ Saket Kumar, Scientist B
« SamarthNinama, JSA
s DharmeshRana, SLA

Representative from Maharashtra industrial Development Corporation
» Deepak Patil, Dy. Engineer, Dombivili MIDC
* D.M.Bijall, Dy. Engineer, MIDC Additional Ambefmnath
e Suresh 5. Shukla, Asst. Engineer, Dombivili MIDCE

Representative from Vanshakti
e StalinD
¢ Pawan Patil

Representative from DBESA CETP
* Deshbandhu Kagzi
*  Ashok Maheshwari
¢ Manoj lalan
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3.0  MIDCDOMBIVILI
MIDC Dombivili was established during 1964. MIDC is developed into two phases MIDC Phase-l and

Phase-Il having approx. area of 148 Ha and 97 Ha respectively. Both the phases have mixed category
of industries namely textile, chemical and engineering.However, phase | has majority of textile
industries and phase Il has mastlychemical Industries. Residential area has been developed between
these two phases, having area about 103 Ha and population approx. 2 lakh.MIDC has provided basic
infrastructure like water supply network, drainage network for collection and transfer of wastewater
from industries to common effluent treatment plants, discharge pipeline for the disposal of treated
wastewater etc. Total length of internal pipeline inside the MIDC area is about 30 KM and having
about 1290 Chambers. There are two CETPs in the area viz. Phase | DBESA CETP having capacnty 16
MLD and Phase Il DCETP having capacity 1.5 MLD. Map of MIDC is shown below

Wastewater collection and Disposal system:
MIDC has provided drainage network to collect and transfer wastewater generated from industries

{Chemical and Textile) located at Phase | MIDC to Sump inside the premises of DBESA CETP and
treated at DBESA CETP. Wastewater from the industries (Chemical and Textile) located at Phase li
MIDC is collected through drainage system and collected in a sump provided by MIDC near DCETP.
Fart of wastewater is freated at DCETP and remalmng transferred to DBESA CETP for treatment.

MIDC has initiated steps for segregation of wastewater from chemical and textile sector of industries
in both the phases. MIDC has now provided separate collection sump of about 1000 m capamty for
the wastewater of major chemical industries viz. Gharada, Monarch {Now Evonic), Auchtel
etc.located in Phase Inear DBESA CETP. Wastewater from this sump will be pumped to DCETP plant
in Phase Ii through HOPE pipeline for treatment.Existing collection system(Phase I} in the premises of
DBESA CETPwill be now used for collection of wastewater of textile industries atDBESA inlet sump.

The existing collection sump located at Plot R-4/2, Phase llof capacity 5000 m’will be used for
collection of wastewater of Textile industries located atphase Il. Wastewater. from this sump will be
pumped to DBESA CETP in Phase | through existing pipeline network for treatment.A sump having
two compartments{1000 m? capacity of each compartment} is provided in the premises of DCETP for
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collection of wastewater from member chemical industries located at Phase Il in compartment-{ and
treated wastewater from DCETP into compartment-|l.

MIDCPh. t Common HDPE pipeline for untreated Fcommn HDPE pipeline for untreated MiDCPh. 1
chemical effluent from Ph.1 and treated [chemical effluent from Ph. | andireated
Chemical effluant from DCETP re[ﬂ went from DCETP :
Efftuent 3 g " Chamical
frog Pha EAluent
. i ‘ FromPh.
L | To DBESA for reatment NN to
I : Compart
' meptll
= |
E H
DBESA CETP ol
m
: =
g OCETP
:::; Treated efflu
oy from DCETR in
Compartment |
Treated Hfluent (1000 CM)
To Thakurli Sumpat DRESA Textile Efluent Y\ Mo — oo oo _
Sump forPh. Untreated
(5000 CMm) chemical effluent
fromPh. 1 &l in
Compartment i
{1000 CM) sent to

I ' . DCETP for
. . treatment .

A common pipeline aperating both-ways is provided for transfer of wastewater generated from
chemical industries located in phase | to DCETP colléction sump (Compartment-Il} and transfer of
treated wastewater from DCETP (compartment-!) to DBESA CETP located in phase | for final
disposal.Synchronisation of timing for using same pipeline for transferring treated and untreated
wastewater is yet to be finalised by MIDC.

The treated wastewater from DBESA CETP and DCETP disposed near Thakurli Railway bridge in
KhamadpadaNallah through a 400 mm dia pipeline abbut 1.5 km from DBESA'CETP.However, as per
CCA issued to CETPs located in Dombivilithe treated wastewater shall be disposed at the point
suggested bf NIO. MIDC has proposed toextend the:existing disposal point by 7.50 Km. into the
Ulhascreek as suggested by NIO. As informed, the Work Order for“Providing and laying HDPE marine
out fall pipe line from Thakurli Railway bridge to outfall point (Diffuser) in Ulhas estuary (Il Call)” 1s
issued vide A-63834 to M/s Coastal Marine Constructionand Engineering Ltd. on 15/02/2019, The
stipulated time periodis up to 14/02/2022. _ l ' .

i :
4.0 DOMBIVILI BETTER ENVIRONMENT SYSTEM ASSOCIATION [DBESA) , DOMBIVILY, DIST
THANE ' '

Ahout the CETP : _
M/s Dombivili Better Environment System Association (DBESA] is located at Plot No. 05-08, Opp

Telephone Exchange, MIDC Phase — I, Dombivili (E), Dist. Thane. The CETP has obtained CCA from

MPCB which is valid up to 31.12.2020 (Annexure I).Installed capacity of CETP.is 16 MLD. The CETP

has about 140 member industries. DBESA CETP receives wastewater from 86 wastewater generating
industries (out of total about 140 member industries) the remaining members units are now closed
or not generating wastewater. .
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Presently, DBESA CETP receives mixed wastewater of about 10 MLD from Textile & 1.2 MLD
fromChemical industries located in Phase | MIDC and about 4.5 MLD from Textile &0.6 MLD from
Chemical industries respectively located in Phase Ii MIDC. However, now MIDC has installed
separate collection sump for textile and chemical industries for separate treatment. After
commissioning the DBESA CETP will receives wastewater mostly from textile industries only.

Wastewiter Treatment Methodology
The CETP received wastewater through MIDC drainage and pumping system from the member

industries of Phase | and Phase Il. The CETP has provided wastewater treatment system as depicted
below:

dniet effluent Equalzation
=3 ScreenChamber " Tank
{3500m*}
Lried sudge to MWM Talofa
Conn] SWogeprisn [ | Sobd Bowl
i Cemrifuge

"l  Bio-reactors [lonos.)
with parailel feeding,
[total capacity 14200m*)

Charifiar
f2120m%

&ﬂer___ Treated water

wmp [145m%

Capacity of main treatment unit provided for wastewater treatment is tabulated below:

$.NO. | NAME OF TREATMENT UNIT CAPACITY (h’)
1. | Equalization Tank 3500
2. | Primary Clarifier 2120
3. | Bioreactors (10 modules) total capacity | 14200
4. | Secondary Clarifier 2120
5. | Treated wastewater sump 145
6. | Sludge Thickener ' 200

The chemicals and their average quantity used by the CETP are:

5.No. | Name of chemical used Avg. quantity
1. Polyelectrolyte 89.06 Kg/day
2. [ _Poly Aluminium Chloride (PAC) 32.57 MT/day
3. Defoamer 1.65 Kg/day
4. Limepowder 242 .47 Kg/day
5. Tri-Sodium Phosphate {TSP) 90.26 Kg/day

The treated wastewater from the CETP is discharged into KhamadpadaNailah near Railway bridge,
Thakurlithrough an underground pipeline {zbout 1.5 km) provided by MIDC. This nallah meets saline
zone of Ullhasriver at distance of about 500m further downstream, However, the discharge point of
the pipeline has not been provided as per NIO recommendation.
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Sludge management

Sludge thickener and solid bowl centrlfuge is prowdqd for dmng of sludge generated from primary
clarifier and part of sludge generated from secondary clarifier {part of sludge is recycie back to the
aeration tank to maintain MLSS}. The CETP has obtained membership from CHWTSDF (M/s Mumbal
Waste Management Ltd., Taloja) for disposal of sludge

Assessment of treatment efficacy of CETP
The overall treatment process for the wastewater in DBESA CETP can be divided into two parts viz.
primary treatment and secondary treatment. In order to assess the functional efficacy of treatment
processes of CETP, the joint committee has collected wastewater samples from following -
* Grab samples from inlet and final outlet of CETP
+ Stage wise composite sample (8 hours composme) from inlet, after pnmary treatment and
final outlet (after secondary treatment) !
* A grab sample from the bioreacter to assess the MLSS and MLVSS in the secondary
treatment process.
Submission by DBESA CETP regarding steps taken to improve wastewater treatment
DBESA CETP informed about several modifications undertaken in the wastewater treatment process
at the CETP In addition to the removal of accumulated sludge in the treatment system, chemical
dosing system, flow measurement at final outlet, |mprovement in housekeeping. Some major
maodifications are as follows: :
- »  Madification in Bio-reactors’ feed line ta arlo\N uniform wastewater flow in each reactors
and system for uniform distributicn of recycle secondary sludge.
» Modification in aerator design in Bio-reactors to improve aeration and sludge cwculatlon
* Installing additional sludge thickener and decanter for dewatering of pnmary and secondary
sludge. '
s Use ofadditional bacterial culturesdosing to injprove performance durlng shock Ioadmg and
maintain desired level of MLSS in the secondary treatment.

Observations& findings ' 5
. s The CETP was found operational during visit on, 16. 09 2013 with CCA valid up to 31.12.2020.
¢ As per the records submitted, the CETP received approx. 15.53 MLD wastewater during
July’18 to July’19 against the installed capacity of 16 MLD. The electricity consumption of the
CETP has been between 360157 umts,‘month and 410795 units/month from Jul'18 to
Jui"19.Variation of about + 7% from the average electricity consumption was observed.
- & As per the records of sludge disposa) submitted, the amount of sludge disposed to CHWTSDF
from July’18 to July’19 is 12592.15 MT i.e. approx. 32.3 MT/day. The CETP has authorization
to dispose 50 MT/day sludge from MPCB. i
e The CETP has provided online continuous efﬂuent monitoring system for the parameters
~ TOC, BOD, COD, 7SS and pH at inlet and final outlet of CETP. The CETP has provided flow
meter at the final cutlet. TheOCEMS readings of inlet and outlet during composite sampling:
- Inlet to DBESA CETP ! Outlet to DBESA CETP

Time [ BOD | COD |[pH| TOC | TS5 | BOD | cOD | Flow |pH| TOC | Tss
_ {mg/l) | {mg/1) {(mg/l) | (mg/l) | (mg/l) | (mg/l) | (m3/Br} | | (mg/l) | (mg/))
13:00{ 357.3 | 833.7 [ 7.1 5955 | 278 | 14.76 | 65.88 710527 | 32
14:00 | 398.1 | 9289 |7.1| 663.5 | 278 | 26.07 | 1164 | 546 |71 93.09 | 28
15:00 | 368.22 [ 859.18 | 7.1 | 613.7 | 278 | 1407 | 6283 | 539 |7.1| 50.26 | 33
16:00 | 337.08 | 786.52 | 7.1 | 5618 | 290 | 1431 | 6388 | 541 | 7 | 501 | 29
17:00 [ 317.94 | 741.86 | 7.1| 5299 | 284 | 2479 | 1107 | 538 | 7 | 8852 | 34
18:00 | 318.18 | 74242 (7.1 5303 | 285 [ 2099 | 93.73 | 516 | 7 | 7498 | 28
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Inlet to DBESA CETP Outlet to DBESA CETP
Time | BOD | COD |pH| TOC | 7SS | BOD | COD | Flow |pH | TOC | ¥55
C( (mefM) | (me/) | (me/l) | (mg/t) | (mg/1) | (mg/) | (m3thr) {mg/l) | (mg/i)
19:00 | 284.34 [ 663.46 [ 7.1 ]| 4739 | 279 [ 1543 | 6886 | 523 |71 500 | 33
20:00 | 294.48 ) 687.12 [ 7.1 | 4908 | 279 | 1672 | 7465 | 519 |71 59.72 | 31
AvG [ 334 | 780 | 7 [ 557 | 281 | 18 82 532 [ 7] 66 31

The OCEMS values vary with the analyzed value of the sample collected during visit. During

monitoring period average flow of 532 m®/tir was recorded. Hence, the CETP was operated

at 12.768 MLD against the installed capacity of 16 MLD during visit.

* The treated wastewater from CETP is discharged into the Ulhas creek (saline zone of Ulhas
~ River) near Railway Bridge, Thakurli through pipefine provided by MIDC. However, as per
CCA the treated wastewater should be disposed at the point suggesteti by NIO.

* The sample analysis results are depicted in table below.

Parameters | MPCB Inlet of | Inlet to | Qutlet of | Qutlet | Qutlet of | MPCB
Inlet CETP, CETP, Primary of CETP, Discharge
norms Grab Composite | Settling CETP, | Composite | norms

Tank, Grab
Composite

pH 6.0-9.0 6.9 7.14 6.85 684 |7.04 £6.0-9.0

T5S - 1040 332 a8 52 130 100

TDS - 2100 2828 2992 2436 | 2770 -

Fbs - 1435 1764 - 2174 | 2152 2100

cop 1600 1774 729 . 551 93 162 250

BOD 800 674 358 288 16 27 30

NH;-N 50 48,57 42.26 56.25 80.54 | 81.22 50

Phenols 5 1.95 1.35 1.57 0.3 0.35 1

cr - 84 352 - 1018 | 988 1000

s0,” - 565 426 ~- 45 | 596 1000

NO;-N - 5.75 4.75 - 0.62 |0.43 10

PO,-P - 0.26 0.21 - BDL | BDL 5

cr' 2 BDL BOL - BDL | BDL 10.1

s - 22.42 3.04 - 0.28° |0.84 2

F 15 7.6 3.13 - 127 [1.19 2

CN 2 0.014 0.014 - 0.101 |0.025 0.2

O&G 20 - - - —~ 10

cd 1.0 BDL BDL. . - BOL | BOL 0.05

Cu 3.0 1.8 0.5 - BDL | 0.08 El

Pb 1.0 BDL 0.03 ~ BDL [BDL 0.1

Mn - 1.63 0.46 - 0.66 |0.92 2

Ni 3.0 0.41 BDL - BDL | BDL 3

Fe - 53.8 18.72 - 51 [11.52 . 3

Zn 15.0 9.28 1.19 - 0.16 | 1.2 5

Note: All the vaiues dre reported in mg/l except pH
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A grab sample from the mixed outlet of 10 Bjo-reactors were taken to check the MLSS and
MLVSS. The concentration of MLSS and MLVSS was found 5575 mg/l and 2455 mg/|
respectively. The ratio of-MLVSS/MLSS was found to be 0.44 which shows the fraction of
biomass in the activated sludge process. The optimum ratio of MLVSS/MLSS in activated
sludge process should be 0.7-0.8. Less ratio shows more inorganic content in the system.

Stage wise comparison of treatment efficacy is done by measuring percentage reduction in .-

concentrations of indicativeparameters BOD, COD and TSS.In the primary treatment,

carbanaceous compound reduction is around 19%, 24% and 73.49% for BOD, COD and TS5 -

respectively. This is due to the removal of primary sludge after addition of chemicals like
poly electrolyte, poly aluminium chloride and llme The overall reduction in concentration of
BOD, COD and TSS was found to be 92.46%, 77.78% and 60.84% respectively. - '

It is observed that concentration of ammonia increasesfrom inlet to final outlet, This may be
due ta hydrolysis of protein and conversion to ammonia. o
The analysis result of composite sample collected from the collection tank reveals that the
CETP is receiving wastewater having analyzed parameters within the MPCB prescribed
standards. However in the grab sample the: concentration of COD exceeds MPCB inlet
prescribed standards. This indicates that the |CETP receives varying concentration of COD'
from member industries at different times. :
The analysis results of the composite sample collected from the final outlet of CETP reveals

that the monitored parameters are found within MPCB discharge standards except for TSS, -

FDS Ammonical Nitrogen and Fe. The analysis results of the grab sample collected from the-
final outlet of CETP reveals that the monitored parameters are found within MPCB discharge

standards except for FDS, Ammonical Nitrogenand Fe.

Based on the judgment of Hon’ble NGT in the matter Original Application no. 37 of 2013,

dated 02.07.2015, CPCB has carried out monitoring of 05 CETPs in the area and submittad

report to the registrar, NGT {WZ) from time to time, The compiled analysis result for various

parameters of the CETP has been attached in Annexure !. The trend analysis of the DBESA

CETP for the past year of monltormg is shown below

2%m

DBESABOD | DBESACOD |
2500
. 4000
mmontsa | | | 52 —
800 300 wl
o — _
K i Tam| || AN T
| . - _1d-'° N
o ) >f.5
_ S oy s Py s ) gy ini l.r‘*"m.._luj,lhdh
f*-ﬁ’e"é’ SFEPPP P ey Qﬁef@f?
Py @91 «‘«' + ‘?&w‘:" a'P‘&'P‘ 4‘6’@?0& 1"’&1“&@04’ ﬂ‘? ,-p

Ammonical Nitrogen and Fe.

Based on the 'trend the DBESA CETP has 'shown remarkable improvement in the

performance over the years. The present monitoring results shows that the CETP meets - -

discharge standard for COD and BOD. However, exceeds for concentration of FDS;,
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" Bio-reactors at DBESA CETP Final treated wastewater of DBESA CETP

50  DOMBIVLI CETP (CHEMICAL) (PHASE-1I}, DOMBIVILI, DIST THANE

About the CETP
M/s Dombivill Common Effluent Treatment Plant (DCETP) is iocated at Plot No. R-4/2 MIDC Phase 1,

Opp. W-4D, Dombivili (E), Dist. Thane.DCETP has obtained CCA from MPCB valid up to 31/12/2020
(Annexure MI).it has installed capacity of 1.5 MLD. The CETP was issued closure by MPCB on
02.07.2016 due to non-compliance of consent conditions. On the basis of Hon’ble NGTerder dated
24.05.2017 in the matterMA Application ne. 347/2016,MPCB hasissued conditional restart order on
25.07.2017 and directed this CETP to operate with 25% of the inlet design hydraulic capacity i.e.

0.375 MLD.

As informed, the CETP has 118 member units {31 member industries in MIDC, Phase | and 87
memmber industriesin MIDC, Phase I1). : '

Wastewater management and discharge :
Wastewater from the member industries located in MIDC phase Il'is collected in a sump located at
Phase II. The CETP pumps 25% of hydraulic load and remaining is sent to DBESA CETP.

The DCETP has provided treatment technelogy comprising of primary, secondary and tertiary
treatment. Capacity of main treatment unit provided for wastewater treatment is tabulated below

5.No. | Name Of Treatment Unit Capacity
1. | Equalization Tank 725m®
2. | Primary Clarifier 135m?
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3. | Bioreactor 1040 m’
4. | Secondary Clarifier | 190m’
5. | Press Belt Filter = S m’/hr

The wastewater treatment methodology pfovided qt CETP is depicted below:

infet effluent
] O&G separation

Equalization
Tank {725m%}

. Oried sludge to MWM Taloje
R Bio-Tower (Trickiing
Bek Prass
reed cdompr K- fitter)
< Shudg= P1t - Fiker -
' . Bio-reactpr
Pressure Sand Fifter
Outlel
: and Activated {1040m’)
Carbon Fifter .

The chemicals and their average quantity used by the CETP are:
S.Ne. | Name of chemical used: Avg. quantity

1. | Poly Aluminum Chloride! 869.93 lit/day
2. | Tri sodium phosphate 40 kg/day

3. | Alum 133.33 kg/day
4, | Poly anionic 2 kg/day

~ Sludge Management and disposal 5
The sludge from the primary settling tank and the secondary settilng tank is dewatered by belt press

filter and part of sludge generated from secondary clarifier is recycled back to the aeration tank to
maintain MLSS. The sludge is sent to CHWTSDF site at M.’s MWM, Taloja for disposal.

Submission by DCETP regarding steps taken to imprc_we wastewater treatment
DCETP informed about several modifications undertaken in the wastewater treatment process at the
CETP after closure direction dated 02.07.2016 by MPCB. Major modifications observed are as-

follows:
*  Accumulated sludge from all the eqmpment was removed and sent for disposal.

s Diffuser membranes of bioreactors were replaced.
* Flowmeter was installed at the inlet.

= New activated carbon filter was installed.
Apart from the above mentioned modifications, the CETP also undertook mamtenance for lts

equipment such as pumps and compressors

Assessment of treatment efficacy of CETP
The treatment process in DCETP can be divided into three parts:
* Primary Treatment: The process from O8&G chamber to Prlmaryr settling tank
& Secondary Treatment: The process from Bio-tower to Secondary settling tank .
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e Tertiary treatment: The process after secondary treatmient, comprising of Pressure
Sand filter and Activated Carbon filter.

In order to assess the adequacy of treatment processes of DCETP, the methedologies adopted are:
a. Analysis of grab samples of Inlet and final outlet of the CETP
- b. Analysis of composite samples of :

¢ Primary Settling Tank dutlet for assessing primary treatment
¢ Secondary settling tank outlet for assessing secondary treatment
¢ Final outlet for assessing tertiary and overall treatment process

¢. Analysis of MLSS and MLVSS of grab sample from bioreactor

Oliservations & findings

The CETP was operational during visit on 16.09.2019 with CCA valid till 31.12,2020,

“As per record submitted of water consumption by member industries in Aug’19, the

average daily water consumption by DCETP member industries in Phase | is 0.976 MLD
and Phase Il is 0.865 MLD. The CETP has been operated at approx. 0.287 MLD on an
average fromAug’18 to Aug’i9 ie. 19% of its installed capacity. As informed, the
remaining untreated wastewater from its member industries is sent to DBESA CETP for

treatment. :
The electricity consumption of the CETP was found in the range of 50913 units/month ta

67302 units/month for the period of July 2018 to July 2019, Variation of about -9% to
+20% from the average electricity consumption was observed. This may be due to
varying cperation time of aeration system in bioreactor due varying hydraulic load,

As per the CCA, DCETP is authorized to dispose1.07 MT/day sludge to CHWTSOF. DCETP
has submitted records for the disposal of sludge to CHWTSDF from July'18 to July’18.As
per record, DCETP has disposed 224.8 MT sludge i.e. approx. 0.6244 MT/day during
July’18 to July’19, which is around 58% of the authorized sludge guantity while running
at less than 25% of its wastewater treatment capacity,

‘Treated wastewater from DCETP is sent for final disposal to a sump at DBESA CETP from

where it is purmped to the same disposal point of DBESA CETP at Kharnadpada Naliah,
Thakurli. However, as per CCA the wastewater should be discharged at the point
suggested by NIO. _ .

The CETP has provided online cortinuous effluent monitoring system for the parameters
COD, BOD,TSS, Temperature,NH;Nand pH at final outlet of CETP. The CETP has provided

flow meter at the inlet and final outlet. The OCEMS readings of final outlet during

composite sampling:

TIME FLOW cop BOD TSs TEMP | NH3-N pH
(hrs.) {m*/hr) {mg/1) (ma/fi} {mg/1) (°c) {mg/1)

11:05 13.86 12782 | 29.04 2269 | 274 32.42 | 5.88
12:05 15.65 10122 | 2832 | 1618 | 2755 | 3238 | 591
13:05 15.85 11062 | 2871 | 1865 275 | 3228 | 592
14:05 15.78 97.22 | 2853 | 19.83 277 | 3194 | 59
15:05 15.44 95.59 27.68 15.58 278 3178 | 589
"16:05 15.5 113273 | 27.98 242 | 276 3167 | 538
17:05 15.71 122.03 2867 | 2283 | 2704 | 3133 | 587
18:05 15.8 97.1 2753 | 1643 | 278 | 3082 | 584
AVG. 1544 | 10817 | 2831 1945 | 2767 | 3183 | 588
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* _ The sample analysis results are depicted in table below.

Parameters | MPCB | Inletto | Inlet  to | Outlet of | Outlet of | Final Final MPCB
| Inlet DCETP, [ DCETP, Primary | Secondary | outlet | outlet Discharge
nerms | Grab Composite | Clarifler, - | Clarifier , | DCETP { DCETP , | norms
Composite | Composite | ,Grab | Composite
. 1 |

pH |6.0- |599 [6.68 5.68 €.39 688 |7.14 6.0-9.0

9.0 : _
TSS - 148 196 112 160 164 | 126 100
TDS - 2088 | 2380 2688 2597 2530 | 2448 -
FDS - 1326 | 1624 - - 2114 | 1570 12100
coD 3500 | 686 455 360 | 146 153 117 250
BOD 1500 | 345 | 158 137 | 24 26 16 - 30
NH;-N 50 2524 [11.8 2085 [3.02 096 |11 50
Phenols |5 542 |19 0.87 il 0.81 049 |1.87 1
cr - 361 411 - |- 626 | 607 1000
50,2 - 278 524 - |- 712 | 637 1000
NO:-N - 489 {23 - = 15,69 | 15.08 10
PO,-P - BOL [ 0.54 - . 471 |4.46 5
Cr® 2 BOL | BOL = - BOL | BOL 0.1
s - 2.48 | 2.44 { - 06 [0.52 2
F 15 3.54 |[306 - .- 165 |1.45 2
CN 2 0.018 | 0.029 - - 02i5 | 0.079 - 0.2
&G 20 - - - - 1.96 | -- 10
cd 1.0 BDL BOL - - BDL | 8DL [ 0.05
Cu 3.0 0.05 |0.07 - - 0.08 | 0.06 3
Pb. 1.0 0.3 0.16 - - BOL | 0.04 0.1
Mn - 121 |14 - - 045 {05 2
NI 3.0 0.46 | BDL - — BDL |BODL 3
Fe - 396 300 - - 421 (4315 3
Zn 150 |[254 |1.95 -- - 0.27 {028 5

Note: All the values are reported in mg/f except pH

A grab sample from the Bio-reactor was taken to check the MLSS and MLVSS. The
concentration of MLSS and MLVSS was found 1825 mg/l and 770 mg/| respectively. The ratio
of MLVSS/MLSS was found to be 0.42 which shows the fraction of biomass in the activated
sludge process. The optimum ratio of MLVSS/MLSS in activated sludge process should be
0.7-0.8. Less ratio shows more inorganic content in the system.

Stage wise comparison of treatment efficacy is done by measuring percentage reductron in
concentrations of indicative parameters BOD,,COD and TSS. In the primary treatment,
carbonaceous compaund reduction is around 13.29%, 20.88% and 42.86% for BOD, COD and
TS5 respectively. This is due to the removal of primary sludge after addition of chemicals like
paly electralyte, poly aluminum chloride and lime. In the secondary treatment,

carbonaceous compound reduction is around 32 48% and 59.44% for BOD and COD. The -
overzll reduction in concentration of BOD, COD and TSS was found to be 89.87%, 74, 29%

and 35.71% respectively.
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& The analysis result of compigsite sample collected from the colléction tank reveals that the
CETP is receiving wastewater havirig analyzed parameters within the MPCB prescribed
standards. However in the grab sample the concentration of phenols exceeds MPCB inlet
prescribed standards.

» The analysis results of the composite sample collected from the final outlet of CETP reveals
that the monitored parameters are found within MPCB discharge standards except for 7SS,
phenols,nitrate and Fe. The analysis results of the grab sample collected from the final outlet
of CETP reveals that the monitored parameters are found within MPCB discharge standards
except for TSS, FDS,Nitrate and Fe.

¢ Based on the judgment of Hon'ble NGT in the matter Original Application no. 37 of 2013
dated 02.07.2015, CPCB has carried out monitoring of 05 CETPs in the area and submitted
report to the registrar, NGT (WZ) from time to time. The compiled analysis result for various
parameters of the CETP has been attached in Annexure IV. The trend analysis of the DCETP
CETP for the past year of monitoring is shown below:
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Based on the trend, the DCETP has shown remarkable improvemnent in the performance
over the years, The present monitoring results shows that the CETP meets discharge
standard for COD and BOD. However, exceeds for concentration of FDS, TS5, phenals, nitrate

and Fe

Dombivili CETP display board _ Oil & Grease chamber of DCETP |
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MIDC sump bifurcated for collecting treated
wastewater from DCETP and untreated
wastewater from Chemical industries

Final treated wastewater of DCETP

6.0 ADDITIONAL AMBERNATH MIDC AND CETP, AMBERNATH, DIST THANE

About MIDC o
MIDC has developed 231.5 Ha of industrial area in Ambernath. Additional Ambernath industrial area

is located south of existing Ambernath industrial area and is spread over approximately 479.16Ha in
two stages i.e. Phase | and Phase Il There is one CETP'in Additional Ambernath MIDC namely AAMA

CETP (7.5 MLD).

As per records submitted, in Additional Ambernath MIDC there are about 830 nos. of smalf and b'ig- .

size industrial units ahd out of these about 85nos. are effluent generating industries. MIDC has

provided HDPE pipe line network, underground colfection system,of about 11.85 Kmalong with two
sumps & pump houses located at Plot No. AM-16 & AM-11 for effluent channeling to AAMA CETP, -

MIDC gavecontract of up-gradation, operation, and maintenance of AAMA CETP and collection

systemon BOT basis for period of 30 years on “as is where basis is"to M/s. Bharat Udyog Pvt. Ltd.in -

Jun-2010 However, due poor performance of the CETP;MIDC issued contract termination notice and -
took over possession of CETP and allied structures op 22/02/2016 from M/s. Bharat Udyog Pvt. =~
Ltd.and handed over the same to Additional Amberrath Manufacturer’s Association (AAMAY} for -
operation and maintenance of the CETP and allied. Subséquently, MPCB gave show cause notice _
dated 25.05,2016 for closure,followed by closure directions dated 02.07.2016 under section 33{A) of
the Water (P&CP) Act, 1974 & under section 31 A o'[ the Air (P&CP) Act, 1981 to the CETP-for -

noncompliance of various conditions. Since then, t

he CETP and collection network is not in
operation. ’ ' : - L

Meanwhile, MPCB issued directions to MIDC vide letters dated 06/03/2017 & 20/03/2017 to operate -

non-performing 07 CETPssituated in various industrial areas, including AAMA CETP,at its own or by

appointing an expert agency. In response to it, MIDC invited tenders for the work of "Design Build - :
and Commissioning including Rehabilitation, Upgrade /Expansion of ACMA CETP (0.25 MLD) CMET :

(0.8 to 1.35 MLD) and AAMA CETP (7.5 MLD) on DB basis with Operaticn & Maintenance in

Ambernath and Additional Ambernath Industrial Areas"J However, the work order has been recently -

awarded to M/s. Krystal-Aquachem (/V} vide letter no” D- 07993 of 2019 dated 18/09/2019 for

“Design, Build and Commissioning including Rehabilitation, Upgrade/Expansion of AAMA CETP (7.5

MLD} on DB basis with Operation & Maintenance in Additional Ambernath Industrial Area”. .

Accordingly, possession of CETP has been handed over back to MIDC by AAMA on 25.09,2019,
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Abatt AAMA CETP
M/s Ambernath MIDC CETP company Pyt. Ltd. (M/s Bharat Udyog Ltd.} was established in 1995-96
and is located at Plot No. AM-13, opp. fire station, MIDC additional Ambernath, TaLAmbernath, Dist,
Thane. CETP had obtained consent to operate from MPCB which was valid up to 31.12.2014.
Thereafter MPCB has issued renewal of CCA dated 21.05.2018 which is valid upto 31.12.2019.
However, the CETP is non-operational since last 4 years due to closure directions dated 02.07.2016

from MPCB.

Wastewater treatment methodology
The installed capacity of CETP is 7.5 MLD, The wastewater treatment process provided by the CETP is

depicted below:

" Aeration Tank
Stage 14306 m?)

Primary
Inlet intake Screen Chamber | Clarifier

Chamber

Inte&rmittent
Clarifier
{_722m’l

Shudee Thickener and
decanter (306m?)

h 4

Treated Secondary Studge Recycie~==3 _ Aeration Tank
Q{ Charify
out wastewater sump (19;3::] < Stage 1 {5433 m¥ i
{3248m3)

Reported capacity of main treatment unit provided for wastewater treatment is tabulated below

S.NO. NAME OF TREATIVIENT UNIT _CAPACITY (M',')

1. Primary Clarifier ) 388
2. Aeration Tank stage | 4306

3. intermittent Clarifier . 722

4, Aeration Tank stage II 5433

5. Secondary Clarifier 1093

6. Treated wastewater Disposal Sump 3248

7. Sludge Digester 1267

3. Sludge Thickener 306

Sludge Management

Sludge Digester followed by sludge thickener and decanter is previded for sludge generated from
primary clarifier as well as partly generated from secondary clarifier. Part of sludge generated from
secondary clarifier is recycled back to the aeration tank to maintain MLSS, The CETP has obtained
membership (No. AMB-2978) from CHWTSDF {M/s Mumbai Waste Management Ltd ) for disposal of
sludge, : :

Wastewater discharge _

When CETP was operational, the treated wastewater used to be disposed at Nallahnear forest
nakathrough underground pipeline provided by MIDC. However as per the consent condition the
treated effluent shall be connected to the sewerage system pravided by MIDC and finally discharged
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into marine coastal areas, at a point suggested by National Institute of Oceanography. As informed,
MIDC has taken up the work of extending the present disposal point deep into Ulhas creek, at a
point suggested by National Institute of Oceandgraphy (NIO) 17.50 Km. away from the existing
disposal point at Forest Naka. The work order has been issued for the work “Providing, loining and
laying 710 mm dia (OD) HDPE pipeline for disposal of treated- effluent from Ambernath,

AddlAmbernath&Badlapurind! Area from 05-3 Am bernathindl area uptoUlhas Creek” vide letter No. _

A-76847 to M/s MEPL-GYAN (IV) on 27/02/2019. The stipulated time period is of 36 calendar
manths up to 26/02/2022. : '

Major steps taken to rejuvenate the CETP - _

During visit, the committee was informed about the major steps taken till now and future planned
activities, After visit it was submitted that, as per the directions of the MPCB the Additional
Ambernath Manufacturing Association handed over the AAMA CETP to the MIDC on 25/09/2019.

The existing CETP was revamped by complete cleaning and remeving accumulated sludge from all
the clarifiers, aeration tanks etc. The sludge was removed, sun dried by providing temporary HDPE
lined lagoons and disposed at CHWTSDF by MIDC and Industrial association. However closure
directions of the CETP were not revoked and it was not in operation during visit. :

MIDC has undertaken a study about modifications lin the treatment process of the CETP through a
consultant M/s CH2M Hill, The DPR/Feasibility Repait by the consultant concludes that the CETP has
been originally designed for BOD and COD removal only with no provision for nitrogen removal.
Accordingly,” several modifications in design have been proposed. Some of the sigpificant
modifications proposed include: - ! o

* Moadification of Digester to an ‘Equalization Tank’ . : .

* New ‘Flash Mixing Tank’ and ‘Flocculation Tank’ after ‘Equalization Tank’ '

* New ‘Anoxic Tank’ after Primary Clarifier '

* . Modification of Intermediate Clarifier to “Aeration Tank 3’

® Upgradation of Aeration Tank 1 & 2 |

| .

As per records submitted by MIDC Additiona! Ambernath, the total supply of water to member
industries in the MIDC decreased from 16,29,616 m? during Jul'15 to Jun’16 to 9,36,354 m” during
Jul'18 to Jun’19. Therefore, a decrease 43% of the water supply to member industries is observed
after Additional Ambernath CETP became non-operational, The records of water supply to the
individual member industries in the years 2015-2019 reveal that out of 85 member Industries of
MIDC, around 42 have significantly decreased their water consumption, 28 have significantly
increased their water consumption, 11 industries have maintaired about similar consumption value
and 4 industries have reduced their water consumption to near zere.As Informed by MPCB, the
member industries were diracted not to discharge any wastewater to CETP or nearby area after
closure directions issued to the CETP. : : .

7.0 STATUS OF RECIPIENT ENVIRONMENT

Joint committee, along with representatives from MI:DC, applicant, DCETP and DBESA CETP visited-

area of MIDC Phase | and Phase Il for an inspection of the locality for sample collection. Applicant’

has shown locations in the MIDC and discussed following issues:

. Problem of odor in front of MIDC collection sumip in Phase Il MIDC, which is presently used for

collection of wastewater from chemical and textile industries located at Phase I, was informed.

by the applicant. As informed by MIDC, thi-s_colléction sump will now be used for collection of
segregated wastewater from textile industries. ' S
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. Problem of leakage from MIDC chambers was informed by the applicant. MIDC has infermed
* that revamping of chambers and construction of new chambers has been carried out to
address the issue. During visit leakages from chambers were not observed. _
¢ Water in a drain (19°11'56.2"N 73°05'53.8"E) flowing near M/s SaptararnaColourant Pvi. Ltd,
located at W-230, MIDC Phase |l, was found coloured {greenish). It was also found that runoff
from the said industry carrying coloured wastewater also flowing in the nallah and there are
few dye manufacturing units located in that patch. A grab sample of water flowing in the
nallah was collected during visit. The analysis results are shown below: -

pH | 755 | TDS | COD | BOD | NHy-N | Phenols | ¢ | 50,7

6.41| 66 734 66 20 493 0.15 131 127
Nate: ofi volues are reported in mg/! except pH :

LWater in a drain flowing near M/s Saptaréha Colourant

. It was also observed at one location on the road side of nallah (19°11'56.2"N 73°05'53.8"E)
that the scil patch was having color and it seemed to be contaminated. A sample of soil from
the location was also collected during visit. The soil analysis result is attached in Annexure V. -

N e A Rt~ -
oil near drain flowing near M/s Saptararna Colourant,
Phase Il MIDC Dombivili ' '
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The major compounds found in the soil, other than C, H, N and O are Al, B, Ba, Ca, Cd, Co, Cr,
Cu, Fe, K, Li, Mg, Mn, Na, Nb, Nd, Ni, P, Pb, S, S: 5r, Ti, V, Yb, Zn and Zr using Inductive Coupled
Plasma - Atomic Emission Spectroscopy (ICP-AES) at IIT Bombay. Among these Fe, Pb, Co, Cu,
Zn and Cd dominated in the soil. The values of these metals are 8400 (1600), 650 (500}, 32
(20), 345 (270), 120 (500), 10 (6) mg/Kg Soil, respectively. The values in the parentheses
indicate the nominal values in an agricultural sbll {Adagunodo, Sunmonu and Emetere,Heavy

metals data in soils for agricultural activities, Data Brief, 2018 18: 1847—1855) The dominating
presence of these heavy metals in the soil sample indicates contamination resulting from dye

and/ar chemical industries. :
A portion of open land near Tempo Naka, Ganesh Temple was shown to the committee, it was
informed that waste is dumped in that open area The portion of land where dumped was-
alleged was also visited, no such dumping was observed during visit. MIDC and MPCB
informed that sewage from the residential areais entering this plot due to overflow of drains
during rainy season. During visit the entire epen'plot was marshy. '

Periodic cleaning of MIDC chambers/dramage/dralns in the area by third party assngred by .
MIDC has potential source of generation of hazerdous waste. Mechanism for the storage and -

disposal of such waste need to be planned b\T MIDC with MPCB. The committee is in the
opinion that MIDC may cobtain authorization frorh MPCB and membership of CHWTSDF site for
the safe disposal of such waste in scientific manner

Dumping of municipal solid waste was also obselrved at many places in the MIDC area. Action
plan for handling, treatment and disposal of sohd waste also need to be framed by concerned
authorities in the area, |

. Both.the CETPs in the.Dombivili disposes treated wastewater to. KhamadpadaNallah {which
meets ullhas creek) near Railway Bridge at ThakuHa through common pipeline. Grah samples of

wastewater from the upstream- of KhamadpadaNallah (before discharge of CETPs) and~
downstream of KhamadpadaNallah (just after dikcharge of CETPs) were coIIected durmg visit,
The analysis results are shown below: i

Parameters | KhamedpadaN’allah neq!lr Khamadpa.daNallah
_ Railway Bridge at near Railway Bridge at
Thakurli U/s to CETPs: Thakurll /s to CETPs
discharge (19°13'37.3"N discharge
73°06'07.1") = | (19°13'39.9"N
73°06'06.1"E)
pH 695 i 6.98
TS 50 ' 48
TDS : 442 - 592
cabp 56 66
BOD 13 ' _ : 14
Do _ 18 2.5
NH5-N 3.75 ' 4.76
Phenols o 022 013
cr 72 . B2
50,* © 60 ] 62
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- adpadaNalIaear Railway Bridge at KhamadpadaNallah near Rai
Thakurli U/s to CETPs discharge Thakurli D/s to CETPs discharge

Iway Br'ge at

*  Nominal increase in concentration of BOD, ammonical nitrogen and COD was observed from
upstream tof downstream. Therefore, noticeable impact of discharge from CETP in present
monitoring is not observed. ' .

» During committee visit on 16-17.09.2019 due to sporadic rain in the area ambient air guality
monitoring was not carried out. The committee has requested MPCB to carry out AAQ
Monitoring at following two locations :

o Premises of DCETP

o Premises of DBESA CETP
MPCB carried out Ambient Air Quality Monitoring in DBESA CETP, MIDC Dombivili Phase | and
DCETP, MIDC Dombivili Phase Il during 30.09.2019 to 01.10.2019 for 24 hours through M/s

MahabalEnviro Engineers Pvt. Ltd. The analysis results {Annexure V1) reveal that all the

parameters are within National Ambient Air Quality Standards except PMy, in both the
monitoring locations. The value of PMy, is 144 pg/m® and 124 pg/m? for DBESA CETP and
DCETP menitoring locations respectively against NAAQ standard of PMyg 1 100 pg/m’.

8.0 CONCLUSION . _

The Monitoring committee constituted by Hon'ble NGT has carried out manitoring at three CETPs as
per order namely M/s DBESA CETP, M/s DCETP and M/s Additional Amberniath CETP. DBESA CETP
was found ‘operational, DCETP was found operational with restricted capacity of 25% of hydraulic
load and AAMA CETP was found non-operational due to closure direction from MPCB. Grab and
stage wise composite monitoring of wastewater was carrled out in the operational CETPs during visit
to assess the treatment efficacy of CETPs. o

The overall reduction in concentration of BOD, COD and TSS was found to be 92.46%, 77.78% and
60.84% respectively in DBESA CETP. The analysis result of the grab sample collected from the infet of
theé CETP reveals that the concentration of COD exceeds MPCB inlet prescribed standards however
the composite samples meets the inlet standards. This indicates that the CETP receives varying
cencentration of COD from member industries at different point of time. The analysis results of the
composite sample collected from the final outlet of CETP reveals that the monitored parameters are
found within MPCB discharge standards except for TSS, FDS Ammonical Nitrogen and Fe. The
analysis results of the grab sample collected from the final outlet of CETP reveals that the monitored
parameters are found within MPCB discharge standards except-for FDS, Ammonical Nitrogen and
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Fe.Though the concentration of ammonical hitrogen at inlet is within limits, however the

concentration of ammonical nitrogen at the final outlet exceeds the discharge limit.This may be due
to hydrolysis of protein and conversion to ammoma Trend analysis resufts of DBESA CETP also

indicate the higher concentration of ammonical nitrogen at the final outlet in past. Therefore, it can

be concluded that the overall performance of DBESA|CETP to achieve discharge standards in terms

of reduction in BOD, COD and TSS found satisfadow.However,a special effort towards the treatment.. -

of parameters which exceeds discharge standards,equf—.-cially ammonical nitrogen, is needed.

The overall reduction in concentration of BOD, COD J;nd TS5 was found to be 89.87%, 74.29% and
35.71% respectively in DCETP. The snalysis result of composﬂe sample collected from the collection

tank reveals that the CETP is receiving wastewater Hawng analyzed parameters within the MPCB’
prescribed standards. However in the grab sample thel concentration of phenols exceeds MPCB inlet

prescribed standards. The analysis results of the composite sample collected from the final outlet of
CETP reveals that the monitored parameters are found within MPCB discharge standards except for
TSS, phenols, nitrate and Fe. The analysis results of the grab sample collected from the final outlet of
CETP reveals that the monitored parameters are found within MPCB discharge standards except for

TSS, FOS, Nitrate and Fe. Therefore, it can be conclud:ed that the overall performance of DCETP to

achieve discharge standards in terms of reduction in BOD and COD was found satisfactory. However,

a special effort towards the treatment of parameters whlch exceeds discharge standards espeaai!y '

TSS and Nitrate, is needed.

During visit in the MIDC area, the joint cemmittee observed contaminated soil patch at only one

location and took a sampie for analysis. Presence of heavy metals in the soil sample taken from the

MIDC area may be due to contamination restilted from sporacic illegal discharge of -

wastewater/sludge from dye and/or chemical industries. Though, the soil quality at one location

doesn't reflect the situation of the whole area, nevertl‘ieless, an action plan and strict vigilance from
MPCB. and MIDC is needed to check and take actlon against sporadlc illegai dlscharges if any,

thereby holding the responsibie parties accountable.

A mechanism need to be developed by MIDC and MPCB for the proper collection, storage and

disposal of wastes generated during periodic cleaning of MIDC chambers/drainage/drains (which
may be potential source of contamination near the chambers while cleaning and dumping). The

committee is in the opinion that MIDE may obtain authonzatuon from MPCB and membership from

CHWTSDF site for the safe d:sposal of such waste in St:lentlf'c manner.
deping of municipal soild waste was also observed in the MIDC area at many places. Municipal

solid waste {MS5W)} management needs to be improvéd in the area. Concerned authorities in the
area may frame detailed action plan for efficient collectl‘pn & disposal of MSW in the area.

The water quality from the upstream of Khamadpada Nfallah' (before discharge of DBESA and DCETP)’Z
to the downstream of Khamadpada Nallah {just after discharge of CETPs) did not show nhoticeable
impact of-d_ischarge from CETP in present monitaring.

The AAQ monitoring at DBESA and DCETP shows that EPMm concentration is exceeding the NAAQ,

standards. The high concentration of PMy, may be due flo various activities in the MIDC area suthras
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emissioh from stacks, construction activities, vehicular emission etc. and may not be attributed to
operation of the CETPs. MPCB may prepare an action plan and carry qut coordinated efforts towards
reduction of PMyohy involving various authorities, '

Based on the order of Hon’ble NGT dated 02.07.2015 in OA 37/2013, CPCB RD(W) Vadodara started
monitoring of CETPs located in Dombivili and Ambernath area 6n monthly basis from luly 2015 till
November 2016 and thereafter continued with quarterly monitoring based on order dated
07.12.2016 in the same matter. The monitoring reports of CETPs with findings were submitted to
Hon’ble NGT from time to time. The said direction of Hon'ble NGT with regular efforts from CPCB
has shown remarkable improvement in the performance of CETPs over the years.

_—— X -

'. me‘ K-V- Venkatesh
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j Annexure_. 1
CCA of DBESA CETP '
‘i:'gf L MAHARASHTRA POLLUTION CONTROL BOARD
s - Phone @ f;;?ﬁﬂg%ﬂ%%‘?;;a Kalpataru Point, 3er &N-uh oo, Sign- -
. PaX . 1 24044532/24024068 24023516 - ' Planet Cinema, Near Son c‘:rcf; ?5': [g}m

Emwall : waler@mpcb.gov.in Mumbai - 400 022

'Vlsnﬁt { hetpSimpeb, gov.in

RS —
Comnt No: For'mat L G-BO/JD(WPC)"EICM" EN. JG'R’CC- MPC Da/t:g}owws
344\

e

ﬁs. Dombivli Bet'ter Environment System Association (CETP),
Plot No. 08-8, Opp. Savitribal Phule Natyagruh, -

+ MIDC, Phase [, Dombivli, o _ .
‘Dist. Thane - 421 208, S oL

Sub;ac,t Renewal of Cansent for Common Eff[.:ent Treatiment Plant
. RED categocy.
Ref  :Earlier consent granted vide no. BO.-'JDW'PC!EIC—KN-BE\ 14100420

. o Dtd 15!01»‘2014

.l“

—'- P e

;:

{\: \,
’ '"l?‘or Renewal of Consent for CETP ender RED wte% o
-;wnder Section 26 of the Water (Prevention & Co Pollution} Act. 1974 & under
‘Section 21 of the Air (Prevention & Control of on) Act, 1581 and Anthorization
under Rule 5 of the Hazardous Wastes. (M, %ﬁ } Rules 2008 is considered and the
\

w
s

<pusent is hereby granted subject to th Wing terms and conditions and as
gemled in the Schedule LILIN &IV 9\1 ﬂus order:

. L Tbe consent is granted for a pofil"‘

! éf The actual mpltal mvestm%the industry i 1; Rs. 16.21 Crs.
| ' H ‘, (As per the C. A. uertiﬁca% tted by Industry) T

pyrye—rs

,01)01;12013 upto 3].1’1..-’2020

! 'I"hs Consent is va.hd

CUOM

Liaxfchuin Quantity

ily quantity of industrial | .
to be treated sball not exaeed

i

unﬂer Water (P&CP). 1974 Act fOI.' discharge of efﬂueut. -—---Ii-——v-"?*-""-'-“'-""" C
e —— - - . o . .

‘Dns;msa;-. :

mistedquantit ty - Sta: 1;’:1YEI~. m .
oi‘i:schar,r.m bea aeh!uw&' P MR
0 » S Marine Coantal Area, at _
. . | Tade -~ S Aap’p'r - | a point to be epecified -
-1 | effluent 1600 MLD Schedule -1 . | by National Institute of:
[ Treatment ! _Oceancgraphy.
. o ' } Marine Coastal Area, at
T P B te |- Asper & point to be specifiad
S e&“&:;t 4.00 CMD Schodule -1 | hy National Institute of |
' s - Oceanography. -
Hﬂmmimi:ﬂvmdmtswrmmchﬂmm),SROMHM}YRWM | | meigs J
I -
t iy
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lag

Number ol Stack Standards o Lo

achieved

Treatmcnt - ‘Pisposial -

~NA—

7. Conditions under Hazardous Wasta ('H, H & TM) Rules, 2008 for trea f and -
disposal of hazardous waste: . )

Sr I Type OF Waste Category Quantity UoM

MIDay | a5 ¥ | CHWISDF

e e L U T . w1 . L R
¥ _2 0 The Board reserves the right to review, amerd, sug, ‘:\evolie etc. this congent
and the same shall be binding on the industry, . ' '

f - 8. This congent should not be consérued as et&E?:;n from obtaining necessary
' NOC/permission from any other Government orities, : o

o ~ : :
s 1. This renewal of grant of consent is isst out prejudice to Hon'ble High court

order passed or being pasiced in the

{pEtition No. I7 of 2011 filed by Nicholas
Almedia v/s State of Maharashira &\% : ' '

Se. No, Amount DD. No.,

[Tho balanoe convent foes of s, 1,48,000/- 83 per previons coment oo, BOLDWPOEIC-
KN-6536-13/0/CC-14/00420; Dtd: 15/01/2014 ia utilized completely in.this conseat
towards regewal, " T~ i

.Copy to: S .
1. Eegional Officer ~Ealyan and Sub-Regional Officer-Ealyan I MPCE. - Thay i
are directed to ensure compliance of consant conditions,
2. Chief Accounts Qfficer, MPCB, Mumbai, ' . :
. 3 EIC desk- for record & wehsite updation purposes.

M5 Dombivl Detter Emeonment Sysrem Assuctation {CETF), SRO Kttyms 1/1/R AL /00436000 R Poged ar®.
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1) A] As per your appllcation, you have provided Common EElueni Treatment
Plant (ETP) with the design capacity of 16 MLD.

B] The Consent iz valid for collection, stbrl.ge and treatment of Imlu.st:rial
and Domestic Efﬂuent conforming to the inlet standards specified
hereunder;- . } o

Sr. No. | Parameters .| Standards prescrlbed by Board
: | If any)

Liriting Concentration ip mg/l,

) | except for pH & Temper

pH ' 8.0t0 9.0 LN

Tamperatura’ _ : 4500 Y AN

01l & Grease ) : g s
"Phenelic Compounds , ' % § B
Ammonical Nitrogern (as N) ’ h‘sg * o .
.| Cyanide (as CH) 1 R NEY - g SR
Hexavalent Chromium {as Cr’a) ' 2.0 . : N o
Total Chromivm (as Cr) - T e \— 2.0
Copper (as Cu) T NY 30
10 | Lead (as Pb) _ St 10
11 | Nickel {as Ni) SR N EX
12 Zine (az Zn) . N 15
.18 Arsenic (a8 As) ! ’ 0.2
.14 Meroury {as Hpg) \\\\v ' © .01
15 Cadmium P 10
16 Selenium (as be}ﬂ\_} i 1. ] D.05
17 Fluoride (asF] Y L 15
18 | Borvon (as (as By h;. i 2.0
N

._
3

b g —

Ny
()

oo [ eo | =1 @ e [ | oo | b |0

] efﬂuent less thon 25 CMD, BOD of Maximum of 800 mg/l
1600 mgfl will be allowed. In casé of other primary and.
is required to meet cdpsented standards l;efare._dispcsal fo

In case'of SSI Um
and COD of m;m;.
secondary )

oS
B\

ST
fd

gse standards apply to the small afn]a mdustnea ie total dwcha.rge upto

5md . . )
- LT i A ————

B T Hn_mm generatmg afﬂubnt quanhty more {ian 25 msx'day
B Large & Medinm Secale Units irrespbctive of the quaniity of effluent will
bave fo achieve the standards as prescribed in the letter of Consent issued
. to them individually uhder the Water (P & CP) Act 1974, Air (P & CP) Act
1981, Hazatdous Waste (M&H) Ameudment thereto before ds,schaxging the

effluent into CETP,

Cl Treatment and didposal for combined Industrial and Domestic effluent:
Treatment: The CETP anthority shall provide eomprehensive treatment system
congisting of primary / secondary and/or tartiaty treatment na is warranted with
reference to influent quality and operate aud: maintain the same continuously so as
to achieve the quality of the treated effluent to the following standanls

MMMMW&Mﬂmm.ﬁvam&on (CETP). mmgﬁ . . m;qn

. L
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9>

14
Sr. No. | Parameters Standarda prescribed by Beard
. ar
I Genernl Parameters | Max, permisgible values (in mg/T
: except pH & Temperature
01 |pH - 8.0 t09.0
02 | BOD 3 Days 27°C 30
03 CoD 280
04 | Suspeaded Solids 100
05 Fixed Diasclved Solids 2100
IL. Specific Parameters | Max, Permissible values (in mgl
except pH & Temperature) -
06 Temperature Shall not exceed more than § 0C va
a.mbl-ant weater temperas
07 Oil & Grease. ) 10 :
08 | Ammonical Nitrogen (29 N) - 50
0% |TEKN - N B .
— ot .r.l_O Nitrate-Nitrogen . : BN [
: {.‘? 111 [ Phosphate as P : N\ T
[ 12 | Chlorides _ T4 '
. r’ 13- | Sulphate (as SOy - - f\WOO
: 14 | Fluoride I N & 32
15 | Sulphides (as 8) el 2
16 | Phenolic Compound (as . Q\‘ 1
CsH=0H) P .
17__ [ Total Residua] Chlorigey o [\N® 1
18 |Zine - NN 5
19 {Iron Ny 3
20 [ Copper T a
21 'T':ivalent_ Chl'.@Lﬁl}hl_‘El ' 2 . -
43" | Manganesa¥% ™ S 2 ' . '
C 23 | Nickel N 2™ 3 :
: o 24 Arseide ™ 0.2
oy 25 | Cyahidelas CN) 0.2
. 268 -, LV adgdium ’ 0.2
. A [ 27 mMad - 0.1
2B {MHexavalent Chromiom 0.1 }
—‘QQ‘ Selenium . 0.05 - . - o
Sy S KT T e - T s bl
31 Mercury ’ 0.01
32 | Bio Assay Test 0% survival of fish after 96 h.rs in 100‘96
L ' eﬂluent . :
Note:-
) CETP shall achieve BOD 30 mg/L within thres mnnths period.
i) All efforts should be made to remove colour and uipleasant ndc!u' a8 Per as
. .
i) f?st]?: lCEI'P is not abla to achieve the outlet parametam, then all the members
- and the said Secisty would be individually ‘and jeintly responsible and Lishle for
legal actions under the provisions of sectiona 47 of the Water (Prevention &
_ Control of Pollution) Act, 1974. : ; .
M5 Dombtely Better Environsment Systent Association (CSTP), SRO Kalyan | 26006, . Puga 4 of 9.

-
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3

D] Disposal. The treated efffuent shall ‘be ‘connected to the seworage system provided by
MIDC and finally discharged into marine coastal area, at a point Bpec.r.ﬁed by
National Institute ol'Ocoanograpby f

2} Al As per your consent appljcahon. you have provided Septic Tank for the
Domestic efftuent,.

B] The Applicant shall operate the SEWIIlg'B treatment syatem to ireat the sewage
so as to achieve the ivilowing standards/ preeeribed.under EP Act, 1986 and
‘Bules made there under from time to time, whichwer is stringent.

o
(2 BOD 3 days 27C.

Nut to excoed
“Not to exceed

Suspended Solids. 100 mgﬂ.

100 mgl
C] The averflow of septw tank shall be conuectetl to MIDC sewe hnage
system. ) - K

r_eventloq &
nstalling water
igions ag contained

&) The Appleant shal.l comply with the; pmﬂsions of

S _,hmterm ling water cexs returnd in Form-I and 0“1
in the said act.

Witer constumplion
qua niity ( C\'II)}

2799

or boiler feed

Indusirial Coohng,sprx;nng ln|n%\ il |

& pollutants are o
blod(.gmdab[e and

si’
o toxic

2. Domestic purpose i "\ N : 5.0

i3 Processing whereby water \p"'lluhad Nil
& pollutants are casilpBbiddegridable '

14 Processing whereby gits polluted Wik

pemﬁc Waker 'Pollutloh control system as per the

- &) The Appllcnnt shall
56 and rule made there undet from- time to tl.me{

conditians. of EP ’h
Environmental Cl

\@*

B e d e T

Papesofd.

34jic Dombidi Betizr Envirommsnt Systers Atsueintion (CETF). SRO Kalyan {/Y/R/L/9H36000

\@‘ o . '_ Sl
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R e oY 100, T 17‘;1'01-3_: e -

L : . % _ .
:) [Particulate matter | Not to excesd llsm@t i

? Schedale-]]

condjti for jance 'ollu ki ntrol:

1. ‘As per your applicaiion, you have .provided thelAir pollution control
{APC)system and also erected following stack () and to observe the
tolowing fuel patiern- -

Sr. Black ARC
No. Attached To - System - Aers. Fucl
D.G. Set (800 )

KVA) (80° | HSD b

Height in Type of Quentit § v, 0.

v A Uehl

{*Above the roaf of the building wheve D.G set is installed)

2. The Applicant shall provide Specific Air Polluticn contro] equipme:
_conditions of EP Act, 1886 and rule made there iinder From time

8. The applicant shall opernte and -maintain above me iu% polhution
. .control system, so as to achiev ihe level of pollutan.,&\ he following

. Y X .

4. The Applicant shall obt:’x_’in necessAry p&%tuﬁsrﬁun for providing
‘additional control equipment with neces ecifications and coperation
thereof or alteration or replacemenal‘te ihvwell before its life come to an
end or erection of new pollution cnut% ipment., :

6. The Board reserves its righis \&% all or any of the condition in the
consent, if due to nny technolopg mipravement or otherwise such variation
{locluding the change of a i’%o squlpment, other in whole or in part is
uscessary), HQ :

S '

L e——— o

. _ - :
M/ Dovsbérti Batter Envivenment System Association {CETF), SR Kalyan LARAL/3 4436000 | Pagesare

2800
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_3
etaily of B 1
-Beank Gu _g,m.ntea Proposed: - :
8r.] Consent BG Saboission | Consent | Compliance | Velidity ||
{No.| (Cto E/O/R) | Guarantee Period || oconditions |  pesied _ v
1 - CteR Rs.5.0 Lakhs | Renewsal after |Operation and | Continuons | 90.04.2021 I
'of CETP
.2 CtaR Ra. 2.5 Lakhs .| Renewalafter |Treatability | 30.04.2021
expiry’ ‘Study - .
! - & : .
3 CwoR Rs. 2.5 Lakhs Rsnewa}la.&ex_- Improvement — N 50.0_4.2021
. expiry in existing ; {:} o
- : plants C .
I P T S N R X rel:rlt':\rq._!;"‘:c\L ST SRR | IR
/ -4 ] -CwR  |Re 26Lakhs | Rencwal after | Online p \:-\haumm 30.04.2021 || '
( How _ |
5 | CtoR |Rs.25Lakhs = '0.04.2021
6 Cwe R Rea. 5.0 LaL_chs 5 Continuoue | 80.04.2021
Q) _' bo at a point
L Q | quggested by S
Bank Guarant e ;?-‘:@fidns dtd: 25/02/301 |
Sr. No. | BG Guarmﬁ'i\eﬂ:_‘ Submission . | Direction/ | Compliance | Validity
g ) Period - Conditian period .
1 [Rs5. ‘ﬂ@:ﬁy I Renewal after | Individual | - 30.04,2021 |
1 o expiry + member related | - . : . B
2 Wﬁk}m Renewal after. Operatinnfal Continuous | 30042021 . w
AT | emine. rolated” : CREE s I
| Rs. 6.0 Lakhs Renewal after | Vigilancs|: Coniinuouz | 30042021 | e
B Rs_ 5.0 Lakhs Renewal after | Performanee | Continuous 30.0_4.2021'
" _ expiry | related " _ .
5 Re. 10 Lakhs 15 Days Maragement | Continuous | 30.04.2021
related _
/s Elombivit Getter Envt Dstom Assoclation (CETF), SRO Kalyan [E//S
t
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' 6} The firm shall aubmit to this office, the 50% day of Septembg _-

12y The indust:

Schedule-]V -
Gaperal Conditions:

‘1) The apphcant shall prcmde fcility for collection of environmental samples and samples of

- trade and sewage effluents, air emissions and hazardous wasts to the Board steff at the
- Wtermmal or designated points and shall pay to the Board for the services rendéred in this

2} . Industry should menitor effluent quality, stack emisaions and ambisnt uir quality quarterly,

8) The applicant shall provide ports in the chimney/(s} and facilities such as ladder, platform
ete. for moenitoring the air emissions and the seme ghall be open for inspection to/and for nge

- of the Board's Staff. The chimney(s) vents attached to various sources of emission shall be
designated by pumbers such as S-1, 5-2, etc. and. these shall be painted/ d:ap]ayud to
facilitate identification.

4} Whenever due to any accident or other unforessen act or mn, such emissiogs occur or is
apprehended to oceur in excess of standards laid down, such information shal ﬁ)rthwuh
Reported to Board, concernad Police Station, office of Directorate of Hi
Department of Explosives, Inspectorate of Factories and Local Body. In faflure of
pollution contral equipments, the production procass connected to Lt '

5) The applicant shall provida an sliernate electric power sou to’ operaf.e all
“pollution control facilities installed to matmtain cemplignce with nd conditions of
T “"““"“Wﬂﬁﬁﬁﬁt— ¥ the-abesore, the applicant chall stop, reduca mntlpl_p mducl:lon

to abide by terms and conditiona of this consent.
yeat , the Envmmmental

ph i, the prescribed Form-V as per
Bggond Amendment) Rules, 1992,

Statement Repart for the financial year ending 31%
the provisions of rule L4 of the Environment (Pretectifn)

7) The industry shall yecyclefreprovessirouss/recover g
contain in the HW{MH&TM) Rules 2008, whu:h recycled Aprocessed/reused/recovered
and only waste which has to be incinerated Sl incineraticn and waste which can be
used for land filling and cannol be recycl % gsed efc should go for that purpose, in
order to reduce load on incineration an e&ﬁ.l itefenvironment.

8) The industry should comply with the Gﬁs Waste (M, H & TM) Rules, 2008 and submit
the Anpual Returns as per Rule 5(6) ) of Hazardous Waste (M,H & TM) Rules, 2008 fir
the preceding year April to March 1 {rolta-1V by 30% June of every year.

: 9) An inspection book shall be ogﬁk} and made available to the Board's officers during their -

visit to the applicant. \
14} The opplicans shall m ’%{5 pplication for rencwal of the consent at least 60 days

before the date of th y of the consent.

11) Tnduairy shall si.nct] y with the Water (P&CP) Act, 1974, Air (P&CP) Act.]981 and -
Enwroumental l’ld‘ Acf. 1986 and industry specific standard under EP Rules 1988
which are awqil; LMPCB website(www jopch.govin).

nstitute an Environmentel cell with qun.hﬁed staﬂpetsonnel!ngency to

compliance of consent condition towards Environment Protection.

ge- system shall be provided for collection of trade and sewage effluents.

gee the d
13} Separ
Termin; ]
for weremiring thre-flow, No effluent shall be admitted in the pipes/sewers downstream of the
terminal manhelas. No effluent shall find its way other than in éawipned and pmvnded

collection system.

-14) Neither storm water nor discharge from other prmmsas al:all be allowed m mix mth the B i

- effluents from the factory.
16) The applicant shall install a sgparate meter showing the consumption of energy ﬁ)roperaﬁon

of domestic and industrial effluent trentment plants and sir pollution control system, A
register showing constimption of chemicals ueed for treatinent shall be maintained. .
18) Conditions for .G, Set
" g) Noise from the D.G. Set should be controlle
treating the room aconatically.

TP). SRD fal : _ . Pugesdn

flous Waste as per the provision

nholes shall be provided al the end of the collection system with arrangement- |

r providing an acoustic enclosure or by

2802
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""%WW&&IW adequite messures- for cantealof. nmﬁe 'f..: )

b) Industry should provide acoustic enclosure for control of noise. The aroustic enclosure/

+ acoustic treatment of the room sheuld be designed for minimum 25 dB (A) insertion loss or
for mecting the ambient neise standards, whichever is on higher side. A suitable exhaust
muffler with insertion loss of 25 dB. (A) shall alsp be provided. The meagurement of -
inmextion loas will be done at different pomts a.t 0.5 meters from acoushc enclosure/room
and then averags. -

¢) Industry should make sfforts to bring down nqmo level due to DG set, outside industrial
premises, within ambient noisa raqun-emenlx by, proper sitiing and control messures,

d) Installation of DG Set must be stm:l:{v in comphance with recommendations of DG Sat
manufacturer.

€) A proper routine and preventiva mmnten.anoe procedure for DA et should be set and

. followed in consultation with the DG mamlfaqturet which would help to prevent noize

levels of DG set from deteriorating with use :
D - D.G. Set shall bs opexated only in casé ofpower h:lure
B ]‘IJ'ha applicant should not cause any nuisance in the surrounding nrea due h.on of
G, Set.

limit for generator sets run with diesel |

h) The applicant shall mmply with the muﬁmuon .of MoEF dated 17, rdmg nmse
17y The industry should not canse any nuisance in su.rmundmg area. %

v rémdofnowawleas
kg, Doy fime iy reckoned in
Op.m.andﬁau

within the premiscs so as to mamtam ambient air |qua}ity stag
'than 75 dB (A during day ume and 70 dB ¢4) duting nigh

. between 6 a.m. and 10 p.m. andmghttlmamrealmne hedhae;
19) The applicant shall mainlain good housekegping, | - ) )
20) The applicant shall bying minimum 83% of the ayaildhleropen land-under grean coverage/
plantation. The applicant shall submit a statems i By aval]able open plot area, number of

* treee surviving as om 33* March of the year .|| her of treea planted hy September end

with the Environment Statement,
ry premlses, Bweepmg's. ate. be disposed of

21} The non-hazardous solid waste arising
scientifically so as not to cause any. muyhq pollution. Thé applicant shaIl t.pke rcceaaary
*-: al of sohd waste.

yermissions from civic authotitie £

22) The applicant shall not chan SQ{‘ er the quantity, quality, the rate o.f d.lscharge.
temperafure or the mode of f,be Fd t/emizsions or hazardeus wastea or control equipments
provided for without pmvm*ﬁ whifen permission of the Board. The industry will not- carry
out any activity, for wlu\ E‘Im consent has not hpen grantedfwithout pricr comsent of the
Board.

23) The industry shall ¢ }%ﬂ %at fugltwe sm.l.smonmfmm the aetivity are contm]led 60- a3 to

%

- maintain clean and’ vironment in and around the factory premises,
mit gquarterly statement in respect of industries’. obligation: tnvwards

24) The industry sk
consent and, Ppllatfon contro] complianpe's duly |supporbacl with documentary evidencea
(format iy vmloaded from MIPCB afficial site)!

25) The inSpg .;=". all submit oiﬁmal e-mail address an;] any ::hange will be dnly informed to the

26) The md‘uﬁﬁ‘y Erm‘ﬁ"ﬁciﬂeﬂ‘-i"th‘e" Wational Amb:snt An' Qua]lﬁy stamizrds pnascnbed nde
Government of India, Notification dt. 16.11.2009 as aimended.

2ﬁ The Board reserves its rights to review plans, specifications or other data relatmg to

plant setup for the treatiment of waterworks for the purification thereof & the system for
the disposal of sewage ar trade effluent or in conmection with the graot of eny consent.
conditions. The Applicant shall obtain price coneent of the Board to take steps to .
establish the unit pr establish any treatment and dJspoanl aystem or an extension or
addition therato.

28) The industry shali ensure replacement of pollution control system or its parts after expiry
of itg expected life as defined by manufacturer so as o ensure th mphanm of standards

and gafsty of the operation thereof, -
—-—0000—'—'—

faili ltgnmmm —i-

5803

s

B

M wmnmrsnwmmmsymmmm (CETP), S0 Kalyon Wsm \)/ rms oe
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Annexure |l

Results of previous monitoring of DBESA CETP

Monitoring results of grab sample collected from final outiet of CETP (Month wise):
Date of : Parameter(s)
Monitorin | PH | TS5 | TOS | cOD (80 [NH. [TUN | Phen |G [S° [ 507 |2 TF Tov | oca
E . D N ol
25.02.201 { 61 | 219 | 380 | 390 | 196 9441 | 1925 | 066 | BDL [ 28. [ 165 1203 | 138 | - [o002] 759
5 5 4 1 6 0 - 9 0 9 8
19.08.201 | 7.5 | 288 | 724 { 794 | 304 | 1408 | 164.0 | 0.535 28 [ - - - 2] o] 74
5 0 5 2 9 008 | B
2209201 | 7.2 ( 91 [ 432 | 305 | S5 | 80 | 9574 | 0357 009 |02 | 128 1599 | 148 [ - [ o] 55
5 7 2 6 0 7 7
2710201 | 7.2 | 160 | 484 | 166 | 431 | 532 75 | 0.844 3. | 177 | 1397 {101 [ -~ [o016 | 82
5 6 2 g 5 021 | 1 4 6
0912200 | 7.4 | 171 | 588 | 591 | 237 | 106 122 | Q54 29 | 103 | 593 [ 33g | = 01 | 133
5 1 6 - 4 3 3 _
19.01201 [ 7.4 1303 | 804 [ 272 | 110 | 1825 ] 2845 | 185 [ o003 | s 49 [ 10| - |67 [012 | 76
3 1 6 6 0 5 3 8 9 5 .
28032001 (73 | 102 | 733 | 383 ] 102 | 108 | 123 0.3 16 | 310 [ 1785 | - | 211 | oos | 28
6 5 5 0.06 | 1 2 N2
27.04.201 | 75 | 174 | s3s | 192 { 558 | 66 81 | 0.246 | BOL | 1.2 [ 285 | 1553 | - 25 | o009 | s02
3 3 4 2 6 2 .
25.05.201 | 7.4 | 122 ( 586 | 324 | 4az.4 | 1556 | 1725 | 024 | 6oL | 13 256 (1843 [ -~ | 053 [0t0 | 66
6 ] 4 9 3 4 ] : i |s
2906201 | 72 1 87 | 383 [ 226 | 77 | 1009 | 1215 | 025 | BOL 03 (208 843 ( — | 37 [017 | 692
6 0 2 z 3 2 2 6
2007201 | 7.1 | 79 [ 362 | 254 | 77 | 1047 | 1121 - BOL (05 (188 [14386 ] -~ | 288 | 028 | 531
6 7 1 4 1 6
0908201 | 74 | 956 | 376 | 239 | 69.1 | 7554 | 8432 | 036 | 692 145 | gig | - | 219 513
5 5 . 03 | % 0.23
19.09.201 | 7.2 | 78 | 257 | 105 |'312 | 442 | 504 | 017 | 8oL 11| 229 | - | 218 [020 | 9s
6 5 0 BOL ¢ 1
0610201 | 74 | 108 | 489 183 | 41 | 7496 | 815 | 020 J 0.03 11 [ 229 | 1584 | — [ 316 | 0.06 | 31
6 2 9 3 6 9 1
2411201 | 7.4 ) 101 | 615 | 413 | 124 | 1881 | 1896 BOL [ 16 | 265 | 288, | = | 316 | 018 | 952
6 4 2 0111 4 0 2 7
Outlet 55-| 100 | - | 250 | 100 | s0 100 50 [ o1 [s0| — - - - 02 | 10
Norms 9.0
{MPCEB) -
New €.0- [ 100 250 | 30 50 50 | 1.0 01 | 2.0 | 100 [ 1000 20 | 02 |10
Outlet 9.0 e | ) .
Norms
as per
oCaA
dated
21.03.16

Monitoring results of grab sample collected from fina) outlet of DBESA CETP (Quarter wise):
Datecf - Parameter(s)
Monitorln [ PH | TS5 | TDS | FDS [ COD [ BO | NHyN | TRN | Phencl | G T ]a [s0°[F | |oa
¢ D s t G
06.03.201 { 74 | 240 [ 957 | 186 | 266 174 | 289 133 fooo | 54 | 254 172 | a4 | 0,02 %3
7 o 0 1 5 6 3 1] 23 8 2 )
0805.201 | 7.1 [ 144 [ 721 | « |44z | 27. | 173 | zes. 0.36 07 | 245 | 109 | 40 013 | a1
7 7 8 7 9 BOL 8 7 |z 5 |Is
08.08.201 | 69 | 60 [ 570 | 483 | 308 | 82 | 1208 | = 045 (002 (03 [ 210 [207 | 23 | 615 | 37
7 0 4 3 ] 9 i 7 |8 8 |2
012201 | 66 | 64 | 612 | 591 | s12 | 286 | 472 | 5ee 1.49 02| 2228 | 203 | 23 007 | 481
7 5 8 4 BOL 2 3 {7 )
0502201 | 65 | 132 | 719 | 674 | 432 | o0 | 1ge 250 | 3646 318 (209 [ 15 [co3 | 238
8 2 2 | 8 so. | % 4 g s |s |
1705200 | 74 | 75 | 687 | ea5 | 299 | 36. | 171 190 | 048 06 | 286 | 147 | 17 322
8 6 6§ | o0 4 ‘ BoL | 4 | 2 Ja [T |006
2808201 | 67 | 58 | 525 | 498 l 284 | &1 J 175 | 78 | 032 09| 205 | 119 | 20 | | 6.5
8 8 L ) 80L 2 B |4 g | 016
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Date of Parameter(s)

Monitorin | PH [ TS5 | TOS [ FDS [ COD [ BO | NHy-N | TKN | Phenol | & | S° | & |50 |[F |CN | o0&

t D s _ ! G
27.11.201 69 317 767 737 3 123 216 ) 302 | 1.82 . 0.2 301 199 4.9 016 5.21

8 7 1] 7 . BOL 2 3 7 1 |

11.03.21 64 108 800 758 S60 | 133 237 268 |' 055 245 | ~ - _ -

3 4 8 BDL, - 9

11.06.2101 6.2 | 106 656 622 E}:b] 92 149 166 | 0.518 0.00 2.1 264 140 33 0.08 | 7.4

9 3 8 2 7 3 2 |9 ' - _
Qutfet 5.5~ | 100 - 210 250 | 100 50 00 |' 10 0.1 5.0 100 100 2.0 02 | 10 |
Norms 2.0 +3 Q 0

{MPCB)
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Annexure Il
CCA of DCETP

T ——— ——

o | D;I,A%HARASHTRA POLLUTION CONTROL BOARD
one ;‘aurmsy-'ecmo?sw - Kalpatary Point, g & 4k forr s
T e ' e
Fax . Jdfaes '2_:‘_?.‘...._‘.;1_“ = g o ’ mrﬂam Rwd No 3 Opoi oz
ol A3 TAI24068 240238106 Planet Citema, Near §i04 Circle. Ston (€.~ +
mail Heater@mpen gov in Mumbar .- 430022 - :
Visit Ay - buipmpeh oy jn |
R y J ————— _—— e e e
ed/LS. Bole: 237\ opa7 -

Consent No: RoID MWECHENDOG0016 720 RNOD- | Weadz g

Ta.

AVE Dombivli Conmgn EMueny Treatnient Piant,

Plot No. R-t72. MIDC, Pia e . -
Opp: W40, Dombivii (E).

Dist. Thane

Subject: Renewal of Consent for Common Effluent Treatment Plant 'u-ﬁi_i'é'c.
RED category. LT
Ref  : Earlier consenc granted vida no. BOIJD“-'PCIEIC—]\'.-N-IE{}'{?(—,EQ*
MPCR/L6/03943 dud; 21/032018, .

Your application: .\IPCB—('ONSL.\"’[‘-ODU0016?20.
Mated: 2321172016

For: Renewal of Conseat for CETP under RED category:
under Secting 28 of the Water (Prevention & Contral-of Pollution)"-.%ct:\,- 1974 & under
Section 21 of the Ajp (Prevention & Convrgl] of Pu __ii_:t_icm) Act, 198] and Auihorization
under Rule § of the Hazardous & Ocher Wastes (AL & T 3 Rules 2016 is considercd
and the consent (s herehy granted subject to the following terms add vonditions and
asdetailed in the schedule 1. I, 11 & I¥ annexed to this order:

ERRE T

1. The eonsent is granted for a pe;iu;:l__:ﬁ"'(jfri'oUD_l!P.Ol'?'upto,.‘i L E2/2020,

The actual capitat invesiment of tho industry is Rs, 6.13 Cre.
(As per the CA. Certificate submicted by industry):

3

1. TheConsendis valid for -

Treatinent Facility - R
b Commen Effluent Freatment Plant -
i, The daily quantity af andustrial

VeffMluent 1o be treated shall not exceed

.-l’mimmq
el

k.

X

-Standardsts - Dis

-Description - Permitted quantity e .
_of dischazge .. beachicved -
As per

| Trade

© | effluent L5 MLD Bchedule ~f

t Treatmen: ! I :

? ; b L _ =

"2 Domesne F Asper Ulhas Cree

H { eMuent 2 4 £\ i Behiadrige | f :h_&:sp'eclﬁed__ P

G S0 EMD ; ! NationaFInstifute of

s : ) Ogeanopraphy. _

______________ e - —&‘r.f’ﬂ'\_— - . — : i
- f—— M —— = ey p— J i
Mt Botmbely s £t Trogtosens Mo, lsﬂ?-m}%ﬁmnm R o W'*" L j :
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‘Standards to
achicved . - oo oo |
dule 1T

Sr. D‘- cription of stael } source Numhm_'_ﬂf_ Stack bﬂ L

; 5. Conditions under Afr (P& CPp) Act, 1981 for air emissions:
I _ ' )
j

[ As per Sehe

o

- Coiditions under Hazardous & Other Wastos (M & TM) Rules, 2016 for trentment

T Wi

B |

‘The Board reserves the right to review, amend, suspend, ré"izg{}k‘é’r ete. this conzent
and the same shall be binding ontheindustry, £ :
. This consent should pat be construed as exemptipfrom obtaining neeessary.
NOC/permission from any other Gove-rnmentaut_}i'ﬁﬁ‘ f:} T

AN
10. This grant of renewal is issued without prejudice b
Hon'ble National Green Tribunal / Hon'ble I‘%i Court Orc

ble ‘Sipreme court order
v .

i

W7 N

Recéived Consent fes of

A L 26000/ TXNIG1T002684.| 30
% ]-90,000~ | NEFT [ Z8017
:Balince foes of Rs.10,000 from earlier congent ran
-+ BODMWPCYELC N 0--RKN-13/RICC-MPCRNG/08 543 . I
jronsidered during this renewal, Theush due
| ¢ongent fees of Rs. 15000 is dedugted:fron total fe
X 004/~ Hence the Balance foos of Re 0%
Tethain with Roard and will be consic ered daring

L. Begional Officer —Kal Yan and Sub-Bogional Officer - Kalyan I MPCE, -They
are directed to ensure compliance ofisonse fonditions; '
% Chisf Accounts Officer, M PCB, Mumbai, :
3. EIC desic- for record & website updation purpses,
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Terms & @gdi_t_igx_a_s.ﬁll:_@_mul_iam_qr Warer Pollution Contrql:

1) A] As per vour :?]Jplit:atiou. you linve provided Commeon Efffuent Treatment
Plant (ETP) with the design capacity of 1.5 MLD.

B] Th.e Consanf 15 valid for collection, storage and treatment of Industrig]
pod Domestic  Efiuent conforniing te the inlet standards specified
hereunder: -

[ﬁo. ; Parameters” 7 - "QQEE&“EIEFEE&E:}EB&?@@&_E

—b— (fany) N |
.._.m__ N e'x'ct_'a_pt for pH& Te“’E?f'ﬁ‘ fr _
pH_H_____*;_ :f T Gowep

! Temperature
{ il & Grease -

I Phenalic Compounds ™

| Amm onreal Nitrogen (ag N

o8 Y
{ Zinc as Zny)

| Arsenic (ag 4g)

[I7 " B sy
LIS ?Bq_ron {as B}‘ . {

m_ | ~ *"j :

In case of SST Unit having effluent less than 25.CMD; Bop of Maximum of 1500.
megftand COD of maximum 3500 mg will be allowed, Heane of bther primary and
-Sccfi‘;;dai:}" treatment is required to meet consented: standardy hefare disposal to

CETP.
o,

N“ta r‘"“; . . e i
) All Large & Medium Secale Umits have ta achieve the staadards ae |
prescribed in the letéer of Consent issved to ¢hei Andividuslly uiider. thie i

1

Water (P & CP) Act 1974, Air (P & CP) Act 1081, Huuzardous Waste (MiH)
Amendment thereto beloye discharging the efflugnt inte CETP.

Treatment: The CETP authority shall provide comprabensive Iragtiment system
consisting of primary / secondary andfor tertiary treatment gg.aig; warranted with.
réference io influem quality and aperate and maintain the sHTe vont] ously o as

CHTrentment and disposal for combined Industs il and Dowestic efffuent: |
!

:

i

to.a¢hieve Lhe quality of ¢h eq\ma ted effluent to the follawing standurds

X,

S WP

e e —— - Ree
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5
od

. 4
Sr. No. | Parameters andnrds preseribed by Board
- ) {If any)
I. General Parawicters Masx. perndssible values (in mg/f
_ ax t.pt pH & Tomperature)
01 |pn A . 801000
02 [ O Y Duys 27 °C ' 30
03 g o oA
4 Suspended Selids : ' 100
05 | Fuxed Dissolved Sohds - 2100 _
I Specific Parameiers | Max, permissible vatues (in. mg/l
except pH & Temperature) _
06 | Temporalure Shall nat exceed more than 5°C abme-
ambieni water: w.mper-uurvﬁ-
07 Uil & Grease _ ' )
03 Ammonical Nitrogen (as N) f
09 |TKN T
10 Nitrate-Nitrogen
11 | Phosphatc as P
T2 Uhlorides
13 Sulphare tas 504)
14 Flugride
15 Sulphides tas 8)
18 Phenohis Compuund (us
el
17 {loal Residual Chlorine
<18 Zinc
o 19 lron
a0 Copper
S Teivalent Chrontium
: 29 Manganese .7+
C23 | Nivkel
] I_ 2‘1 Arsenic
1 25 | Cyamde (As (‘N)
28 Vanadiim -

87 | Lead
1. 28 {lexgvalent Chromium
: _\‘_._.'_ 29 ) Sc.‘]t‘.‘li_ium' '

80, | Cidmivm

I = Mercury e -
32 | Bio Assiy Test 0% survM‘l of B‘h-ﬂﬁé@f 96 hrs. in 100%

: .afftuent .

Neotes- ;

:i} CETP shall achieve BOQD 30 myfi w1t}u‘n three:months perinl.
§i} All efforcs should be made to remove odlour and utipleasarit cdour s per -as
possible. -
Y IF the CLIETP 1s not able 1o achinve the outlch F&ﬂ“ﬂmﬁt?efﬁ then all the bbl‘ﬂ
and the said Suciely would be individually add:joinsly res sible an i
CJegal metions under the ‘provisiond ol soationg 47 of the ‘Water (P rfwﬂ.nht@ﬂ

Control of Pallution) Aet, 1974, 5.
St = g P i ) Pagedfi
il Emmmombfiiaent Traurmen: long, MPCI-TURILHT S0 Hp s " age L of o
. e m e e

¥
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,D. I Disposal: The trented efMuent shall he

MIDC and finalty dischnrged jmo Ulhns Creek, at o point to he specified i
National Instituie of Oeccanopraphy

2) A As per your consont g nplication, you have provided STP for the Domuesiic
effluant.
B] The Applicani shall aperate the sewaye treatment system Lo treut the sewags
S0 45 to uchivve the fullowing standardal prescribed under EJ Act, 1986 nnd
Rules made there under from time to time, whichever is stringeni,

(1) Susprnaded Solids Not to exceed My med.
(2) BOY G alvs 27000 Not to exeesd 1000 men,

C] The overflow of septic tank shall be connected to MIDC scwer %rginage
systenw . A% R

3} The Applicant shall camply with the provisions of thé {BPreveniion &
- Lontrol of Pollution) Cess Act, 1977 and as umende n%;‘talﬁnﬁg' water
meters, filing water cess returns in Form-f and other piovisibng ag contained
in the said act. _ #ﬂ R

|: Indus[.]‘ 1] UOOHHH. spra

ying in ming ph
—1.9r hoiler (eed

2. {Demesticpurpose H o 2.5

3. | Prucessing whereby witer gets Pb!]tlt_e'd ' . Nil

] 1.8 pullutants are easily biodegradable : 3
| Processing whereby witer gets polluted | Nil é

& pollutants are not eas
.| biodegradable and are toxic

4) The Applicant sh.'til'proyiﬁ_é_s.pcciﬁc Water Pollution control system as perthe
conditions of EP Act,. 1986.and rule made there: wiadey firom time to (hned
Environmental Clearance, :

et e e

Page 38 of 47
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210 (
Schedule-[f
Terns & conditions [o_x:,mmpiimmef__t_r_.f.Ai.._r_,_.l_fp!Lu-ﬂ.an;Q!lnL:ol: '

1. Aﬁ.per Your a
' tm)syslmn
fuel pattern.

% The Applicant shal

conditions of K[ Aq,
A The applicam vhall spepate
pontrol svstcm,

standardc;
‘?'__T' ——— —_—
( Particulate pyatter |

additionul ¢oniral

pplicatinn, YU
and alsy erected [t

o the roof of e tuiiding where DL set i= installed)

R0 as ta achiese the Tevél of pollu

;".'{;L 4 f_‘-}:c‘;ed
- The Applicant shal| ohtain
ecquipnient whh nr

thereof or slieration or replucemenalr
end or erectinn of new paollution central

biuve provided the Afe patiation cauntrod
owing stack (%) and o observe ths followisy

25 LitHe | 10% ]

£

provide Specific Air Pollution control equipment s per th
« 1986 and rule

mude there urider fram.timg;_p&“y{i;g,f
ntioned-air pollution
tants, 1o the (ollowing

and maintain above me

st

 150me/Rmd]

DeCssary | 1
cessaryspecifications and operatig

1 ¢]
ration well hefore itg life come i an

cquipment. vow T
o ) . ) : i Cofele e,
B, The Board reserves its rights to vary all' or any of the CQD_-_dJ.I__J-QD’ i, the
eonsent, ifdue to any technolozicad Smprovement or otherwise such variati f
_ .'(i‘lj.c]uding the change of any conircl cquipment; oth: o ¢
Hgeessury), .1"{ i
Deiail:
tGuaranice Pronoscd:
’ BG T Ly braivsing Consent i 3 ¥abidize
! Gusrantee Period i conditions 5 *
i oy v s N
% ool Be 1000 Lakhs To s { Uperation and | Cenkibusuy. 0
1 : Extended | Maintenance | 3
| LofGETY i
[
- .‘/: -
\.‘1 ‘,v'.' .
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Annexure IV
Results of previous monitoring of DCETP
Manitoring results of grab sample collected from final outlet of CETP (Month wise):
Date of Parameter{s)

monkoring PH | TS5 | TDS | COD | BOD | NHy- | THN | Phencls | r % o | 5ol B F | o | ozG

30.67.2015 | 637 | 136 | 3986 | 733 | 333 33’14 53.37 ] o066 (0034 60 | 212 | 1314 ] 335 ] - | oo9 | 193

20.08.2015 | 701 | 727 | 8956 | 1436 | 147 | 2334 | 1254 | 0542 | BOL | 42 - - ~ (181} 004 | 124

22.09.2015 ( 445 | 56 | 3010 | 272 | 60 | 2824 | 3449 | 0.267 | BDL | 0.8 | 1056 | 1280 | 0.882 | — | 012 | 37

27.10.2015 | 6.26 | 218 | 6B22 | 1122 | 248 | sas8 | 5702 1343 | 0.05 | 31 | 311 | 2368 | 137 | - |01z3 | 83

10122005 | 7.09 ( 276 | 6247 | 722 | 135 | 77 | 249 0.73 - [ 087 (1257 17635 405 | - [ 025 | 203

19.01.2016 | 645 | 465 | 10504 | 2388 | 1040 | 57.7 [ 1107 | 147 | 0.069 | 5.42 | 2898 | 4470 | — | 954 | 0.0%e | 136

3003.2015 | 604 | 381 | 7405 | 658 | 157 | 1497 | 34 0.72 003 | 216 | 537 [ asaa [ - T185| 005 [ 359

2904.2016 | 526 | 401 | 7750 | 1670 | 506 | 464 | 71 2.14 8ol | 2.03 1563 | 2836 | — | 13 | 0085 | 2775

26.05.2016 | 6.77 [ 231 | 4878 | 806 | 271 | 2882 | 59.26 | 3.4% BOL | 1438 (1268 | 2203 | - | eoL | 017 | 201

19,06.2016 | 6.89 | 99 | 2936 | 614 | 171 | 1531 | 3024 | 0.283 | BOL | 13.09 | 1270 | 1318 | - | 037 | 0113 | 18.66

73112016 [ 578 [ 83 | 3177 186 | 19 | 277 | 369 | o042 BOL | 1.01¢ | 1150 | 2855 | = | 183 | 0268 | 277
. Cutler 55- | 100 | - 250 | 100 | s0 100 5.0 0.1 5.0 - - T = - | 0z 10

. Norms 9.0

{MPCB) : : . .
| New 60- | 100 | - 250 | 20 50 50 1.0 01 [ 20 [woo | wos | - | 20 [ 02 10
Outlet 9.0 : ] . .
Norms * _ . a

Monitoring results of grab sample collected from final outlet of CETP [Quarter wise):

" Date of Parameter(s)

| monitoring )

PH | TS5 | TDS | COD | BOD | NH;- | TKN | Phenols | & | 57 | o |so e F | ov | 0sG

M

08.08_.2017 7.26 114 | 3856 | 132 32 | 196 - 0.106 .012 { BDL | 1299 | 1068 —] 06860159 12
20.12.2017 7.25 136 | 3190 | 376 -1 5.48 | 10.57 2.04 BOL | 043 | 903 |} 438 | ~ | 245 | 0.09 | 4.53
05.02.2018 71 138 | 5068 | 232 | 253 52 | 101.7 18 BOL | EDL [ 18221 [ 3013 | - | 163 | 0.044 | 1.73
17052018 | 743 233 1 5843 | 265 31 s1 17 0.24 BOL | 237 [ 2275 | 1964 | — | 247 | 007 | 275
30.08.2018 6.76 84 [ 4464 | 1kl 22 51 128 2.03 BDL { 092 1 957 | 1670 | — | 0.74 0.12 as
28.11.2018 7.06 142 | 6658 | 253 29 63 108 0.75 BOL | BOL | 1928 | 1872 | - | 3,37 | 0.24 | 3.47
11.03.2019 6.42 62 | 5892 | 256 65 524 | 83.7 BDOL BOL | 3.32 | 1663 | 1775 | -~ | 022 | 052 5.6
12.06.2019 7.00 138 | 5628 | 265 | 123 54 65 0.114 BOL | 031 | 2712 | 1663 | -~ | 8.53 | 009 B
MPCB 5.0-8.0 | 100 - 250 30 50 50 1.0 0.1 20 [ 1000 | 1000 | - | 20 0.2 10
Ouytlet
Num
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Annexure V _

Sail Analysis 'Repurt

Heavy Metal Spectra f}om Soil Anélysis

Inductive Coupled Plasma — Atomic Emission Spectrometry

[rova

AR AYH TR -
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| Annexure VI

AAQ Monitering report

Mahabal Enviro Engineers Pvt. Ltd.

Engineers, Consultarcs, Enviranmental Monitoring Laboratery & Contractors
Plat Mes. 13,14.17,18, Grampanchayat Bokhara, 8 km from Nagpur City,
Cpp. Patet Petral Pump, Chhindwara Road, Koradi, Dist.Nagpur-441311

Phore : 91-712-26121¢2 T/ Fax; 91-712-2612212 Emall: nagpur@rmahabal.com

Ambient Air Quality Monitoring Report

Report No.: ME-NG16332-191005-5A-DCETP-DOMBIVLL | Dates 05.10.2019
Name and D.B.S.A. [CETP) Order Reference:
address of Phase - I, MIDC Dombivii v |

Customer Dombivli {E), Maharashtra srba

Sample Ambrent Air .

Description/ | Quality ﬁampm Collected Laboratory

Type Monitoring Y

PMya, B(a)P, Ni, As, Pb:

Filter Papar 1 X 3 No,

PM,5: Filter Paper 1 X 1 Mo,

Sampling Near Pracess Sample gg’gg gti g z:' E:‘;g ggig:
s - 2. -

Location Area Quantity/Paching NH5:10 mL X 24No. PVC Bottle

05:10 mL X 1 No. PVC Bottle

Charcoal Tubes: 2 X 3 No.

CO: Bladder: 2L X 1 No.

L Date of 30.09.2019 to Date of Receipt of 5
& | sampting 01.10.2019 Sample 02.10.2019
o> A
w Sampling ar h e e
= Procedure As par Method reference
e ior .- -
S Date of Start 02.10.2019 | Date of Completion 04.10.2019 _ :
o of Apalysis of Analysis
D
~ Meteorological Data/Environmental Conditions
[=+] - ) " . 1T, .

Avg. Wind Prominent Relative Humidity O
~+
B Velocity Wind Direction (%) Temperature (°C)
— Max. Min. ~ Max. Min.
a - - - - .
5' Location MWear Process Area Duration of Survey 24 hours

¥NAAQM _
Parameter inie Result Standard Method Referenca

Disclpilne : Chemic! Testin g; Product Group: Atmiospherlc Poliution (Ambieng Alr}
' CPCB Guidelines for the Measurement of
Sulphur Dioxide (SQ,) | aq/m? 6.66 80 Ambient Alr Pollutants, volume |, 2012-13,
Page No.1-6 :
CPCB Guidelines for the Measurement of

i

Nitrogen Dioxide (NO,) | g/m? 8.63 8o Ambient Alr Pollitants, Vofume I, 2012-13,
Page No.7-10

Pardiculate Matter (size | - CPCB Guidelines for the Measurement of

less than 10umj ot wg/m? i4a 100 Amblent Air Polivtants, Volume 1, 2012-13,

Py Paga Mo.11-14

Particulate Matter (size CPCB Guidefines for the Measurement of

tess than 2 5um) or uso/m? 51 ] Ambient Air Poflutants, Volume I, 20£2-

P ' 13,Page No.15-30 T

Pagelaof 2
CF/3 100 .B/Erue No.01.D1 01 02.2008, Amd 0104 2505 20128

Plot No. F-7, Road No. 21, MIDC Wagle Estate, Thana West - 408804, Maharashtra
(600 m frony Hots| Rukhmini Palars Turn Oop: Tavotz Shew Room, Next ta Ashida Electrical - near 1 B Sawant Bus Stop)
Phone: 2582 0658/ 3139/ 1663/ 3154 Fax: 81-22-25823543 thane@®mahabal.com
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ULR- TC748719000046332F

@ Mahabal Envire Enginsers Pvi. Lid.

' . : : Continuation Sheet
Report No. 16332 Cont.. '
. #RAAQM | - -
Parameter Unit Result standard Method Reference
_ ! CPCE Guidelines far the Measurement of
QOzone (0,) so'm? | <196 | | 130 Ambizot Alr Pollutants, Velume I, 2012-
' 13, Pege No.31-34 .
' CPCE Guidslines for tve HMessurement of
Lead {&s P} ga/m? | =ap2 | 1.0 Ambient Air Poflutants, Valume 1, 2012-13,
pﬂi No.48-35
Carbon Mornzida(COY | ma/m™ [ 1,25 4.0 IS 5182 (Part 10):1599 RA 2003
’ CPCB Buidsfines for the Measurement of
Amtmonia [NH,) pasm? <4 420 Ambiant Air Pollutants, Valume 1, 2012-13.
- Fage No.35-39
Benzana {C.H.: pam® | 14 5.0 1S 5182 (Part 11): 2006
: CPCE Guidelines for the Measurement of
?::r:'::g)tep;f;fe ontyy | Sim” =332 1.0 Ambient Air Poflutants, Valume I, 2012-13,
= ; Faga No.g0-47
. ! CPCE Guidelines for the Measurement of-
Arzenit {25 As) rigim® | <93 8.0} Amdbient Air Pollutants, Volume 1, 2012-13,
. ! Page No.48-553
. CPCE Guidelines for tha Measurement ef
Nickel (a5 Ni) gy <3 20,0 Ambient Air Pollulants, Volume 1. 2012-13,
) \ Pags No.48-55 i :

Remarks: Tvos - Tor=z . g8 #- NAADS specified asi 24 h. TWA in case of Sulphur Dioxide,
Nitrogen Diexide, oH.. Ammenia: 1 b, TWA in case of Carbon Monaxide, Ozone: Annual
TWA in zase of Serzens, Szrzo (sl Muens, Arsenic and Nickal, ' ’

-
» -

All above Parameter indicates Subcontracted f.-:-isting.

— END
FOR WAHABAL ENVIRG ENGINEERS PVT. LTD, -
: i Loy e
L “\. . e

__._'.h;iéz'iﬂ.c'ih;
FECHNICAL MANAGER

Note:
1. The result fisted refers only te the rested samplefs) and applicable parametar{s).
2, This report is ot to be reproducad excapt in fell, without written epproval of the Bhomtory.

Plot No. F-7, Road No. 21, MIDC Wagle Estate, Thane Wast - 400604, Maharashtra
{600 m fram Heutei Rukbmini Palace Turn Opp Toyeta Sheay Azom. Hexs to Ashida Ekectricat - near 3 B Sawant Bus Stop).

Phorne: 2582 0658/ 3139/ 1663/ 154 Fax: 51-22-25823543 thane@nrahabal.com
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Mahabal Enviro Engineers Pvt. Ltd.

Zngines-s, Consultants, Enviranmental Monitoring Laboratory & Contractors
Pt Moes. 13,14.17,18, Grampanchayat Bokhara, 8 km from Nagpur City,

Cpp. Patel Patrs! cump, Chhindwara Road, Keradi, Dist.Nagpur-441111,

Phone : 91-712-2612162 T/Fax: 91-712-

2612212 Emall: nagpur@mahabal.com '

Ambient Air Quality Monitoring Report

Report No.: ME-NG1£331-191005-SA-DCETP-DOMBIVIL | Datas 05.10.2019
Name and DOMBIVLI COMMON EFFLUENT Order Reference:
address of TREATMENT PLANT
Customer Phase - 2. RIDC Dembivli Verbal
Doribivli {E}, Maharashtra
Sample Ambient Air lect
Description/ Quality samp!e Collected Laboratary
Type Monitoriing 4
PMie, Bfa)P, Ni, As, Pb:
Filter Paper 1 X 3 No.
PMz =: Filter Paper 1 ¥ 1 No.
Sampling Near Process Sample . :’gigg m:: :(( g :Z‘ :‘{,E g‘;t.:::
Location Area Quantity /Packing | 1" 10 mt X 24Ne. PYC Bottic
03:10 mL X £ No, PVC Bottls
Charcoal Tubes: 2 X 3 No.
CQ: Bladder; 2L X 1 No.
Date of 30.09.2019 to Date of Receipt of
Sampling 01.10.2019 Sample 02.10.2019
ﬁ:ﬂ:::i As per Method reference
Date of Start . Bate of Completio
of Analysis 02.10.2019 of Analysis 1 04.10.2019
Meteorological Data/Environmental Conditions .
Avg, Wind Prominent Relative Homidity v
Velocity | Wind Direction (%2} Temperature ("C)
B i Max. Min. Max. Min.
Location Near Process Area Duration of Survey 24 hours
. ) #NAAQM ’
Parameter Unit Resgult Standard Meathod Reference
Discipline : Chemical Testing: Product Group: Atmospheric Pollution {Amblent Alr)
CPCB Guldelines for the Measurement of
Suiphur Dioxide (S0z) | eg/m? 7.6 80 Ambient Air Poltutants, Volume I, 2612-13,
Page No.1-6 :
: . CPCB Gutdelines for the Measurement of
Nitrogen Dioxide ING,) | eg/n1? 9,69 80 Ambient Air Pollutants, volume [, 2012-13,
. Page No.7-10 .
Particulate Maiter (size CPCE Guidellnes for the Measurement of
iess than (Due} or wgfrn? 124 100 Ambient Alr Polfutants, Volume 1, 2012-13,
PMyo Page No.11-14 .
Particulate Matier (size CPCB Guidelines for the Measurement of
less than 2.5pm) or pgfm?® 26 60 Ambient Alr Pollutants, vVolume [, 2012-
13,Page No.15-30

P,

wlaf 2

OF:3. 102-BFiswe N 01 DLIN.02 2009, Amed 01Dk 25.05.3010

Plot No. F-7, Road No. 21, MID¢ Wagle Estata, Thane West - 400604, Maharashtra

(600 m from Hote! Rukbmiri Palsce Turm Onp Teyots Show Rogm.
Phone: 2582 0658/ 3139/ 16637 3154 Fax:

Mext to Ashida Fhactrical - near J B Sawant Bus Stop)
91-22-25823543 thane@mahabal.com
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@ Mahaba! Enviro Engineers Pvt. Ltd.

|  Continuatlon Sheet -

Report No. 16331 Cont...

Parameter Unit Result | #NAAQM | Method Reference
Standard
CPCB Guidalines for the Measurement of
Ozone (Cly) ugim® | <155 150 Ambient Air Pollutants, Volume 1, 2012~
13,Page No.31-34
; CPCE Guidelines for the Measurement of
Lead {(as F'I;l} wgdn® <102 1.¢ Amblent Alr Pollutants, Volume I, 2012-13,
Page No.48-55
Carbon Moncxid=C01 | mg/m® | 1.84 4.0 IS 5182 (Part 10):1999 RA 2003
. ' CPCA Guldelines for the Measurement of
Ammonia (NH: ug/m? <3 409 Ambient Alr Peliutants, Volume [, 2012-13,
i : . Page No.35-39
Benzens {CgHs) wgim® | 232 5.0 IS 5182 (Part 11): 2006
. ! CPCB Buidelines for the Measurément of
e el e | st | <02 1.0 | Ambient Air Poltutants, Volume I, 2012-13,
Phess anl . Page No.40-47 '
. CPCB Guldelines for the Measurement of
Arsenic (as As: Pong/m? =3 6.0 | Amblent Air Pollutants, Volume [, 2012-13,
! i Page Ng.43-55 _
: [ . CPCB Guidelines for the Measurement of
Nickel {25 Ni} Dongfm® <3 0.0 Amblent Alr Poilutants, Velume I, 2012-13,
i . Page No.48-55

elghtad Sverage, #- NAAQS ipecified as: 24 h. TWA i case of Sulphur Dioxide, |

1.5 Lead ansd Ammaoma; 1 h,; TWA in case of Carban Monoxide, Ozone; Annual |

ni . Bezo {a) Pyrens, Arsenic and Mickel. -

Remarks: Twia -
Nitrogen Dinxids
TWA i <ase o7 Zznzz

All above Paramuter indicates Subcontracted t(‘:sﬁl':lg‘

o e e EMD

’!B_Q_EF&C&!?&EERSPW. LTo U

; f Aend
TECHNICAL MANAGER

Note:
1. The resuit |
2, This report i

b to the tested sormpla(s) 2nd apolicable parameter(s]..
ceprodunsd 2vcest i full, without written approval of the laboratory.

Pagalaf?
QFﬁ.IMJMNq‘GJ,DzW_O?.}M?, Amd Q1D 25 Q52018

Plot No. F-7, Road No. 2%, MIDC Wagle Estat:e, Thane West - 400604, Maharashtra
{600 m frem Heazl Rukhe.alFalace Tum Opo Toyors Shew Room, Naxt to Ashida Electrical - near ) B Sawant Bus Stop}

Phone: 2582 0658/ 3139/ 1663/ 3154 Fax: 91-22-25823543 thane@mahabal.com
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Annexure-A

Report of CPCB and NEERI in compliance with order dated 07/9/2020 of
the Hon’ble Supreme Court matter in the matter of [A No 53816 of 2020;
Civil Appeal No.10582/2017: Ulhasnagar Municipal Corporation Versus

2,1
2.2
2.3
2.4
2.5
2.6
2.7

3.2
33
34

3.5
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Report of CPCB and NEERI in compliance with order dated 07/9/2020 of the Hon’ble
.Supreme Court matter in the mattor of IA No 53816 of 2020; Civil Appeal
No.10582/2017; Ulhasnagar Municipal Corporation Versus Vanqshakti Public Trust &

Ors. )

1. INTRODUCTION

In the matter of 1A No 53816 of 2020; Clvil hppeal N0.10582/2017; Uthasnagar Muhicipal
Corporation Versus Vanashakti Public Trust & Ors., the Hon'bie Supreme Court vide order d_ated_

07/9/2020 passed the foliowing direction: =~
“..6. The material which hos been produced on record demonstrates that the situation
warrants urgent and immediate remedial steps. There has been g failure of statutory
bodies ta discharge their responsibilities under the law. We direct CPCB and the NEERI to
(i) inspect the Ulhas and Waldhuni rivers; (iifiidentify the units causing poliution; and (fii)
Sformulate recommendations in regard to the;$£-?p5 required to be taken by the concerned
municipal corporations, regulatory bodies and units to remedy the situation. MPCB, the . -
Department of Environment of the Stote of Maharashtra and alf the concerned municipal
corporations including the Munftfpa! Corporations, or Councils as the case may be, of
Uthasnagor, Kalyan Doembival, Kulgaon —-Badlapur and Ambernath shali cooperate with
the team of Commissioners appointed by this Court. The report shalf be submitted within a
period of three weeks from today. MPFPCB and the Department of Environment of the Sraté-
of Maharashtra shall depute a team of officials to assist the Commissioners appointed by
the court in the above terms. MPC8 gnd fhe Department of Environment shall also
immediately toke remedial steps, fncfudmg dction against the defaulting units without L
waiting for the report of the Commissioners or for further directions of this Court.
Logistical arrangements for the site visits, transportation and ather incidental _
requirements of the team appointed by this cour't- shall be made by MPCB an.d t_ﬁé'_
Department of Environment. Costs, charges and expenses shall presently be borne by'.
MPCB, _ _ : s
7. The Chief Engineer MIDC shall file a report in compliance with the previous order within
o period of two weeks from today. The compliance report of MIDC and the report filed by
MPCB shail be taken up on the next date, The court will also review whether compliance
has been made of the time-iines set out in the previous order for the compietion and

- commissioning of projects, '

8. List on 7 October 2020,” ;

Copy of the said order dated 07/9/2020 of the Hon'ble Supreme Court is given at Annexure |.

In _order to comply with aforesaid orders of the Hon’ble Supreme Court, tearﬁ of CPCB and NEERI
held a video conference on 13/9/2020 followed by inspection of Ulhas and Waldhuni rivers and
Inspection of 05 Common Effluent Treatment P?Ia Nt{CETPs) and 47 industrial units during .

September 16-18, 2020 in catchment areas of the said rivers. 27 water samples from various

ZH




locations of the rivers/drains; 10 samples of CETP inlet/outlet effluent, and; 11 samples of
industrizl effluent from the inspected units were collected and analysed in the laboratory of
NEERI. 05 samples of treated sewage from Sewage Treatment Plants were also collected and
analysed in the laboratery of NEERL. The following officials from CPCB and NEERI partlcmated in
the said inspection of rivers/drains, CETPs and industrial units:

Table 1: Officials from CPCB and NEER! participated in inspections-cum-sampling of
rivers/drains, CETPs, STPs and industrizl units during September 16-18, 2020 and

prepared this report
Officials from CPCB Officials from NEERI
1. | Sh. Bharat Kumar Sharma 1. | Dr. Nitin Goyal
Regional Director, Regional Directorate Pune Scientist-in-Charge,

Mumbai Zonal Centre, CSIR-NEER(
{Overall Co-ordinator of NEER! team)

Shri Shashikant Lokhande, Scientist ‘E’ Dr. Tuhin Banerji

Shri 5. Pradeep Raj, Scientist 'D’ Dr. Kumar Amrit

Shri Nishchal C., Scientist ‘D’ Mrs. Arti Soni

Or. Nirpendra Semwal, Scientist 'C’ Mrs. Komal Kalawapudi

S DA Pl bl 1o

Shri Vishal Madhukar Bhandare Mr. Swapnil Dudhwadkar

b bl Bl el

Office Asst. (Scientific) Mr. Ofaswikrishna Dube

l

Officials from MPCB assisted the above teams of CPCB and NEERI dur!ng the aforesaid visits
during September 17-18, 2020.

Information about hazardous waste generating unlts sending their Effluent Treatment Plant TP}
sludge and other hazardous wastes to common Hazardous Waste Treatment, Storage, Disposal

Facility (CHWTSDF) were also gathered so as to identify units causing polllution.'

A meeting through video conference was also held with officials from MPCB and MIDC on
24/9/2020. This report outlines observations/findings during inspecticns of the aforesaid Ulhas
and Waldhuni rivers; identification of units causing pollution, and; recommendations in regard to
the steps required to be taken by the concerned municipal corporations, regulatory bodies and

units to remedy the situation.

2. INSPECTION OF ULHAS AND WALDHUNI RIVERS

2.1 PRESENT CASE STUDY AREA
Ulhas River in the study area flows through Badlapur where it receives run-off from Chikhloli
Dam. Ulhas River meets Barvi River {water discharged from Barvi Dam) near water intake

structure at Jambhul waterworks. From here on, the river flows for about 15 KM where Mohane

po
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Dam is constructed. The river flows through Ulhasnagar in Thane district. Water is lifted for
drinking water supply by Municipal Corporations and also by Maharashtra Industrial
Development Corporation {MIDC) from Mohane dam. Mohane Dam overflows duﬂng monsoon

only. During winter and summer entire water available in the dam is utilised for water supply.

The Ulhas River serves about 532 MLD water to:fulfil the need of Municipal Corporations and .

MIDC. Beyand this point the saline zone of Ulhas river starts and it merges with the creek water.
) C I

It then passes under the rail bridge connecting Ambivali and Shahad meeting with its teibutary

Waldhunl river and shortly after confluerces with its biggest tributary formed by merging of

Bhatsa River and Kalu River which together account for 55.7% of total catchment area of Ulhas -

River. Beyond Kalyan, nearly flawing at sea level, Ulhas River merges with the Vasai creek where

its flow Is influenced by tidal forces. From here on it forms an estuary and supports a mangrove

forest near Reti bunder and beyond. The total Iength of the river from its origin in Western Ghats -

to its outfall in the Arabian Sea is 122 km However the length of Ulhas River in the study area is
approximately 60Km. '

Waldhuni River originates from Greater Indian Peninsula {GIP) dam, meets the Ulhas River saline

zone after Mchane Dam. It passes mainly through Ambernath Municipal Council, UJhasnagar-

Municipal Corporation and MIDC industrial areas of Additional Ambernath, Ambernath and_

Badlapru in its catchment area. Waldhuni River carries treated/untreated sewage from

Ambernath Municipat Council, Badlapur Mumc:pal Council and Ulhasnagar Mumc:pal'_
Corporation and also treated industr ial effluent drscharges from the CETPs in the area before- .

Joining the saline zane of Uthas river after Mohane dam and its entire stretch is about 32 ks,
The Waldhuni River bank has maximum encroachment from Ulhasnagar on the east and Ashok

nagar and Shivaji nagar in I(alyan on the west of its Bank.
Based on the above information, the study area were considered in two stretches:

(a) Ulhas river stretch ie. overflow of Mohane Dam at Kalyan-Shahad road bridge, I(aIvan,
Thane district, till about 100 m downstream of Ganesh Ghat of saline zone of Ulhas river;
(b) Waldhuni river stretch near its origin in GIP;Dam incfuding its other branches up to its

confluence with saline zone of Ulhas river.

The study area is also shown in dark blue lines in Figure 1 encircled in green.
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Figure 1: Ulhas River catchment and the study area
(Source: Assessment of Pollution Load in Ulhas River Catchment and Preparation of Action Plan for

Control of Water Pollution of River.Ulhas, River Waldhunl and Ulhas Creek, 2016)

2.2 INDUSTRIAL ACTIVITIES AND CETP’S IN THE AREA (Discussed in detail in subsequent sections)

The Maharashtra Industrial Development Corporation {MIDC) has developed industrial areas
like Badlapur, Ambermath, Additional Ambernath, and Dombivali Phase-l & Phase Il which are
located in the study area and Common Effluent Treatment Plants {CETPs) for treatment of
industrial wastewater generated from the industries are also operated. The CETPs located in

Ambernath & Badlapur areas (04 CETPs) discharges their treated effluent in Waldhuni Rivér.

= 2
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Whereas two CETPs located in Dombivali area discharge their treated effiuent in Ulhas River

through Khamadpada Nallah.
2.3 MUNICIPAL CORPORATIONS AND MUNICIPAL COUNCILS

The Municipal Councils of Ambernath, Kulgaon-Badalapur and Municipal Corporation of
Ulhasnagar discharges their treated and untreated domestic wastewater (sewage) in to
Waldhuni River and Municipal Corporation of Kalyan Dombivali discharges their treated

untreated domestic wastewater into the saline ZO[-'IIE of Ulhas river.

2.4  MONITORING METHODOLOGY

In order to assess the influence of wastewater (domestlc and industrial) in the aforesaid study
area, two groups of samples weré considered viz,

Group 1: Ulhas — Waldhuni River and Nallahs flowing into both the rivers as tributaries

Group 2: CETP, STP and Industrial Effluent samples

Total 53 {27 in Group 1 and 26 in Group 2) points were selected for monitoring. The coordinates

of sampling locations of Group 1 are provided in the Table 2. All the sampling locations are also

shown in Google Map in Figure 2, Figure 2A and Figure 2B.

2,5  ANALYSIS METHODOLOGY.

The parameters like temperature, pH and conducti\!.fity were measured onsite with the portable

meters. To analyze physicochemical parameters, samples were collected separately and

preserved at the site and transported to NEERI-M umbai Zonal Centre. All the water parameters

were analyzed using standard protocol “Standard Methods for the Examination of Water and

Wastewater (APHA)”" 21st Edition. Certain tests such as Faecal Coliform/Total Coliform,

Ammonical nitrogen, Phenalic compounds, Heavy meta!s, etc., could hot be performed due to

paucity of time.
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‘Table 3: STP treated wastewater sampling points -
m.q. . . mm.du____....m . . o m.m..s_.u_m )
no. Location Name ! Sample Name r.n_,.__E_o . Longltude Date .xmim}m Code Area
1 Ambernath STP 19*1258"N | 73"107T°E 18-08-20 STP Outlet, Outlet directly in Waldhunl River 51 Ulhasnagar
2 Vadal STP 19"12'51°N 73FM5'E 18-09-2(0 STP Qullel, Outfe directly in Waldhuri River 52 Ulhasnagar
3 " Badlapur STP 19°00'40"N 73"15'05"E 18-09-20 STP Outlet, Outlet directly in Uihas River 53 Badiapur
4 _.u_.___..os_uunm STP 19°1307"N 73°08'50'E 18-09-20 STP Qutlet, Outlef on Nallabrwhich meels Waldhuni River 54 Kalyan
[ ChikhloH STP 19°10'59.6°N | 73°13'22.0'E |  18-09-20 STP Outlel, Outlel on Kalliah which meets Uthas River 56 Badlapw

RN
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Figure 2A: Map of sampling location points for UJ
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2.6

X

{ii}

(iii)

(iv)

Mumbai monsoon season was ongoing when the sarrnphng of rivers/drains has been carned out-

OBSERVATIONS

The drain namely Khemani nallah meets the Ulhas River at the upstream of Mohane dam.
The Khemani Nallah carries sewage and may also carry_ other discharges, if any, from
Ulhasnagar Area. The Ulhasnagar Municipal Cofporation has established a pumping station
to pump the wastewater from Khemani nallah baefore it meets the Uihas river drinkmg water
intake and d[scharges Itinto Waldhuni River.

During visit the pumping station was operatlcnpal (with two 150 hp pumps and one Bth-

pump}. The pumping station is having power backup/DG set to pump contlnuouslv in case of

‘power failure. High flow during monsoon frpm Khemani Nallah meets the_River and

Ulhasnagar Municlpal Corporation has not made provision for collection of effluent in case

of overflows.

Littering of solid wastes were found In'Waidhuni: river stretches and various Khemani nar.laﬁ,
Ambika nallah, nallahs at Vadol,etc, |

Leachate, from rhunicipal solid waste dumipsite near railway overbridge, Chikhloi,

Ambernath, was observed flowing into nallzh meetmg Waldhunl river.

and the inferences drawmg_ are from the observatlops and sampling results of this period only.

Photographs taken during fleld visits are gi#en in Appéndix.

2.7

MONITORING RESULTS AND DISCUSSION .

Nallahs meeting to Waldhuni river:

(i) Analysis results of 09 nallahs’ samples colr'eécted at various locations reveal that the

sampled water has pH range 6.7 to 7.7 exCEpti RS and R18 samples which has pH value of

2.3 and 1.8 respectively. All the samples havie presence of oil & grease and significant

|
COD and BCD concentration. Most of these naillahs pass through MIDC industrial areas of
Ambernath, Additional Ambernath and Badlapur and the said analysis results reveal that

industrial effluent is also d|scharged into nallahs whlch meets Waldhuni river,

o .
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Waldhuni River:

(i) Analysis results of 08 samples collected at various locations of Waldhuinl river on
17/9/2020 reveal that the sampled water has pH range 6.4 to 7.2, Analysis results of R23
sample which is upstream of Waldhuni river and other subsequent downstream samples
of the river reveal impact of BOD and COD in all the samples and DO ié 0-06 mgj'l in’
three cf the analysed samples. Further, one sample i.e. R-22 taken near Shahad bridée on
16/9/2020 was having pH 6.6, BOD as 140 mg/l and COD 410 mg/i. Such findings reveal
that there is impact of treated sewage/industrial effluent discharge from STPs and CETPs
and also untreated sewage from various municipal Eorporation/council areas as well as
untreated industrial effluent discharge from various MIDC zreas in to Wadhuni river.

(i) When compared with MPCB Water Quality Standards for best designated usage A-Ill (Not ..
fit for human consumption, fish & wildlife propagation); and CPCB Standards for
Designated Best Use; Class D (Propagation of Wildlife and ﬁsheries], the Waldhuni river
does not meet the said usages for human consumption or fish & wildlife propagation or
both in terms of O & G and BOD parameters at respectiva monitored locations. Further,

DO is also not meeting the said usages criteria at the three monitored locations.

Nallahs meeting to Ulhas river

(i) The anlaysis results of water samples of 03 nallahs R4, R12 and R16) meeting into saline
zone of Ulhas river shows pH in the range of 5.7 = 7.5; DO in the range of 02 mg/l; BOD in
the range of 54-105 mg/l and COD in the range of 149-491 mg/l. However, results of PH
as 5.7; oll & grease 26; BOD as 105 mg/l and COD as 491 mg/l in R4 sample i.e.
Khambalpada nallah passing through Dombivali MIDC areas reveal that industrial effluent
is alsa discharged into nallahs which meets saline zone of Ulhas river .

(it} The analysis result of the R2 sample collected from the Khemani Nallah reveals that the
Nallah is having organic load with BOD 15 mg/l and COD 60 mg/l in the samples collected.

Color of water sample was pale yellow and oil & grease was found 30. It reveals that

i3
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besides untreated sewage, there are possibilities of effluent from industrial and

commercial activities in the catchment of Kemani nallah mainly in Ulhasnagar area.

Ulhas river

(i) The analysis results of R1 sample (i.e. at Mohane road overbrdige, Shahad, whlch is
downstream from Mohane dam) shows pH as 6.9, DO as 3.4 mg/l, BOD as 46 mg/l and
COD as 152 mg/l. The analysis results of the other 04 water samples tR15; R19; R3 and RS.
at varicus downstream locations of R1 sample location) does not reveal incremental _
effect in monitored parameters towards the 'éiownstream. This may be due to tidal effect '

- of the sea. However, lower pH and hi_gher COD at Rl as comp_afed to the othr
downstream sampling locations of _U'lha.s ri'\.feli may infer that Ulhas river has effect due to

treated/untreated sewage and industrial efﬂu!ent from Waldhuni river.
i N . -
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3. IDENTIFICATION OF UNITS CAUSING POLLUTION

3.1 STATUS OF INDUSTRIES N BADLAPUR AMBERNATH; ADDITIONAL AMBERNATH,

DOMBIVALI AND UI.HASNAGAR

There are 2216 industrial units in Badlapur; Ambernath- Additional Ambernath, Dombivall

and Ulhasnagar area of which 741 are Red pategory and 230 Orange category {ndustry.

Status ' of rndustrles in Badlapur; Ambernath Additional Ambernath, Dombivali and

Ulhasnagar area, as reported by MPCB, is g:verp inTable 3 to 7 below:

Table 3; Tvpes of industries in Ambernath-area and their waste water management

Ambernath area Chemical Zone, Amhernath Chikhlali & Morivali MIDC, , Ambarnath
sl, Size of the industry Category of industry
No. Red Orange | Green | White
1. Large Scale Industiy (LS)) 11 11 - i jul
2, Medium Scale Industry {MSI) ; 02 2 (] 0
3, Small Scale Industry {S51} : 178 47 137 72
4. | Total ! 191 60 138 72
5, Units generating waste | 2ero Liquid Discharge 3 0 0 "0
water {as per Consent Discharging to CETP, -94 9 0 Q.
conditions) Discharging to Waldhuni 0 D 0 0
) riverfereeks/saline zone .
{a) Red category industries in Ambernath mainly compyises of Textile, API, Dyes & Dye intermediate, oFganic
- chemical and inorganic chemical, packing & repacking.
(b} Orange category industries in Ambernath mainly comprlses of Packing / Repacking, Pharma formulation,
. food Industry & engineering with paintlng etc.
{c} Green category industries in Ambernath mainly comprises of engineering & Plastic.
(d} White category industries in Ambernath mainly cumpnses of fabrication.
Table 4: Tvpes of industries in Additional Ambernath area and their waste water.
: management
si, Size of the industry Category of industry
No. ' : Red Orange Green | White
1. Large Scale industry {(LSI) 29 11 0 4]
2 Medium Scale Industry (VsI) 10 5 2 0
3. Small Scale Industry (SS)) 136 87 | 410 116
4. | Total f 175 103 412 116
5. Units generating waste | Zero Liquid Discharge 80 | 25 Q 0
water {as per Consent Discharging ta CETP 0 0 0 1]
conditions) Discharging to Waldh;uni 0 0 . 0 0
river/creeks/saline zone

(a) Red category industries in Additional Ambernath mainly comprises of organic chemical and i inorganic

chemical, AP, Dyes & Dye intermediate. i
H , OLE
i
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(b] Orange categery industries in Additional Ambernath mainly comprises of Packing / Repacking, Pharma

formulation, food industry & engineering with painting ete,
(c} Green category industries in Additional Ambernath mainly comprises of- enginearing.
{d) White category industries in Additional Ambernath mainly comprises of- fabrication

Table 5: Types of industries In Badlapur area and their waste water management

sl STze of the industry Catepory of industry
No. Red Qrange Green | White
1 Large Scale Industry {L5I) 4 4 Q. 0
2. Medium Scale Industry {MS!) El 0 1 0
3. Small Scale Industry (551} 183 19 75 29
4. Total 190 23 76 29
5. Units generating waste Zero Liguid Discharge C1 Q
water (as per Consent Discharging to CETP 112 6 0 0
conditions) Discharging to Waldhuni 0 0 0 o
river/creeks/saline zone
(a} Red category industries in Badlapur mainly comprises of Textile, API, organic chemiczl and inorganic
chemical, Dyes & Dye intermediate,.
{b} Crange category industries in Badlapur mainly comprises of Pharma formulation & engineering with
painting etc.
{c) Green category industries in Badlapur mainly comprises of engineering.
(d) White category industries in Badlapur mainly comprises of fabricatin_n_

Table 6: Types of industries in Dombivali area and their waste water management

Sl. Size of the industry Category of industry
No, ' Red Qrange | Green | White
1. Large Scale Industry (LSI) 07 01 01 00
2. Medium Scale Industry {M5SI) 10 03 Q1 00
3. Small Scale Industry {551) 162 23 166 00
4. Total ' 179 27 168 90
5. Units generating waste Zero Liquid Discharge 14 01 NA 0o
water (as per Consent Discharging to CETP 165 09 NA 00
conditions) Discharging to Waldhuni NI Nil NA 00
river/ creehs/saline zone )

chemical and inorganic chemical.
(b} Orange category industries in Dombivali malnly Engineering units.

{c) Green category industries in Domblvali mainly comprises of Engineering & Plaste.

(d} White category industries in Dombivali mainly comprises of — Fabrication & Assembling.

o

{a) Red category industries in Dombivali mainly comprises of Textile, API, Dyes & Dye Interrnediate, organic

38
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Table 7: Types of Industries in Ulhasnagar area

and their waste water managemen

Sl. Size of the industry Category of industry
No. Red Orange Gre | White
) en

1. Large Scale Industry (LS} 1 3 0 0

2. Medium Scale Industry {MS1) o G 0 Q

3. Small Scale Industry (SSi) 5 14 36 8

4. | Total , 6 17 3 |8

5. Units generating waste | Zero Liquid Discharge 1 0 0 0
water (as per Consent Discharging ta CETP 0 0 0 0
conditions} Discharging to Waidhuni 1 o 0

river/creeks/saline 2one -

{a} Red category industries in Ulhasnagar mainly comprises of Textile / chernical.

(b} Orange category industries in Ulhasnagar mainly cemprises of food industry etc,
[c) Green category industries in Ulhasnagar mainly comprises of Plastic moulded Itemns.

(d) White category industries In Ulhasnagar mainly comprises of fabrication.

3.2  CETPs AND ITS PERFORMANCE

The foIIcJng five operatlonal CETPs in Dombwall Ambernath and Badalapur were

monitored on 17.09, 2020

One CETP viz, M/s Ambernath MIDC CETP; Plot no. AM 13, Cpp. Fire statwn, MIDC

(i) M/s: Badlapur CETP Association; Plot Nci 05-4, MIDC Badalapur, Dist. Thane

(i) M/s Chikhloli-Morivali Effluent Treatmeﬁt; Plot No. P-17, MIDC Moarivali, Ambernath,

Dist. Thane

(iii) M/s ACMA - CETP-Co-operative Society: Ltd.; Plot Ne. W-30, MIDC Chemical zoné,

Ambernath (W}, Dist. Thane

(iv) M/s Dombivali Better Environment System Association [DBESA], Plot No. QO5-08, Opp

Telephone Exchange, MIDC Phase — 1, Dombivali (E), Dist. Thane

(v} M/s Dombivali CETP (Chemical) {Phase- II) Plot No. R-4/2 MIDC Phase II, Cpp. W- 40_

Dombivali (E), Dist, Thane

Addltlonal Ambernath, Tal. Amhernath Dist. Thane is not operational due to closure

direction issued by MPCB on 02.07. 2016 |nspect10ﬂ report is given at Annexure-ll.

ZHE
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OBSERVATIONS -

(a) The CETPs in Badlapur, Dombivali phase-l and Phase-ll receives effluent from their
member industries through underground pipeline of MIDC and the ACMA CETP and the

Chickloli Morivali CETP received effluent from their member industries through tankers.

(b) The CETPs receiving effluent through pipelines does not have flow maters in their inlets
to measure the quantity of the effluent belng received from the member industries and
does not have any flow measuring device or anline manitoring system to monitoring
the quality of the effluent beiﬁg received by the CETP. The CETPs are manually

collecting samples at their inlet and analyzing for basic parameters on regular basis.

{¢c) The CETPs receiving effluent from the member industries through tankers maintains
record of the tankers including the quantity received on daily basis and also carry out
analysis of the effluent samples for basic parameters in their in-house laboratory to
ensure cempliance of quality of effluent being received from the member industries to

meet the CETP infet norms.

(d) The CETPs receiving effluent from their member industries thfough the MIDC pipelines
does not have efficient mechanism to check/ ensure the quality and quantity of the

effluent being discharged by the member industries to meet the CETP inlet norms.

However, it was gathered from the discussion with CETPs/ MPCB personne! that the
CETPs which are receiving effluent through pipelines receives shock loads at many

occasions which disturbs the performance of CETP operation.

{e) All the 05 operational CETPs were monitored and analysis results of the samples
collected from the outlet of CETPs are compared with the discharge standards

prescribed by MPCB and the same is given in the table below:

40
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Table 8: Analysis results of the samples collected from the outiet of CETPs
- Monitored CETPs - . :
Badlapur Chikhleli- | ACMA - Dombivali Better Dombivali )
CETP .  Morivali | CETP-Co- | Environment CETP Discharge
Assaciation | Effiuent operative . | Systern Assaciaticn | (Chemical) Standard:
Treatment | Society - {Phase-n) | of MPCB
- Ltd.
Capacity B MLD 0.8 MLD 0.25MLD . | 16 MLD 1.5 MLD
(800 (250
m?/day) m?/day) . :
Area Badlapur | MIDC MIDC ' | About 11.5 MLD Dombivali
served MIDC Ambernath Ambernath | from Dombivali MIDC
and Chemical ; | MIDC Phase | and | Phase ||
- Morivali Zone about 4.5 MLD '
from Dombavali
IDC Phase It
Parameters Analysis rasuits of the samples callected from the outlet of CETPs
pH 7.7 7.6 6.1 7.1 7.4 6.0-9.0
T55 500 300 100 100 100 100
| TDS 6056 1366 11555 | 2401 4744 -
BOD 300 38 44 I 41 37 30
COD 1632 1532 227 i1 332 336 -} 250
Sulphate | 906.5 140.5 25.5 725 . 2387 | 1000
Phosphate | 6 4.5 0.5 ;| BOL 3.5 5 :
Nitrate- 8.92 | 19.10 3.49 ] 0.64 1.26 10 “
Chloride 1879 851 993 il 1418 1276 | 1000 -
Sulphide 136 . 20 24 ] 24 16 2 ]
0&G 35 14 18 |7 23 20 {10**}
' | Light T . . ' 3
Colour Dark Green Yeltow Na colour | Light Pink Orange

Note: Alf the volues are reported in mg/i except okt

*Discharge standards prescribed in consent issued by MPCB.

** Standard for O&G is 10 my/l as amended
09.08.2010,

(f) The analysis results of the samples collected from

vide MOEF notification GSR- 739 R dated ~

the outlet of all the CETPs reveals o

that all the CETPs in the region are not meeting the discharge norms prescribed by

MPCB for any one or the other monitored parameters. The discharge limit of 30mg/L

for the parameter BOD and 2mg/L for sulphifle are not achieved by any of the CETPs.

The COD and Chloride concentrations in the higher capacities CETPs (CETP of Badalaput,

DBESA CETP and Dombivaii CETP). The TSS é:ancentration in the treated effluent of

Badalapur CETP and Chikloli Morivali CETP are not exceeding the discharge standards.

iz
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The Qil & Grease concentrations in the samples collected from alf the CETPs are

exceeding the discharge norms except the CETP of DEBSA. The sulphate concentration

is very much high in the treated effiuent sample collected from Dombivali CETP. The

treated effluent samples collected from ail the CETPs have visible colour except ACMA

CETP.

(8) The treated effluent from the CETPs are presently not being disposed at thé point/

location as per the condition prescribed in the Consent issued by MPCB. MPCB has

recommended for disposal of the treated effluent in the polnt specified by National

Institute of Oceanography (NIO}. The details of current discharging points of treated

CETP effluent vis-a-vis conditions stipulated under the “consent to operate” by MPCB

are given in the table below:

Table 9: Details of current discharging points of treated CETP effluent vis-a-vis conditions
stipulated under the “consent to operate” by MPCB

Name of the CETP Condition Present disposal point/ location
prescribed - in
Consent issued by
MPCB for dispasal .

M/s. Badlapur CETP | Marine Coastal Arez | In Waldhuni nallah near Railway Railway

Association; MIDC Badalapur

at a point to be
specified by NIQ,

over Bridge (ROB) at Forest Naka
Ambernath which joins the Waldhuni River

M/s Chikhloli-Marivali Effluent
Treatment: Ambernath

Waldhuni River, at a
point to be specified
by NIO

In a drafn passing adjacent to the CETP and
the drains discharges into Waldhuni River,

M/s ACMA - CETP-Co-operative
Society " Ltd.,; MIDC Chemical
Zone, Ambernath

Marine Coastal Area
at a point to be
specified by NIO

In a drain passing adjacent to the CETP and
the drains discharges into Waldhuni River.

M/s Dombival; Better
Environment Systern
Association (DBESA); MIDC

Phase — I, Dombivali (E}

Marine Coastal Area
at a point to be
specified by NIO

In Khamadpada Nallah near Raslway Bridge |

at Thakurli.

This nallah meets saline zone of Ullhas |

river at distance of about S00m

downstream

M/s Dombivali CETP (Chemical)
(Phasedl); MIDC Phase I,
Dombivali (E)

Ulhas Creek at a
point to be specified
by NIO

The treated effluent from CETP is pumped
to MIDC treated effluent sump located in
the premises of DBESA CETP (Phase-1) and
from there it is disposed through common
pipeline at the same location of DBESA

| CETP by MIDC,

The progress of work of disposal of treated CETP effluent at pomts identified by

National lnstltute of Oceanography {NIO)

is under consideration of the Hon’ ble

42
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Supreme Court in the matter of Civil Appeal Nofs). 10582/2017; Ulhasnagar

Municipal Corperation Versus Vanashakti Public Trust & Ors.

3.3 5TPs AND THEIR PERFORMANCES

Treated sewage at outlet of 05 STPs were c[ollected on 18. 09 2020. The details of such 0s

5TPs and sampling are given in Table 10 below

Table 10: Details of 05 STPs from whe_re trgated séwage as outlet of STP were collected

Treatment] Ave.
Name of GP.S Co- Capacity | Sew-age Status Remarks / Observations
the STP ordinates (MLD) | received }
(MLD)
Ambernath | 19°12'59"N, 45 20 In operation | Power cut during
STP 73°10"17"E sampling .
: Treated sewage disposal
. in Waldhuni river:
Uthasnagar | 19°12'S1”N, 2072 | 5-6 In operation | Power cut during visit.
STP -Vadol | 73°10°15"E : from March | Ali units working except
unit 2020 chlorination unit due to
pending electrical work -
Treated sewage disposal
in Waldhuni river
Badalapur | 19709407N, 22 20 In operation | Treated sewage partly
5TP 73°15'05"E i used for plantation &
gardening in premises
and Nagar Parishad
garden
Remaining treated
sewage disposalin
stream meeting Ulhas
river
KDMC- 19°13'07"N, 40 | 7 In operation | Treated sewage disposal
Chinchpada | 73°08'S50”E into Kharigavali nala-
sTP : ' meeting Ulhas river
Chikhloli- -— 9 5 In operation | Treated sewage disposal
Moravali in Waldhuni river

22




All the 05 STPs visited are based on Sequencing Batch Reactor {SBR) technology. Analysis
results of the monitored parameters in the outlet samples of the said 05 STPs are given in

Table 11 below:

Table 4: Analysis results of treated sewage as outlet from 05 STPs

Parameters Name of STP

Standards* | Ambernath | Vadol STP, | Badalapur | Chinchpada | Chikloll STP

5TP Ulhasnagar | STP 5TP

pH 6.5 to 8.5 7.7 80 - 7.8 7.7 7.3
Turbidity - 10.9 11.8
EC - 574 510 504 602 473
TDS - 302 265 266.9 315.3 248.2
TS5 - 2 8 2 2 4
Sulphate - 44.1 39.1 © 315 0. 0.0
Phosphate -~ 2.5 1.0 0.8 0.3 BDL
Nitrate 45 0.15 . 0.57 0.70 0.11 0.28
Chloride - 248 177 213 106 |- 248
BOD 30 42 19 59 58 36
caD -- 64 44 143 c8 71
Colour -- No Colour Na Colour | No Colour | No Colour No Colour

*Standards prescribed under consent to operate by MPCB

The analysis results revéal that all 0S STPs, whose samples were collected, are complying
with the stipulated standards of pH and Nitrate as prescribed by under the consent to
operate by MPCB. However, BOD is exceeding in all the 05 STPs except Uthasnagar STP -
Vadol unit. Thus, all the 05 5TPs were found discharging treated sewage not complying with
the norms except the Ulhasnagar STP -Vadol unit when compared with analysed

parameters.

3.4 IDENTIFICATION OF INDUSTRIAL UNITS CAUSING POLLUTIN BASED ON ETP SLUDGE
AND OTHER CATEGORY OF HAZARDOUS WASTE GENERATION & THEIR MANAGEMENT

All waste water generating industrial units generate ETP sludge if waste water is treated in
their effluent treatment plant. Such ETP sludge, identified as hazardous waste, requires to
be sent to the authorised common TSDF only and not to store the same beyond 90 or 180

days, as applicable depending on guantum of ETP siudge generation, as stipulated under

~n
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Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016.

Only 02 commaon TSDFs namely M/s Mumbai Waste Management Facility, Taloja (Raigad

district) and M/s Trans Thane Creek Waste Management Association, Mahape {Thane

District) are authorised common TSDF operators catering to hazardous waste generating

units including ETP sludge in Ambernath, Additional Ambernath, Badlapur, Ulhasnagar and.

Dombivali.

Industrial units requiring to treat its waste water and thereby categorically generating the
hazardous waste ETP sludge, not sending ETP sludge regularly within the said 90 or 180 days
by such operational unit to the authorised common TSDF reveals that either ETP sludge is

not generated indicating that waste water |s nbt treated [n their ETP or not treated properly

“or the generated ETP sludge is improperly managed or indiscriminately disposed causing -

adverse impact on soil or water bodies or botll; as are evident from most of the attributing
drains/river stretch passing through industrialiareas which show Industrial effluent impacts
(refer Chapter.z of this féport). Such units maév also, therefare, be treated as units causing
polfution.'SimiIarIy, units categorically generafting other types of hazardous wastes during
their preduction process such aS process fesiidues/sludge, Multi Effect Evaporator (MEE)
salts, Spent Acid etc. stipulated to be disposed in commaon TSDF and are in operation But
not sending such hazardous wastes regularly within the szid 90 or 180 days to the
authonsed common TSDF are also pollutmg units as the same are either improperly

managed or indiscriminately disposed causing adverse impact on soil and water bodies.

In order to identify such polluting units, list oﬁ the common TSDF member industrial units,
who have nbt sent any category of hazardous wastes including ETP sludge for disposal since
01/4/2019 till 14/9/2020, was sought from the;said 02 authorise-d commaon TSDF operators.
The said 02 common TSDF operators provided I:ist of 257 such units which was forwarded to
MPCB to verify, as per authorisation docum’enf issued to them, If the listed units generate
categories of hazardous wastes including ETP sludge and about status of their operation.

MPCB has informed verification details of the se;xme and status is given in Table 12 below:
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Table 12: Industrial units who have not sent any of their hazardous wastes since April,
2019 till 14/_9/2020 and their operational status

Units
recently Units in | Among operational units {column 5),
Area Name Total Closled startr:*d cperatio nos. of units generating various
{1) Units | Units / Unit n hazardous wastes (HW)
(2) {3} not (5) 6)
started :
(4)
Only ETP No ETP
sludge or sludge
other category] but other No
of HW also in| category |generatio
addition to of HW | nof HW
ETP sludge | generatio
generation n
Dombivali 36 20 s 13 7 3 3
Ambernath 87 40 3 44 25 5 - 14
Addl.
Ambernath 62 15 o 47 29 9 9
Badlapur 64 16 2 46 35 4 7
Ulhasnagar 8 7 0 1 0 0 1
Total 257 98 7 151 26 - 21 34

The above tahle reveals that among the list of 257 units, 96 units are operational units who -

are expected to generate and send the ETP sludge and other categories of hazardous wastes
to the common TSDF but have not sent the same since more than one and a half year, 21
other units, who generate hazardous wastes other fhan ETP sludge, also didn’t send the
~ same for more than one and a half year. Such 96 units are not treating their industrial waste
water in their ETP or ETP not operated properly or the generated ETP sludge is improperly
managed or indiscriminately disposed causing adverse impact on soil or water bodies
including river or both. Similarly, 21 units are not managing their hazardous waste or
indiscriminately disposing causing adverse impact on soil or water bodies including river or

both. List of such 117 units causing pollution s given at Annexure [l1,

Similarly, list of units who have sent hazardous wastes but have not sent one or the other
category of hazardous wastes including ETP sludge during any of the year 2019-2020 or
2020-2021 or both have also been sought from the said 02 common TSDF operators. List of

such units, as provided by the common TSDF operators, has been forwarded to MPCB to
a4 .
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verify if the listed units generate categories of hazardous waste including ETP Sludge as per
authorisation document Issued to them and about status of their bperation. MPCB has

informed that verification of the same is under progress.

3.5 IDENTIFICATION OF UNITS CAUSING POLLUTIN BASED ON FIELD INSPECTIONS
i o

In order to identify industrial units causing pollution in Waldhuni river and Ulhas river,
industrial estates of MIDC in Badlapur; Ambernath; Additional Ambernath, and; Dombivali;
were also visited by the joint teams of CPCB anﬂ NEERI during September 17-18, 2020 and
random inspection of units were carried out. Ulhasnagar area was also \r|5|ted on September
18, 2020, where illegal jeans washing units were also reported and electncrcy supply/water
supply were disconnection in 2017. Results of aII the samples collected and analysed has

been provided in Annexuyre iv.

A. 47 industrial units in Badlapur; Ambernath, Additional Ambernath, Dombivali and
Ulhasnagar areas were randomly inspected j.by teams of CPCB and NEERI officials and
inspection reports are given at Annexure V. The reports reveal that:

(a) 40 units were operational; _ ! _

{b) 03 units were found illegally operating' {01 unit engaged in jeans washlng activity

in Dombivali and 01 unit engaged in plastlc refated activities in Ulhasnagar Without

having “consent to operate" from MPCB and; 01 unit engaged in thread dvelng in
Ulhasnagar despite closure direction from MPCB); _

(c} 04 units were found not havmg adequate equipment required to achieve Zero. ~
qumd Discharge {ZLD) conditions prescnbed under the “consent to operate”;

(d} 14 units were found either not meeting the stipulated discharge standards
prescribed under the “consent to operafe” or not operating the ETP properlv,

{e) 01 unit was found ilegally disposing hazardous waste in open land near boundarv '

wall about 10 meters from Waldhuni rwer
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The aforesaid 22 units, as listed at {b) to (e) above, are, therefore, causing pollution

either directly to the attributing drain/river or through CETP. List of the said 22 units

are given at Annexure Vl.

Such 22 identified units {apart from 117 identified polluting units) may not be
comprehensive list of units causing pollution. There could be more especially among

Red and Orange category of industries which needs to be similarly identified by MPCB.

B. OTHER OBSERVATIONS ON POLLUTING UNITS

(i) The quality of water in river and attributing drains reveal that industrial effluent are
being discharged through attributing drains passing through industrial areas, During
meeting of CPCB and NEER| officials with MPCB and MIDC officials on 24.098.2020,
MIDC also informed that there have been 5-6 instances when MIDC noticed
discharge of unauthorized industrial effluent in s'corm.water drains and the same

have been intimated to MPCB for necessary action.

(i Among the afcresaid 22 polluting units, 12 units are ZLD units/ not permitted to
discharge any industrial effluent and 10 of such 12 inspected uﬁits are in Additional
Ambernath MIDC where all waste water generating units are stipulated to meet
ZLD/not permitted to discharge any industrial effluent by MPCB due to closure
direction issued to namely AAMA CETP (7.5 MLD} and owned by MIDC was

facilitating treatment of industrial effluent of units in Additional Ambernath MIDC.

(iii) There is no monitoring/check on movement of tankers in the industrial areas. It was
alsc pathered during the meeting with MIDC and MPCB officials that possibilities of
malpractices of disposal of untreated industrial effluent or hazardous wastes in to
drains/open land/river during the night could not be ruled out and, hence, needs

vigilance mechanism.
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(iv} Most of the units have either nat provided flow measurement devices or not
maintaining the flow record for quantity of effluent treated in ETP/sent to CETP or

recycled / reused, as appiicable.

(v} In attributing drains. and Waldhuni river, colour is a concern which though may not

be toxic but attracts public percepfion about pollution, Presence of Textile and

- chemical ynits espedcially dye & dye-iptermediate in the areas under reference may

contribute to such colour In drains and Waldhuni river. During the said meeting on

24/9/2020, it was learnt that colour standard has not been prescribad in effluent.
discharge standards of individual units; or CETP by MPCB.

{vi) Various types of m-ateri.ais net intended to be produced also get generated during -
production and some of such materials are claimed b_y units as by-products
especially by dye & dye—intermediat?, APl and other organic/inorganic chemical
manufacturing units. Categorising the same as b?-products {which may not have
deman_d or techno-economical feésib;ility for their use such as contaminated or
diluted HCI, H250,4; Manganese Sulphaiste Solution; Sodium Sulphate Sclution, eﬁ_:.)
gets an escape from regulated generat!jon, movement, utilization, disposal etc. fro.m
.the ambit of Hazardous and Other Wastes (Management and Transboundah}

Movement) Rules, 2016, and causes illegal disposal on to open land or water bodies,

(vii) With regard to st'atu.s of 392 Hlegél jeans washing units in Ambernath and
Ulhasnagar, whaose electricity/water Supply was dfsconnected in 2017, team of
CPCB and NEERI also visited Khafri'co;npound located at Ulhasnagar Carip 3'Ia_~rea_
and near Shantiprakash Sehool in Dhar;maji Patil area of Ulhasnagar-5, where about
100 nos. of such feans washing units eéxitec_i‘ The team visited 05 nos. of industries
which were closed. They ware gene;rauy found to be converted to stitching/
embroidery activities and nb jeans waéshing activitias in these visited areas were
observed. However, possfbfﬁties of iilegal jeans wa#hing units operating in other

areas cannot be ruled out as one lfegal jéans washing unit was found in Dombivali.
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4. CONCLUSIONS _

Inspection of Ulhas and Waldhuni rivers with sampling & analysis of 27 water samplgs from
various locations of the rivers/drains; random inspection of 47 industrial units with objective
based sampling & analysis fn 11 of such units and inspection of all 05 Common Effluent
Treatment Plant ({CETPs) with sampling & analysis of their inlet outlet effluent were carried
out during Septernber 16-18, 2020 in catchment areas of the said rivers. Further, 05 samples
of treated sewage from Sewage Treatment Plants were also collected and analysed. All the
samples were analysed in the laboratory of NEERI, Mumbai. A meeting through video
conference was also held with officials from MPCB and MIDC on 24,/9/2020. Conclusions

drawn about inspected stretches of rivers/drains and polluting units are given below.

4.1 INSPECTION OF ULHAS AND WALDHUNI RIVERS
Analysis results of water samples of drains/rivers and observations made at wvarious

locations of Ulhas River and Waldhuni River reveal that:

(i) Waldhuni river receives treated sewage/industrial effluent discharge from STPs and
CETPs and also untreated sewage from varicus municipal corporation/councit areas
as well as untreated industrial effluent discharges mainly from MIDC industrial areas
of Ambernath, Additiohal Ambernath and Badlapur (some illegal units and diffused
sources also maybe contributing). Analysis results indicate that the analyzed stretch
of Waldhuni river and the nallahs which are tributaries to Waldhuni appear to be
polluted with industrial effluent and sewage contents.

(i} Ulhas river has effect due to treated/untreated sewage and industriai effluent from
Waldhuni river in its saline zone downstream to Mohane dam. Analysis results of
kKhambalpada nallah passing through Dombivali MIDC areas reveal that industrial
effluent is also discharged into nzllahs which meets saline zone of Ulhas river. The
river also receives other treated sewage from STPs and CETPs besides polluted water
from the other monitored nallahs/drains.

(ili) The analysis results of Khemani Nallah reveal that the nallah is having organic load
and there are possibilities of effluent from industrial and commercial activities in the
catchment of Kermnani nallah mainly in Ulhasnagar area. A pumping station to pump the

wastewater from Khemani nallah into Waldhuni river was found operational. However,

during pump failure events and high flow during monsoon from Khemani Nallzh

am
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meets the Ulhas river and Ulhasnagar Municipal Corporatioh has not made provision |
fq;' collection of effluent in case of such overflows. _ | _
{iv) Significant littering of solid wastes in ahd around Waldhuni river and nallahs were
also observed across majority of the strétch during the visit and sampling. Leachate,
_ from municipal solid waste dumpsite near railway dver bridge, Chikhloi, Ambernath,
was observed flowing-intd nal{ah meetin?g Waldhuni river. -
(v) The limited sampling carried out and pﬁotographs {given in Appendix) indicate that
influence of untreated industrial effluents is high. Sewage also contributes to the
overall poor quality. | _ |
(v} The conelusion drawn herein also indicates tha.t the problems may have been
persisting for a long tlme and needs comprehenswe measures whn:h can be
- accomplished in short and medium terms.
|
4.2 IDENTIFICATION OF UNITS CAUSING POLLUTION |
(i) CETPs and STPs discharging treated ind;ustria[ effluent/sewage not conforming to
. morms |

{a) All 05 operational CETPs in the reg.on d|scharges thelr treated effluent at varlous

points in Waldhuni nallah/ Wafdhl..ﬂl Rwer/ Ulhas creek. The CETPs are not -

Mmeeting the discharge standards prescnbed by MPCB and contributing to the

pollution load in the receiving water bodies.

{b) One of the reasons for non—complianﬂ;e of discharge standards by CETPs are due
to inlet effluents not meeting to their design/prescribed guality. In Badlapur
CETP, out of 06 nos. of aspirators, 03inos, of aspirators in the aeratmn tank was

under maintenance during the visit.

{c} There is lack of efficient mechanism to check/ ensure the quality and quantity of
the effluent being discharged by the member industries to meet the CETP lnlet

norms efficient.
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(d) There is need to review BOD, COD, Ammonical Nitregen and Colour as
parameters with standards in CETP inlet effluent and Colour and Q&G in CETP

outlet effluent in all CETPs,

(e} Among the 05 5TPs from w_here treated sewage as outlet of STPs were sampled
and analysed, the analysis results reveal that 04 of the 05 monitored STPs were
found non-coempliant with the BOD parameter (among the analysed parameter:i}
as stipulated under the consent to operate by MPCB. The compliant STP was
Ulhasnagar 5TP -Vadal unit and non-compliant STPs are Badalapur STF; KDMC-
Chinchpada 5TP; Chikhioli-Moravali STP and Ambernath STP.

{ii) industrial units identified as causing pollution

{a) 117 units {list given at Annexure Ui} were identified causing pollution as they are
not treating their industrial waste water in their ETP or ETP not operated
properly or the generated ETP sludge and/or other categery of hazardous wastes
are improperly managed or indiscriminately disposed causing adverse impact on
soil or water badies including river or both. The same have been idantified after
verification from MPCB that such 117 operational units have not sent any of their
ETP sludge or other category of hazardous wastes for disposal to the requisite
authorised common TSDF since more than one than a half years whereas
requirement under the Rules is not to store the same beyond 90 or 180 days, as
applicable depending on quantum of hazardous waste generation.
Further, verification of cther units, who have though sent hazardous wastes but
have not sent one or the other category of hazardous waste(s) including ETP
sludge during any of the year 2018-2020 or 2020-2021 or both, as informed by
the common TSDF operator to CPCB and NEERI, is under progress at MPCB about
categories of hazardous wastes being generated and their operational status. List

of polluting units shall be identified accordingly.

(b) 21 units of the 40 inspected operational industrial units by team of CPCB and
NEERI during Sept. 17-18, 2020 have also been identified as units causing

pollution either directly to the attributing drains/rivers or through CETP as they
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were found illegally operating or not having adequate equipment required to-

achieve Zero Liquid Discharge {ZLD} conditions prescribed under the “consent to :

operate” or not meeting the stipulated discharge standards prescribed under the

“consent.to operate” or not operating the ETP properly. In addition, 01 unit was

found illegally disposing hazardous waste in open land near boundary wall about‘- _

10 meters from Watdhuni river. List of such 22 units causing pollution is given at

Annexure Vi;

Among the aforesaid 22 polluting units, 12 units are ZLD units/ not permltted to _

discharge any industrial effiuent. There! are 125 ZLD units of which 105 alone are in
Additional Ambernath MIDC where all waste water generating units are stipulated to
meet ZLD/not permitted to discharge any industrial effluent by MPCB due to closure'
direction issued to namely AAMA CETP (7.5 MLD). L

Most of the units have either not provided flow measurement devices or not

maintaining the flow record for quantity of effluent treated in ETP/sent to CETP or |

recycled / reused, as the case may be. MIDC has noticed mr:ldences of d:scharge of.

unauthorized lndustrlal effluent in stor‘m water drains in mdustnal area. There 45

need to closely mcnltcr operation of such ZLD facilities,

Claim of various unintended produced material (such as contaminated or diluted HCl,

H3504; Manganese Sulphate Solution; Soldium Sulphate Solution, ete.) as by-products

needs to be revisited by MPCB especially by dye & dye-intermediate, APl and other
organic/inorganic chemical manufacturing units. Most of such materials may not -
have actual utilizer and discharging of the same into drains/river could not be ruled

" out.

' Therefore, such 22 and 117 identified units may not be the comprehensive Jist of upits
causing pollution. There couid be more especially among Red and Orange category of
industries and ZLD/no effluent discharge c@ndition units which needs to be simifarly

identified by MPCB

= g
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Other observations '

(i) There is no monitoring/check on movement of tankers in the industrial areas.
Possibilities of malpractices of disposal of untreated industrial effluent or hazardous
wastes in to drains/open land/river during the night could not be ruled out and,_
hence, needs vigilance mechanism. .

{ii) Due to discharge of colour treated effluent by CETPs and illegal discharges by
industries by Textile and Chemical units especially dye & dye-intermediates, colour in
attributing drains and Waldhuni river is a concern which though may not be toxic but
attracts public perception about pollution.

(i) Visits to Ulhas nagar areas {Khatri compound located at Ulhasnagar Camp 3 area and
near Shantiprakash School in Dharmaji Patil area of Ulhasnagar Camp-5), where
about 100 nos. of the 392 illegal jeans washing units (closed in 2017) were located,

revealed no activities of jeans washing activities in the visited areas. -

5. RECOMMENDATIONS IN REGARD TO THE STEPS REQUIRED TO BE TAKEN BY THE
CONCERNED MUNICIPAt CORPORATIONS, REGULATORY BODIES AND UNITS TO

REMEDY THE SITUATION

Multidimensional approach is required with participation of varicus agencies to control
sewage and industrial effluent pollution in Waldhuni river and Ulhas rivers. These
recommendations have been drawn up with this short term study (carried out in monscon
season and COVID timés- which.has caused many industriesl to be closed and .also much
dilution in the river samples) and a longer scientific study may be carried out to forlmul'ate

the environmental damage cost assessment and take further scientific remedial measures.

Given large nos. of wastewater generating units in catchment zone of Waldhuni river and
Ulhas river, there is need of round the clock surveillance about movement/transfer of
effluent coupled with autormmated control system with application of information

technolagies. The following immediate and short/long term actions are recommended:
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Table 13: Recaommendations In regard to the steps required to be taken by the concerned °

munlcipal corporations, regulatory bodies and units to remedy the situation

2853

sl Actions Required Responsible Time target -

No. _ agency(ies)

Control of untreated/treated sewage not meeting the discharge standards and littering of splld

wastes in to the.rlvers ' ' .

1. | Setting up vigilance teams for monitoring of storm | MIDC, concerned | Imrmediate.

water drains and river stretches of MIDCs and Municipal corporation | and
other potential Municipal corporation/council {for outside MIDC | continuous
limits during day and night times to identify illegal | jurisdiction) and MPCB
discharge in the storm water drain or such river _
stretch and also identify the poliuter(s) or | (Nodal agency - MIDC
identification of Ieakages in conveying pipélines. for areas within its
S jurisdiction and |
concerned Municipal |
Corporation for
autside “MIDC |-
_ jurisdiction .

2. Instalfation & commissioning of pH senspr {with | MIDC and respective | 02 months. -

siren/hooter in non-residential zone) connected | Municipal Corporation S
with SMS alerts to the aforesaid vigilance team | as per their

members at strategic location of draihs/rfvers jur]_sdict_ion

stretches of MIDCs . -

3 | Setting up of 24/7 CCTV manitoring at hotspots | MPCB and MIDC 03 months -
™\, | identified by MIDC and MPCB : o
Na.\ | setting up vigilance teams for verification of quality CETPs, MIDC  and | Immediate
g & quantity of effluent of member industriés being | MPCB " and '

' sent to CETP . i | {Nodal  agency =~ continuous®

o | mpce) T

5. | Feasibility study & setting up of pipeline network MIDC 1 year

{preferably above _the ground) for copveying | '
industrial effluent to CETPs of Chikhloli-Morivali
{\ and ACMA ﬁ R L

EU Commissioning of GPS tracking system ang Respective CETPs and | 02 months

N>~/| menitoring thereof in all identfied dedicated | MIDC '
- | tankers operated by CETPs for callection of (Nodal agency — MIDC)

p effluent fram CETP member industries till the .
\ completion of the pipeline network :
7. \| Enclosing MIDC areas with walls (if economicaly | MIDC 03 months

feasible) and commissioning of barriers/gatas at al}

' entry and exit points of MIDC fitted with ccv

carneras ' i
B. | Issuance of necessary orders by Commissioner of Commissioner of | Immediately
Police banning tanker movement in MIDC during 6 | Police upon
PM to 6 AM in MIDC areas i commissioning |
: of gates/barriers|
' by MIDC

pe
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informed to all industries in these areas. This
should also be available on MPCB website. List of
such defaulters should also be shared with CPCB

sl. Actions Required Responsible Time target
No. agency(ies)
9. Round the clock surveillance of unauthorised | Commissioner of Police | Immediate
tankers movernent in MIDCs by deputing Pelice '
ﬁ personne|
( 10. Commissioning of SCADA-PLC system at | MIDC  and  CETP | 07 months
appropriate  zones/locations  of  effluent | operators (except
collection sumps to identify & regulate quantity | CETPs . of  Chikhloli-
of effluent discharge by each individuat CETP | Morivali and ACMA till
member unit. The collection sumps be equipped | pipeline network is
with individual online monitoring system | commissioned)
comprising of pH sensor, electro-magnetic flow
meter, auto cut-off valve and manual valve to | (Nodal agency - MIDC)
regulate the effluent discharge from member
industries and aute sample collection to be
/=, | analysed need based.
11. ¥ | Industry specific recalcitrant (High COD) streams | Respective units, CETP |} 06 months
L_/ and biodegradable streams to be identified. The ! operators and MPCB
segregated recalcitrant stream to be treated by | {Nodal agency —MPCB} |
tertiary treatment system at industry level in
accordance with consent conditions and then
combined with regular treatment of CETP.
12, Reviewing & stipulating colour as standard in | MPCB 03 months
outlet effluent of Textile and chemical units '
| A= | especially dye & dye-intermediates
13. /| Reviewing & stipulating BOD, COD, Ammonical { MPCB 03 months
L~ | Mitrogen and Colour as parameters with
standards in CETP inlet effluent and Colour and
O&G in CETP outlet effluent in all CETPs.
14. Reviewing by-products in “Consent to Operate” | MPCB 03 months
issued to industrial units.and their management
as per the CPCB guidelines
15. Taking actions against the listed units identified | MPCB Immediate and
as causing pallution and further identification of continuous
polluting units with more emphasize on Red and
Orange category units and ZLD/no discharge
.. | condition units '
16, " | Upon enforcement of Sl. No. 4, 10, 11, 12 and | MIDC DPR within 6
13, upgradation of CETP tc meet the discharge months and
standards and increased flows, as the resultant commissioning
situation warrants. within 1.5yr
after DPR.
17. Third party environmental and waste audit to be | MPCB 1 year
carried out on a yearly basis based on Gujarat
model. Modalities and auditing agencies to be
finalised by MPCB
18. Capacity reduction/closure and fines’ structure | MPCB Continuous
in case of defaulters should be formalised and activity’

ac
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| and MIDC every quarter,

l

Control of untreated/treated sewa

s50lid wastes in to the rivers

£e not meeting the discharge standards and littering of

19, Performance improvement of the 04 operational Respective Municipal { 06 months
5TPs (Badalapur STP; KDMC- Chinchpada STP; | Corporations & Councils
Chikhloli-Moravaii $TP and Ambernath STP) sa
as ta meet the prescribed $tandards of traated
sewage being discharged into Waldhun! and
Ulhas rivers . :

20, Identifications of illegal industrial or commercial | Ulhasnagar: Municipai | 02 months
activities cbntrfbuting sewage . & | Corporation and District
commercial/industrial waste discharge - into | Administration
Khemani nallah and closure of the same -

{Nodal agency — District
_ ____ | Administration)

21 ldentification of drains contributing sewage to | Respective Municipal | Feasibility
Waldhuni and Ulhas river and channelizing the Corporations/Councils report to be
same through STPs by preparing feaslbility | made within 3
report theregf. ; months

22, Cieaning of dumped solid wastes at various | Respective Municipal | 06 months
stretches of rivers & drains and installatioh of Corporations/Councils '
barriers/fencing at river bridges and other
strategic Jocations of Waldhuni and Ulhas river
to cantrol littering of solid wastes

23. Handling & management of solid waste and Respective Municipal Immediate
dumpsites in accordance with Solid Waste [ Carporations/Councils
Management Rules, 2016 ! and MPCB )

24. Upgradation and tapacity increment of all ‘old “Respective Municipal | 06 months for |
STPs to meet the actual flows and also achiave Corporations/Councils OPR and 2}
the  standards for  discharge. . Create : ' years for
decentralised STPs where large STPs or pipe commissioning |
networks are  not possible/prohibitively |
expensive. o _ | )

25. There are many septic plants and soak pits: in Respective  Municipal | 03 months for |

- this area and the overflow of these freely reach
the rivers. Thus, there is an urgent need to draw
up and execute proper septage treatment plans,

Corparations/Councils

DPR and 09/

months for
commissioning | -

(Sk. Bharat Kumar Sharma) !

BT | S

Regional Director, Regional Directorate pune
Central Pollution Control Board

e

(Dr. Nitin Goyal)

Scientist-in~Charge, Mumbai Zonal Centre

CS{R-NEER]|

36




| 2856

58 -
) Annexure- |

ITEM NO.25 Court 3 (video Conferencing) SECTION XVII

SUPREMECOURTOFINDTIA
RECORD OF PROCEEDINGS

Civil Appeal No.10582/2017
ULHASNAGAR MUNICIPAL CORPORATION T Appellant(s)
VERSUS
VANASHAKTI PUBLIC TRUST & ORS. ' Respondent(s)

(with appln.(s) for direction, exemption from filing c¢/c of the
impugned judgment, permission to bring on record additional facts
and documents, stay, exemption from filing O0.T., appropriate
orders/directions and permission to file additional documents/facts
/Annexures)

Date : D07-09-2020 These matters were called on for hearing today.

CORAM :
HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
HON'BLE MR, JUSTICE K.M. JOSEPH

For Appellant(s)
Mr. S. C. Birla, AOR

Mr. Anjuman Tripathy, Adv.
Mr. Aman Varma, AOR

Mr. Kush Chaturvedi, AOR

For Respondent(s) Ms. Aishwarya Bhati, ASG
Mr. Gurmeet Singh Makker, AOR
Ms. Suhasini Sen, Adv.
Ms. Nivedita Nair, Adv,

Mr. Colin Gonsalves, Sr. Adv.
Ms. Anupradha Singh, Adv.

Mr. Zaman Ali, Adv.

Mr. Satya Mitra, AOR

Mr. Kavin Gulati, Sr. Adv.
Mr. Mukesh Verma, Adv.
Mr. Yash Pal Dhingra, AOR
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Mr. Nishant Ramakantrao Katnheshwarkar, AOR
Mr. Saurabh Mishra, AOR
Mr. S, C. Birla, AOR

Ms. Shyamali Gadre, Adv.
Mr. 6. Pal, Adv,

Mr. Soumik Ghiosal, AOR
Mr. Gaurav Singh, Adv.

Mr. Saurabh'M'ti.shra, Adv.
Mr. Onkar Singh, Adv.
" Mr. Rakesh Chgnder, Adv.

UPON hearing the counse]i the Court made the following
ORDER : 3

0353 02

1 The interlocutory application has been instituted by the first respondent,
Vanashakti Public Trust, which has complained of the pollution'which- has
been caused in the Ulhas and Waldhuni rivers during the period of the lock
down as a result of the discharge of untreated effluents by pelluting
industries. : N

2 in 2019, the above rivers were @.evere!'y" poliuted with industrial e_'fﬂuénts'.
discharged by industrial units ehgaged in the activity of washing jeans -
fabric. To remedy the situation, orders were passed by this Court on 14
November 2017 and 14 December 2017. On 5 February 2020, a
comprehensive order was passed by this Court laying down time-lines for the
completion of work regarding construction of Sewage Treatment P'Iants and
for restoration of the area. ! o '

3 The first respondent has submiitted that immediately on noticing the
pollution in the Ulhas and Waldhqni rivers caused in particular by industries -
located in Ulhasnagar and Ambermath, a representation was submitted by an
email dated 23 March 2020 to Ethe Maharashtra Pollution Contro| Board




3

(MPCB), Principal Secretary, Environment and Collector, Thane, together
with photographs. The Central Pollution Control Board (CPCB) took
cognizance of the complaint and communicated with the first respondent on
22 April 2020. CPCB issued a direction to MPCB to take into account the
evidence produced by the first respondent and to take action on the Qround.
The first respondent thereafter submitted another representation on 17 May
2020. Finding that no action had been taken, CPCB sent an emaijl on 20 May
2020. The grievance is that no action has been taken despite the first
respondent having submitted another representation on 6 June 2020
highlighting the grievance.

Mr Colin Gonsalves, learned senior counsel appearing on hehalf of the first
respondent submits that a serious situation has arisen from the discharge of
untreated effluents t Ulhas and Waldhuni rivers. By the interlocutory

60"

application, a request has been made to this Court, to direct CPCB and )

National Environmental Engineering Research Institute (NEERI) to inspect the
above rivers, identify the units causing pollution and to affix responsibility
and to direct the State of Maharashtra and the rmunicipal corporations
concerned to eliminate the causes of pollution.

Mr Kavin Gulati, learned senior counsel appearir;g on behalf of MPCB stafes
that on receipt of the complaint, the Board initiated remedial steps. On 25
May 2020, action was directed to be taken against the defaulting units and
on 15 June 2f120 action was directed to be taken against the operator of the
common effluent treatment plant.

The material which has been produced on record demonstrates that the
situation warrants urgent and immediate remedial steps. There has been a
failure of statutory bodies to discharge their responsibilities under the iaw.
We direct CPCB and the NEERI to (i) inspect the Ulhas and Waldhuni rivers;
(i} identify the units causing pollution; and (iii) formulate recommendations
in regard to the steps required to be taken by the concerned municipal
corpoerations, reguiatery bodies and units to remedy the situation. MPCB, the
Department of Envirenment of the State of Maharashtra and all the
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concerned municipal corporations including the Municipal Corporations, or
Councils as the case may be, of Ulhasnagar, Kalyan Dombivali, Kulgaon -
Badlapur and Ambemath shall cooperate with the team of Commissioners
appeointed by this Court. The report shali be submitted'within a period of
three weeks from today. MPCB and the Department of Environment of the
State of Maharashtra shall depute a team of officials to assist the
Commissioners appointed by the court in the above terms. MPCB and the
Department of Envirenment: shall alsc immediately take remedial steps,
including action against the defaulting units without waiting for the report of
the Commissioners or for ‘further directions of thig Court, Logistical
arrangements for the site visits, transportation and other incidental
requirements of the team arjpointed by this court shall be made by MPCB
and the Department of Environment, Costs, charges and expenses shall
presently be borne by MPCB. ! ' B
7 The Chief Engineer MIDC shall file a report in compliance with the 'previous
order within a period of twg weeks from today, The cempliance 'report of
MIDC and the report filed by MPCB shali be taken up on the next date. The
court will also review whethercompliance has been made of the time-lines
set out in the previous ordef for the completion and commissioning of
Frojects. oo

8 List on 7 October 2020,

(CHETAN KUMAR) o (SARDJ KUMART GAUR)
AR-cum-PS : BRANCH OFFICER
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~Annexure- I

STATUS OFCETPS LOCATED AT AMBERNATH, DOMBIVALLAND BADLAPUR RREA

1 BACKGROUND:

Hon.',b'l‘e'esijprem-e tqqﬁ:;nf'lndia.li_as- pa'ssec_f-.an'-orde_r;{lnj?t':hﬁ

facilltres malnly the. CETPs due to handllng of Indus‘trial el‘ﬂuerit '
contributing to the' pcllunun Iaad in the watet bedies, -mienithig: o -CETPS In that reglon Wasqnlsb

carfled out jointly by CRCBand MPCB.

i monitored 'on 17.09.2020 by
.L‘PC& And Shirl Sandeép’ Sh?nd Fighd:

The details of the CETPs In.Darmibivali, Amberiath and Baifalsy
team of officials camprising of SKiri'S. Pradeep Raj, Scleitist=D;

Officer, MPCB~ HQ, Mumligi-are: given below:

i, Mfs. Badlapur GETP-Assoclativn; Flot No, 0S-&, MIDEBatalapi

ii.  M/s Chikhlofli-Morivali €ffluent Treatment; Plot Ko, FIT,
Thana

il Mfs ACMA. - CETP-Lo-operative Soclety Lidiy PIbt K& WesD; MDC Chenilcdi - SZdiE;
Ambernath'-lw_- E:Th :

-._Mb_r__rvall; ;bé_r'ii’b_ieffﬁéj_f'ﬁ,:_;; i,

..'.En\nrdnme‘nt Systern Assayfation: (DEESH): Plnt N OS-OB; Opp:
I[‘IC Phase—l Domblvali{ ,""

on 02.07:3¢16,

2. OBSERVATIONS:

a} The: CETFs.In: B‘acﬂapm Dombnrar phase I and Phasa-li
rndustne throuéh :

l:i]_'

of -thr_-f _efﬂ.u_e__ j
thiei Intet ahd 3

alyzing for Gasic pirarmieters on regiilar

‘1




o thie g ttya'nd Quantty

He rged Eyithie. _'en‘lberlndustrlea Meerthecmlﬂletnnn-ns.

[ 1rmgathered oo ‘the:Eisausslory with CETP: ‘MRCBipersbrinel that the CETPy

wh&:l:{vare recelVing aftlueni thmugh pipalmes re,aeives shoek: Inads.;at,many. ‘Rpecasions: which
dl&turhs*thepertarmanee 0f CETP:operation.

, 5 wera:-monitored -and. analysis- resyits of the samples
caIla;:ted frqm the outle ‘.q C' are compared ‘with the: discharge: standards
enin the table below:

_'diI:ErPs
.| Dombivali Better -
| | Environrhent System
._.upel:atwe " Association
‘Socigty '

L.

) "Ilc-ambw_all P

‘| CETP

) (Chemical):
tehase-i)

: “-:Gl'.ﬂlshb’if'- 3
| Morivali [
. Efflvent
Treatment

Discharge
{ Stanhdards
“of MPCE*

Jj Capacity

BEIYL)
I (800 (250

.ma.:’day] : ' :.m,af:ia‘[‘r.}'_

Area Served |

| e - MIDE: -
~Ambernath: -Arberiiath -
.and ‘Chmical

| Movivali Zone.

:Dambivalic .
MIDC
“Bhase.l

-[-Abaut 11.5 MLD from
- Dambivali MIDE
\["Phasd | and about 4.5
[ BALD feam Dombavali:

Badlapur
1 MIDE

LT IDC Phase 13

———

{74 Nz

6
o a0 | aco.

4555 4401
ol 141

- 332

- haas _
for is

ose T "_1 26 110
{1418 ' | 1000

faa R z

17 210+

IEE |z _ _
i Ofange | |

§ NG edlor -

' Light Pink-

| Dark Green | Light

L o '--.m.w-;_.m_.u.m._‘..:,._ﬂha... e e

J ' .
08MU 028 MiG | 16 MLD 15O, -
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[ ] vellow

L

| 1

Hote::Al the mfues gré repoited in mg/? e)faepr g
’Dm:na rge‘siandardpprescrfbxdm consem Issifed

sulphake cmncentratlon is very nitich hfgh in- the"' r‘eated effluent samp!e mrlacted zi“hcm

s:andards, whiereas the CETP wlth Iesser capacm
ACMA CET‘P are meetmg the: norms w:th respe

Dombivali CETP, The treated efituent ‘sathples:collected from all the CETPs: have visible
colourinterference ‘except ACMA CETP,

gl

The treated éffluent from the CETPs are pieseritipriot bem‘g dispased at'the, pblnt;,’ Imtwn
as per the: mndn‘.:on prescrrbed Jr| the Canseht ISs

:hy MPCB, MPCB has raqommaﬁdeufur'

condmons stipulated under the consent ta opérate Gy MPCB are grsfen_-ln thetab?e

below::

Detalls:of currantdischarging points-ofireats
Stipulated under the “co

Name‘-n_f-;thétEfF._. “Conditivn . prescribied -
 Cerisént lssugd: by MPEE :
“dlspozal

Ms. E!Ed_ljap'qr EETP -Assotfsition: | Marine Coast

'MIDC Badalapur. -point ta be spetlﬁé'd

/5 GhikFalietivall - Effivent | Waidhurl Wiver &bE et

Treatrmient; Amnbernatti | be specified by NIO,

-Ambernath

ve'| Marine Coastal ¢ 2
& | point fo be specified by NIO'

‘M5 Domblvall- Betrer Environment.
" System Asotiation: (DEESA): MIDE:

KMarine Coastal ; ;
PEiNt to be specified by NIt

Fhase —|, Dombivali (E)

|- Thi .a.":l,_allah: feers-saline zoveof0likas: |




Fiver et dlftance: of abgut S00m
dawnstream

uitgastreel;atapqtntw he ‘Ih'es. -tn_w:eate.d_':-;‘efﬂliant*-{mm CETP is
| speclfied byio. RUmPEY tg. MIDC treated sfivent
sUmp: lpcated: in the: premises of
DﬂESA CETP (Phasel) and from

: ';:ﬁmmpﬁ plpel he at the same
ku:ation of QBESA_CEFP by, MlDC

Tho¥s dispesey through |

ension: ofpifielinég from the present
p oint suggmd'by»mp By MIIC is under
: g S -.Abpﬂal No(s]. 10582)‘20];7

Baged-on the i "t'to.the CETPs and Info;matmn co]lected and-ha_sgd-'-on__the analysis results. of the

“al All the: CETPs'in the regipn: disehargES their treated effluent at various points in Waldhuni
a]!ahj Waldhuni Rivérs ‘Ulhas: creek' The CETPs are- not meetmg the discharge standan:ls.
‘préscribed by MPCB:and: cnntnbutlngm the pollution load in the: receiving water thJES

B The: Badalapur CETP.Is net. rneetmg the discharge. norms. Prescribed by MPCB which may bg
dueto'the nan-operatioiig] of treatment; Units.in the CETP(Qut of 06 nos. of asplratars; 03
Hips. Dfasplratcrsm the aeratlo' . ankf\’mas under maintenangée dunng the visit] or due to the
substandard effluent: quahty being; dlSChangd by the member. industrigs te CETP through:
p!pe[lne which.are-higher. than the des:gn eriteria ofCErP -

J0Il-CETP-is-nat. fmeeting
o~ this: lnadequate

ith -discharga norms;pre ;nbed by- MPCB wh:ch may be.
eft:System of CETR p 4 2 ingdeqitate operation’ of
thie’ hrgh quanhty nf’sawage. ging: mixed “in the

.I'e:andchemlcal.

: . perrmttgd s 1600 ppm
er-effly _t\quahty perm!tted. ~3500 ppm _which causes,

The pi pelme fo; sggregation ‘of. efﬂuem from text|le.a_nd_d1_em1cai cluster

nyeri oag: to CE P;
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4.

are:not yet cornpleted. The DBESA CETF has-engaged ennsultarit doring 201940 eﬂse the
déslgn ‘of CETP to treat the efﬂuentko achieve the revlsed dischargé standards {BOD-
30ppm, COD: 250ppm] and the preject & to' bg executed by MIDE for wiich thig:subsidy
procadure by MIDC:8 MPCB Is awaited:

Trie Ovrmibivall CETPis riot miceting thic-dlstHarge norins prescritiedd by MRER, which reveats

f}
thiit “the TETP is'not treating the efffuent properly- or the unlt pperation are adsquite to
treatihe-effluent.

g) The CETPs ﬂf Badalapur and DBESH; DOmblvaIl have-set ug mdnndua! vlsllaﬂt teams fur
Inspecticn & verification of ETP of rieniber IHdisiries:to erify-thequalicy ftfﬂuent being
discharged. by the: member industeles i random basks. However, tHe dimsnt m'actites of
verificatidn by vigllant team appears |nadequate @ itls undecstyor th 5 receiving
effluerit through pipelines are receiving shor:k Joads-at many mcasio s wkifech: disturbs the
performance.of CETP aperation, '

h) As per the hatification of MOEF&CE dated: 01.01.2015, ‘the: [nlet fuaiity. Standaeds for
General Parameters, Ammaonical Nitfogen #nd Heéavy Metals as -pe‘r-d_eéikn-qf'the Common
Effluient Treatment Plant ([CETP) and |l6cil ndeds and conditid'n"s wil... prescﬂbed by the
State Boards for each Comman Efffuent Treatment Plant (CETP). Th i 'c_!_ tathe
CETPs by MPEB. does not have parameters like BOD, COD, Amimonical: Ritfogei, Tolour for
thetnleteriterfz of CETP.

RECOMIMENDATIONS

The.CETPs. aie: :dﬁtﬂbutlng to the pollutmn Ioad fn*the na!lahs and rivers: In’thatreg’lnn’ 1n, addlhun to
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# T phoids SCADA Hiasell Systent for comwesing eMUsaF framthe- mecnbier Iﬁd’tistrl'es-'.tn the -

rofen: h_sug ascribgd lnthe outlegas-"-f- o
01.01.2045 i m,_ )

ia ] mflha_sneps:required to'betalan by
cory ratlona,. _.exulatnry bodles and: UNitETe: fe

£oncerned munic!pal )
he sn:uaunn ’

if'geﬂhns;.agqyire.d.(l oBda) |3 Responsifle - Tirhe targeg -
_ 1 sgencylies)

: nf»unéuthortzed tanker mevements

ty:| CETRS/  MIDC/ | immediate -
| MPen and
canveymg pipelines and’ ‘continuoug

: lareasfuridentlﬂcatlon : )

alar _Dnltonng ofstorni Water drarns in the MIDE T € s/ . Fm'medtal'je';
rg:a durmg_._day and-night times by.dedicated team.to | MlﬂC{M‘PﬁB;”' : and -
)tify. legal discharge.jn: thinstormwater drain | Logal ‘munigipal | continuous - |

- COTReration: o }

MP;B/MIDC ' immediafe_:

T CETRs | 02 months

=L

y| urlsdlction

FCETY came.ras -ag pmmtnent Junctions MIDE? . Loeaf
munldpal

GeF thee o
‘Bmonths. ] .




N

\
=

8

- Jrand pnTﬂhsfexlf of MIDC: areas tu :

i cqrpm'atlon

---Fﬁaslbillty stl.ldv & settlng up nf pupell’ne network'-

year

edth mdl\rldual CETP member unit Tha . collection

- sumps: be; equipped with individual anline: monitoring
‘system: comprising of pH sefsol;
Aldwe meter, aute cut-off valve

gleciro-magnetic
rﬂélﬁué_i'valve to
regulate the effluent discha ga’ fiom  member

“Industries: and auto 5ample callettith vo be analysed
need based.

s mmmissmnefdl

MiDEy

{Nodal: agenzy: = |
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| Annexure- Il

List of industrial units causing pollution (identified based on ETP sludge and other category of

hazardous waste generation and their management)

Sr. Name & Address of the industry.
No. : ' .
1 M/s. A.L.A Chemicals Pvt, Ltd, Plot No. C-5, MIDC, Chemical Zone ,Ambernath, Dist: Thane — 421 501
2 M/s. Universal Chemicals & Industries Pyt, Ltd, C-1, C-2, C-3,MIDC Industries Area,
) Chemical Zone, Ambernath — 400 (21,
3 M/s. Ambernath Qrganles Pvt, Ltd. Unit — I, Plot No. W-63 B, W-69, W-70, MIDC, Ambernath, Dist:
Thane, : ' : -
-4 M/s. Raviraj Processor Pvt, Ltd, F1/8, Mankhavali, MIDC, KulgoanBadlapur (E), Dist— Thane
5 _| M/s. Kinnari Hosiery Industrie, F-1/4, MIDC, Near Rani Sati Textiles, Badlapur (€) '
6 M/s. Asha Enterprises, Plot No. B-39, MIDC Chemical Zone . Ambernath, Dist - Thape.
7 M/s. Mayur Dyes & Chemicals , Shed No, 5, MIDC Industries, Chemical Zone Ambernath, Dist — Thane .
8 _| M/s. Veekay Chernicals , W-125A, Kharwai, MIDC Badlapur, Dist — Thane.
9 M/s. Sarvottam Chemicals Pvt. Ltd, Plot No. A49, Morivli, MIDC Ambernath, Dist — Thane.
10 | M/s. vidushi Wires Pvt. Ltd, Plot No. C-6, Anand Nagar, Ambernath MIDC, Ambernath, Dist- Thane.
11 [ M{s. Rudilee Rubber Products Pvt. Ltd, Plot No..67, MIDC Ambernath, Morivli, Ambernath, Thane,
12 | M/s. Dhiraj Qrganic Pyvt. Lid, N-26, Anand Nagar, MIDC Ambarnath ~ 4215086,
13 | M/s. Raniganj Chemical Works, Plot No. A-12, MIDC Chemical Zone, Kalyan-Badlapur Road,
Ambernath, Dist = Thane. .
14 | M/s. Hindustan Organic Products, Shed No. W-3, Chemical Zone, MIDC Indl Estate, Ambernath {W),
Dist. Thane - 421 501. :
15 | M/s, Premier Galvanizers, A-44, Add. Ambernath, M.1.D.C Ambernath, Dist: Thane.
16 | M/s, Ankit Wash, Plot No. 52, MIDC Ambernath Area , EhikleliMcerivali MIDC Ambernath,
Ambernath (F). : o _ o _ :
17 | M/s. ASB International Pvt. Ltd, Plot No. E-49, MIDC industrial Area, Anand Nagar, Ambernath {E), Dist.
Thane — 421506. . _
18 | M/s. jain and Jain , Piot W-37, MIDC Morivali , Ambernath, Dist. Thane.
15 | M/s. Sahil Print Arts, Plot No. B-5, Morivali MIDC, Ambernathindl Area, Near BSNL office,
Ambernath { West ) Dist. Thane -421501, '
20 | M/s. Bharat Metal Works, Shed No. W83, (B), Chikhlgli MIDC, Ambernath Industrial Area,
Taluka — Ambernath, Dist.Thane-421501. ) .
2] | M/s.Halide Chemicals, Plot No. 44, MIDC Morivali, Taluka Armbernath, Dist. Thane 421501.-
22 | M/s. Southern Spechem LLP, Plot No. F — 217, Ambernath Industrial Area, Ambernath, Dist. Thane-
421501,
23 | M/s. Co-Operative Resins & Chemicals, Plot Na 58, MIDC, Morivll, Ambernath (W), Dist - Thane
24 | M/s. Shruti Chemical Industries, Plot No. 119 Chikhloli, MIDC Ambernath, Dist. Thane - 421505
25 | M/s. Smirtlem Buckles India Pyt, Ltd, Shed Na. 25, Plot No. 36, MIDC Shirgaon, Next to MIDC Office,
Badlapur (E) Dist. Thane — 421502,
26 | Mfs, Atul Chem Industries, Plot A— 18, MIDC Badlapur; Dist. Thane.,
27 | M/s. Avon Consumer Products Pyt, Ltd, Shed Mo. 17, Plot No, 25, Badlapur MIDC,Dist.: Thane — 421503
28 | M/s. Bhushal Health Care Pvt. Ltd, Plot No. W-11, MIDC Badlapur, Badlapur, Dist.: Thane
29 [ M/s. Dhiraj Industries , Plot Na. W-67A , Mankev(i, MIDC, Badiapur (E), Dist. Thane -421503
30

M/s. Disha Organic, Plot No, B9/2, Kulgaon MIDC Cpp. Konkan Chemicals, Badlapur { E ), Dist, Thane-
421503 . .
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31 | M{s. Ester (India), W 130 A, Kharwai, MIDC Badlapur (E},
M/s. Fine Organic Industries Pvi. Ltd, Plot Mo, W-124, Khervai MIDC Badlapur, Badlapur, Dlst., Thane —

32 421 503.

33 | M/s. Fine Organics India Pvt, Ltd, W — 124(A], MIDC,Badlapur — 421503, Dist — Thane.

34 | M/s. Himalaya Industries, Plot No. A- 54, MIDC Badlapur Industrial Area, Past: Kulgaon, Dist.Thane-
421503,

35 | M/s. Jaguar Machinery and Spares, B-15, MIDC Badlapur (E), Dist. Thane.

36 | M/s Mangalmurti Knit Industries, Plot No. A-30, Badlapur MIDC, Near State Bank of India, Badlapur,
Dist - Thane.

37 | M/s. Mukund Industry, Plot No. A- 4, MIDC Badlapur, Dist. Thane — 421 503,

38 | M/s. Mukund Qverseas , Plot No. A-23, MIDC Badlapur, Kulgaon, Dist. Thane .

39 | M/s. Multichem Laboratories, A-18, MiDC Badlapur, Dist. Thane.

40 | M/s. Pacific Organics Pvt. Ltd, Plot Na. W-116 A, MIDC Kharvai, Badlapur, Dist — Thane .

41 | M/s. R.B. Pigments And Dyes, W-17,MIDC, Badlapur,Dist — Thane ,

42 | M/s. Rupmani Chemicals, Plot No, F-15, MIDC Badlapur, Tafuka — Ambernath, Badlapur, Dist. Thane

43 | M/s. Sakhi Textiles, Plot Mo. B — 35/2, MIDC Badlapur, Badlapur [ E }, Dist, Thane-421503 .

44 | M/s. SBL Colortech Pvt. Ltd, Plot No. C-4, MIDC Badalapur ,Badlapur, Dist, Thane.

45 M/s. Sedan SpecialityChem Pvt. Ltd, F/16, MIDC, Mankivli Badlapur,Dist — Thane — 421503,

48 | M/s. Shree Balaji Chemicals, Shed No. W/109-4, 8adlapur MIDC Kulgaon, Dist = Thana

47 | tM/s. Smoathiine Writing Instruments Pvt, Ltd, Plot Ne. G - 7, Kharvai MIDC, Badlapur {E). DISt Thane
- 4215032

48 M/s. Square Chemicals, Plot, No, A—61, MIDC Badiapur, Dist. Thane.

49 | M/s, Thakkar Qrganics Pvt. Ltd, Plot No. F-19, MIDC Mankavli, Badlapur {E), Dist.: Thane — 421503,

SO _ | M/s. Vandana Powder Coating, Plot No. A -12, MIDC, Behind State Bank of India, Badlapur.

21 M/s. XL ASSOCIATES, Plot Na. W —~ 66(A), MIDC Mankivali, Badlapur { East), Dist. Thane - 421503,

S2 M/s. Fit—Right Muts & Bolts Pvt. Ltd, Plot No. E 27, MIDC, Addl. Ambernath,Vill — Jambivli,Oist -Thane

53 | M/s. RitikChem Pvt. Ltd, Plot No. N - 32, Additional Ambernathindl Area, Ambernath (E); Thane,

54 | M/s.).K, Architectural Coatings , Plot No. N = 19, MIDC, Addl, Ambernath, Dist. Thane — 421502.

55 | M/s. Pacific Qrganics Pvt. Ltd, Plot No: N-4, Additional MIDC, Ambernath (E), Dist: Thane.

56 | M/s. Swan Chemicals, W - 26/A, Additional MIDC, Ambernath (E)—421501.

57 | M/s. Jaymeo Polymers Pvt. Ltd, Plot No. N-16, Additicnal Ambernath, MIDC Ambernath, Anand Magar,
Dist.: Thane — 421 506.

58 | M/s. G. Amphray Pharmaceuticals Pvt. Ltd, Plot No. 107, MIDC Ind}. Area, Chikhloll, Ambernath Dist.
Thane

59 | M/s. Asolution Pharmaceuticals Pvt. Ltd, Plot No. K-3/8, Additonal Ambernath MIDC Ambernath, Dit.
Thane-421 5086

60 | M/s Green Fiald Material Handling Pvt Ltd, Plot No: N-49/1, MIDC, Additional Ambernath,
Ambernath, Dist: Thane

61 [ M/s. Sai Steel Treatment Pvt. Ltd, Plot No. B-137, MIDC Additional Ambernath, Anandnagar
Ambernath - 421 304

62 | M/s. Vista Film Packaging, Plot No. B-84, Additional MIDC Anandnagar, Ambernath (E), Dist.: Thane —
421506

63 | M/s. Juliet Industries, Plot No. E- 16, Additional MIDC, Ambernath (E), Dist. Thane- 421506 .

64 | M/s. Auto Morse, Plot No. F-86/8 & F-86/8 {Part), MIDC Additional Ambernath Anand Nagar,
Ambernath (E) — 421503

65 | M/s. SuneraChem, Plot No, N -10, Additional Ambernath Industrial Area, Anand Nagar, MIDC

Ambernath (E) Dist Thana.
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M/s. Anant Pharmaceuticals Pvt. Ltd, Plot No. W-574, Additional Ambernath MIDC, Anandnagar,
Ambernath (E), Dist. Thane - 421506 '

67

M/s. Mercury Organics, Plot No. M- 476, Additional Ambernathindl. Area, Village tambivali, Taluka -
Ambernath, Dist. Thane . :

68

M/s. Shree Steel, Plot No. A-72, MIDC Ana.nd Wagar Additional Am bernath, Ambernath, Dist. Thane -
421508 '

M/s. Indokem Ltd, Plot No. 66, MIDC Industrial Area, Chikloli MIDC, Ambernath {West), Dist, Thane - _
421501

70

M/s. ASB International Pvt, Ltd, Plot No, B — 85, Additional Ambernath MIDD, Anand Nagar, Ambernath
(East) Dist. Thane — 421506 '

71

M/s. Salar Diamond Toals {india) Pvt, Ltd, Plot No, W— 14/1, Additional MIDC Ambernath, Tabika —
Ambernath, Dist Thane —421505. ) )

72

M/s, AadityaSpec_iality Chemicals, Plot No. G - 6,; Additional Ambernath Area, Anandnagar MIDC,
Ambernath, Dist, Thane '

73

M/s. Machwel Engineering Services Pyt, Ltd, Plot Ne, A~ 92, MIDC Indl. Area, Additlonal Ambernath,
Ambernath, Thane- 421501 ’ )

74

M/s. Altra Pure Chem, Plot No. N ~ 67, MIDC Additiona) Zone, Ambernath, Dist. Thane

75

M/s. Viral Enterprises Pvt, Ltd, Plot No. E =59, Additional Ambernath MIDC, Ambernath, Dist. Thane-
421506. ' :

76

M/s. Kalpsutra Chemicals Pvt. Ltd, Plot No. M - 12, Adcltional Amberanathindl Area, Dist. Thane -
421506, - ' o -

77

M/s. Getz Pharma Pyt Ltd, PL-11, Additional Ambernath,Ambernath, Dist. Thane.

78

M/s. Vidushi Wires pvt. Ltd, D- 57, MIDC Anandnagar, Add| Ambernath, Thane - 421 508,

79

Apurva Chemical, Tech Shed No.3, Badalapur MIDC

80

M/s. Chioral Chemcials {India} Pvr. Ltd, Shed No.24, Kulgaon, MIDC Badlapur, Dist : Thane.

81

M/s. D.K. PharmaChemp. Ltd, F-32/W-5/5/7, MIDC Badlapur, Dist. Thane.

B2

M/s. Narmada Chemicals, A-17/2, MIDC Badlapur, Dist. Thane.

83

| M/s. Jdeal ChemiPlast Pvt. Ltd, A-1, MIDC Badlapur, Dist, Thane,

03

My/s. Speciality Polymers P.Ltd, Piot No. P-3, Near Makaria Ca., MIDC Badlapur, Dist, Thane.

85

M/s. Urvisceciality Chemicals, W-62A, MIDC Badlapur, Dist. Thane.

86

M/s. BushajChemi-Pharma pvt, ltd, F-1/13 & F-33; M.LD.C., Badlapur, Dist. Thane.

87

88

M/s. Supra Organics Pvt. Ltd, A7, MIDC, Kulgaon, Qpp. State Bank of India, Badlapur (East)-421503.
M/s. Noble Intermediates Pyt Ltd, Plot No. A-36, Behind SBI Bank, MIDC Badlapur. '

39

M/s. Ten Chemicals, A-7,MIDC KulgaonBadlapur, Dist, Thane,

o0

M/5. N. Naseeb Garments Process, Plat No. F-21, MIDC Mankali, Badlapur.

91"

M/s. Monomer Chemical Ind.P.Ltd, Piot No.32, Chemical Zone, MIDC Ambernath, Dist. Thane. -

92

M/s. Ordance Factory Ambernath, EMS section, Kalyan-Badlapur Rd., Ambarnath {w),

93

M/s. Sima Products, W-14, MIDC Chemcial Zone, Ambernath,

94

M/s. Sima Chemicais, W-13, Chemcial Zone, Near Ol Tel.Exchange, Ambernath fwr),

25

M/s. Symphony Chemicals & Nutrients, Shed No.W-26, Chemical Zone, MIDC, Ambernath {E]-4215b6.

96

M/s. Mahanagar Gas Ltd, Plot Tak A, Ambernathindl, Area, village - Chikhloli, Ambernath, '

97

98

M/s. Watson Pharma Pyt Ltd, K-7, MIDC, Anand Nagar, Additional Ambernath, Ambernath.
MY/s. lubilant Life Sciences Ltd, N-34, Additioral MIDC, Ambernath, ]

99

M/s. Watson Pharma Pvt. Ltd, N-15, MIDC, Anandnagar, Addl. Ambernath.

100

M/s. Just Textile Ltd, K-5, Addl. MIoC Ambernath , Dist, Thane,

101

M/s. Rasino Drugs Pvt. Ltd, N - 18, Addl. Ambernath MIDC . Dist. Thane.,

102

M/s. Vivacious Pharmatex put. Ltd, K-36, Additional MIDC, Anand Nagar, Ambernath,
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M/s. Chemiquest Research India Pvt. Ltd, K-28/1, Add. MIDC, Opp. Bharat Serum, Anand Nagar,

103
Ambernath(E), _ .

104 | M/s. Priyadarshini Microtech Pvt. Ltd, Plot No.N-74, Additional Ambernath MIDC , Ambernath.

105 [ M/s. Meta Bright Engineers, Plot No. D/9, Additional MIDC , Ambernath

106 | M/s. Vertex Lifesciences Pvt, Ltd, W-77, Additional MIDC Anand Nagar, Ambernath (€}

107 | M/s. Paiverterinary Products Ltd, Plot No. B-9, Additional Ambernath MIDC , Dist. Thane.

108 | M/s. Alok Dyeing & Bleaching Mills (Bom.) Pvt, Ltd, Plot. Na: A -106, M.LD.C., Phase 1, Dombivali,
Dist. Thane - 421 203, .

109 | M/s. Enginemates Heat Transfer Pvt. Ltd, W-51, MIDC, Industrial Estate Phase —II, Manpada Road,
Dombivli— 421 503.

110 | M/s.HiMedia Laboratories Pvt, Ltd, W-233 PT, MIDC Phase II, Dombivli (East), Dist. Thane — 121 201

111 | M/s. Unilab Chemicals & Pharmaceuticals Pvt. Ltd, Plot No. W ~ 34, M{DC Phase !,

112 | M/s. Kamal Deep Colour Industries Pvt. Ltd, A-26, Phase li, MIDC Dombivali {E), Dist.:-Thane.

113 | M/s. Nalanda Textiles Pvt. Ltd, B-34/2, MIDC Phase I, Dormbivli {E). Dist — Thane.

114 | M/s. B. R. Sons, Plot No. B = 8, MIDC Phase I, Sagaon , Dombivli ( E ) TalukaKalyan, Dist. Thane.

115 | M/s, Shyamal Chemical Industries, Plot No.C =2/ /2, MIDC Phase |, Dombivii {E},Dist. Thane.

116 | M/s. S. Zhaveri Pharmachem Pvt. Ltd, B-10 & 10-1, Dombivali MIDC,

117 | M/s. Autemative Manufacturers Pvt, Ltd, Plot No. B-43, Phase 1, MIDC,
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Annexure- V

BRIEF SITE VISIT REPORT ON STATUS OF INDUSTRIES WITH RESPECT TO
EFFLUENT MANAGEMENT IN VARIOUS MIDC AREAS AND ULHASNAGAR

BACKGROUND -

i compliance of the Hon'ble Supreme Court order:Civil Appeal No. 10582 /2017 end [A No. 53816/
2020, the inspection feam was direciad to carry out random inspection cum monitoring of tndustries in -
Additional Ambemath and Amberath MIDC “focyssing, on compliance status with respect to
wastewster management inchuding sssessment of generstion & management of hazardous wastes
especially ETPglisdge/Salf etc. which are generatad if waste water Is treated. Accordingly, three teams
“comprising following officials of CPCB RU), Vadodars, CPCB'RD Pune and NEER! Munbai carried
aut inspoction of 21 industries in Additional Ambornath MIDC and Ambcmath MIDC on 17.09.2020
& 18.09.2020 and:collected’ roquested for documents like- copy of ‘consent and authorization, ETP
flow diagram, flow. records, sludge / salt- disposal records etc. Few cffiuent-sumples, wherever feit
Hecessary, were:also collected and analysed at NEER! Mumbai. '

Stri Shashikant Eokhande; S¢.E, CPCB RD Pune

Shei Nischal C., Sc. D, CPCB RD Vadodara

Dr. Nirpendia Semwal, $¢.C, CPCB RD Vadodara

Mes. Anti Scni, 8¢. C, NEERI Mumbai :

Dr. Kumar Amyit, Sc. €, NEER] Mumbai

Mrs. Komal Kalawapudi, Techaical Officer, NEERI Mumbei

e N

INAL

Maharashira .lndusl.rial Development Corporation (MIDC) has developed industrial ares in
Amberneth. Additional Ambemath industrial ares is jocated south of existing Ambertsth industriai
area and is spread in two stages i.c. Phase J and Phase Il. As per MPCB records, there are B06 nos.

_industries in Additiona! Ambernath MIDC. The details of industries s given in the table below,

—e = _Additiona! Ambernath aren . 1 .
N Size of the indosury | Category ofindusiry )
{No. | . . Red " TOmnge  [Green = | White o
1. i Larpe Scale Industry (LSI) T2 b _ 10 77D ‘ .
L2, | Medium ScaleIndustry (MSD) "I s A2 Te
3, __ | Small Scele Industry (SST) e 1138 1387 T ane {118
14 (Towml 175 o3 1412 116
|3 | Units generating ™ | Zero Liquid {80 25 K 10
| waste water (s | Discharge i -
| per Consent ‘Discharging to CETP | . 0 10 10
}:conditicns).. : | S _ | |

nemcly AAMA CET? (7.5 MLD), The CETP

There is one CETP in Additional Amberr.ath M ibC

TP
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| Ambernath urea Chemical Zone, Ambernath, Chikhioli & Morivali MIDG, Ambernsth
SL Size of the Industry ' . Cabegoryofindastry |
:No._ . _ . | Red | Orange Green. | White
|1, _{ Large Scale Industry (LSI) m__1I I l 4 0 i
1.2, | Medium Seale Indiistry (MSDH 02 | 2 oL A
13. | Small Scale Industry (SSI) _ 178 | 47 137 12
i [Tom _ 151 7 138 2
5. | Units generating | Zero Liquid 3 i0 -0 [
: waste water (as . Discharpe VTR R A
per Consent Discharging to %4 9 : 0 9
conditions) CETP 1 o

There is ane CETP in Ambernath MIDC namely ACMA CETP (0.25 MLD). The CETP is presently
operationsal.

It is gatherzd from MIDC officials during VC organised by CPCB RD Pune on 24.092020 that
naturalistorm water drains from Additional Ambernath and Ambernath MIDC converge to Waldhuni
River after passing through areas having jurisdiction of MIDC followed by areas having jurisdiction
of Ambernath Municipal Council. It was also Informed in the VC by MIDC officials that water is
supplied to the industrics through pipelines and water meters are installed for individual industry. No
indusiry is permitted to extract ground water in Additional Ambernath and Ambernath MIDC.,

OBSERVATIONS ABOUT UNITS CAUSING POLLUTION IN .&HrIBERNARTH AND

ADDITIONAL AMBERNATH MIDC

The details of observations made in 2t randomly inspecied units -are given at Anmexure. of this
report, It reveals that among 21 units inspected: .

(&} 04 unity have not installed adequate equipment required to achieve ZLD conditions, _

(b) 05 units have provided the system but not operating it propesly.

(¢} 02 units are not maintaining record for ZLD compliance. N

{d) 01 unit was found excecding the prescribed consent standard for discharge and the indusiry is
generating hazardous wastes, which are being’ sent fo. unsuthorised récyclers withoiit:
permission from MPCB. Also, these category of hezardous waste is not reflocted in the
CC&A.

(€} 01 unirt has notwpgtaded the ETP as per MPCB ‘directiors.

{0 01 unit is not aperating the.ETP properly.

(&) 01 vnit was found' illegally: disposing hazardous waste i.c; wer sludge (piobably procéss.
residue and tank botéom sludge) in open pervious land nezr the boundary wall which may: lead
to contamination of sail/run-ofT water and water body thereof. River Waldhuni is flowing it
about 10 meter distuiics from the boundary wall, ' .

Apart from above, it is observed that moat of the urifts have either not provided flow. measurement

devices or not maintaining the flow record for ‘quantity of effluent treated in ETP: and recycled: /
retiged and also not provided separate encrgy meter for ihe ZLD / ETP. Therefore complianee of ZLD
by these units has its-own doubt, Moreover, it is gathered from MIDC oHicials during-VC organised
by CPCB RD Pune on.24:09.2020 that there have been 5 16:6 instances in last six months when MiDC
noticed discharge of unauthorized effluent in storm water drains and tic same has. been intimated to
MPCB for necessary action. MPCB officials informed in.the YC that they arc now -puttitig the.

condition of Alow meter for effiuent in the consent for 17 category industries at the time of renéwsl of
congent.

CONCLUSIONS

15 units among the 2! randomly inspected units are Showing noncompliance w.r.t, one ar other aspect
of wastewater treatment and disposal and theréfore, discharge of their non-compliant industrial
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¢fuent eitber in drains/on land or to CETP canot be ruled out and Hs high probability of causing

pollution in the surroundiag environment (list of such units causing pollution is given at Annexure,

of this report). Such findings in about 70% of the units inspected points out that there could bo other
industries also in Ambemnath and Additionsf Ambernath MIDC who do nof have proper ZLD system/
ETF unauthorized discharge of effluent / sudge. or not operating the ZLD / ETP properly and thus
causing: poliution. In order to identify: further such other units cansing pollution, MPCB may take

vimilar exercise of inspecting Red & Orange categories of units and units with ZLD conditions in _

- Additional: Ambemath-snd Ambemath MILIC area, .

The industrial satistios of Budlapar MIDC: s depicied in tho tablo. .

_ Table-1; Types of industries in Ruillepur area :
Size of the industry [ Category of industry

JRed  [Orange  TGreen [ White

Lo Sl ndusty @373 N

_| Medium Scalz Industry (VST T3 0 (1 jo

| Small Soale Tndustry (S8) B T im

| Total N N R A )

- Waste waler (as per
‘| Consent

- Discharge

| Uniits gencrating | Zero Liquid o1 0

“Discharging io CETP

50
[—]

6

[eomditions) | Discharging > [o o g ——ts
Waldhuni : . B A

L1 20n0

(a) Red eatogory industties in Badlapur mainly comprises of Textile- 34, APL, Dyes & Dye .

river/crecke/saline: '

intermediate, organic chemical-and inorganic chemical- §5 & Other=91.

() Ora'ngelcal_:e}_gpxy industries in Badlapur meinly comprises of Pharma formulation. &

engineering with painting etc.
(o) Green category industries in Badiapur mainly comprises of eagincering,
(d) White'category industries in Badiapur mainly comprises of fabrication,

derground pipsline, opecated f
pty and teftigry treatment fuciliy.

LT TR T
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OBSERVATIONS ABOUT UNITS CAUSING POLLUTION IN BADLAPUR :

The details of observations made in 10 no. of candomly inspected industries are given at Arpexure.
Out of 10 industriea visitsd In Badlapur MIDC, 07 industriés were found operational, 03 industrion
were non-operational (as informed non-operstional since st week of August, 2020, The indusiries
located in Badlapur MIDC are member of CETP for fusthier treatment of partially/veated effluesit. k
reveals that amoag 07 operational industries inspected:

(2) Alt the 07 no. of operational industries have instalied effluent tréatment plant to achieve
notified CETP inlct standards for flirther treatiment at CETP: ” '

(&) 03 no. of industries are non-complied w.r.t. treeted effliient discharge standards preseribied by
MPCB and discharging treated effluent having higher concentration into CETP espesially
w.r.t. 58, BOD and COD respestively.

(c) 01 ro. of industry is operational without valid CC&A, It is gathered that renewal of CC&A is
pending et MPCB,

(d) 05 no. of industries wers not provided designated and covered hazardous waste storage shed.
As non-starage of hazardous waste under covered storage shed may leaid-to cotilamination of
soil'run-off water and water body thereof, '

(¢) 01 no. of industry is non-complied w.r.t. pravisions of H&OW (M&TM) Rules, 2016 i.e. not
sending incinerable hazardous wastes regulacly to CHWIF.

{f} All the 07 no. of aperational industries have installed flow meter to record the effluent
quantity being discharged o CETP.

(g) All the 07 no. of operational industries have obtained membership of common enivicoriment
infrastructiire Facility i.e. CETP and CHWTSDF far* di#pdééi of treated efluent and hazardous
wastes. Further, except 01 industry rest of the industries are regularly disposing hazardous
wastes to CHWTSDF.

(h) Separate encrgy meter exclusively for ETP was.not observed at 04 na. of industries:

‘CONCLUSIONS _
Episodal discherge of cGlored effluent from member indistries to ‘CETP — Badlpir and its
subsequent discharge from CETP — Badlapur into Waldhuni is a matter of concern. The industrial
sector especially dyes and textile processing industries have not adopted adequate environment
management system i.e. advanced treatment sysiem for absatment of color in the final treated effluent.
Though the member industries CETP - Badlapur have instalied tertiary treatment unifs viz. pressure
sand filler, activated carbon filter and multimedia filter as'a polishing ireatment, the color removal
efficacy is not adequats; as it was evident from the inspesfion of industries during Saptember, 2020.
Further, there are severel instences, wherein the CETP — Badlapir is recsiving colorsd éffluent from
their member industries on piece-meal basis. In turn, MPCI- had issued closure directions w/s 33-A of
The Water (Prevention & Control of Poltution) Act, 1974 to varions industries discharging colored
effluent into CETP ~:Badlapur and directed 1o take corrective meesures for sbatemént of color from
the treated effluent. ' ' .

The industries are not sending the hazardous wastes i.e. spent solvent/ residiies to' CHWIF on regular
basis and sisa not provided-designated and covered hazardous wasts sforage shed. As non:stomgs of
hazardous waste undér covered storage shed may lead ta cur:'lqlﬁip_ntion of soi_l__/}hn-qﬂ' water and
water body thereof. Tho industries arc marinating logbook to record various operstional paramsters of
ETP. However, the logbook is neither updated on daily basis nor duly verified by concerned person,
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Uﬂuwhlumidpl&mnmmmmﬁqmmofmehbsﬂ The town covers an area
of 13 Km? and is divided manSSblockx.'ltisacm&eforﬂaapmdmuonofrayonmk.dm ready-
Mgmmu.dwmldmmlcmm&mfmmmmammdww
supply through MIDC, . L
AsperduMPCB‘reeordsmw'dﬁdinmismaﬂlcrémtomIMinduslms‘ in this area. The detail is -
given in the table below,
~ Si2s of the Industry i pofindustry |
_ . J:Rey JAreen - | White
g Large Scale Wndustey (L51) 40 1o
_:|-Mediuih Scale Tndusiny GMST 40 [0 N
- | Small Scale Industry (SSIY™ R 136 18 1
- Units generating | e I T0 0
- Consent: Discharging to 40 0 10 0
Jeonditions) 1 Te I
Observations; : o :
The details of industrial units visited in Ulhasnagar area are sttached a5 Annezure. The -

observations made during these visits shows that;

- On 17/09/2020, the first monitoring day, team visited industry namely Mvs, Swastik Plastic, locsted at
Uihasnagar Camp 3, Ulhasnagar which-was in opefation and operating without consent of MPCB was
eagaged i plastic related activitias, j '

The second industry which was visited was M. Hindustan Dyeing Warks, located at O.T. Seclion,
Ulbiasnager-2, MPCB has served closer direction to the industry, however, it was in operation and it
Was carrying out thread dyeing activity. The effluent generated was being. directly discharged into the
muiticipal séwer. The discharge point was elesed approachable so unable to take sample, N .
¢ Thethind industry visited was served with closér direction from MPCB and the industry was closed

* There isipne red category industry, it is a textile uni viz. Mss. Khemee Dysing & Bleaching Works,
located at O.T. Section Road, in Ulhasnagar ares which is a Zero Liquid discharge (ZLD) industry, -
I&'islnglmnyhuinmlledmwiﬂm@brmm ' 4 recveling ©

_nm inde

I |
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siitching/ embroidery activities. There are no jeans dyeing and washing activifies in-this area observed
by team. .

Conclasion: ‘

Based on the two unit’s observations, which were operating without cangent.from MPCB, thero may
be more such induatries operating consent from MPCB in Ulhasnagar, which may be contiibuting
untreated wastewaier fo Waldhuni Kiver through Khemani Nalla. One Red: category SS1 unit was
observed operating without consent. MPCB needs to keep a vigil on such anits which are operating
without consent. '

The Ulhasnagar Municipal. Corporation- is not having (ull-fledged Sewage Treatment plants and its
sewage is directly mixing with Waldhuni River causing is pollution so the cffluent from this kind of
iftegal operating Industries ulso contribution:of poltution into the Waldhuni River.

The arcas where carlier jeans washing used to take place, after the MPCE closure direction in Dec
2017, the tearn does not found any jeans washing ualt in those arcas on random basis visit in that area
on 17/09/2020. In those units naw jeans stitching activity was observed. Hawever, possibility of
illegal jeans washing activity may not be rufed out. '

ABOUT DOMBIVALI MIDC:

There are mixed typed of industries viz. textile, chemical and enginecring, In phage — I, there are
wizinly textile and in Phase-1i there are dominated chemical industrics. In betweer these two phases
Residentin] area is developed which bas about 2.0 lakh population. MIDC hes provided all basic
infrastructire viz. water supply network, drainage network for collection and convey wastewater from
industries to Common Effluent Trestment Plant (CETP). Further, discharge. pipeline of 3¢ KM with
1290 chambers to dispose treated wastewater in to the saline zone of Ulhes Riveér. There are two
CETPs in the MIDC Dombivali namely Phase — 1 CETP called Dombivali Better Environment
System Associstion (DBESA) having capacity of 16 MLD whereas another CETP in Phase — IE eslied
DCETP of 1.5 MLD capacity. . )

80

vpes.of induptries in Dombivall area sng their waste Yater hapgGement

intermediate, organic chemical and indrganic chemical.
(b) Orange category industries in Dombivali mainly enginesting units. -
(e} Green category industries in Dombivali mainly comprises of Engineering & Plastic.
(d) White category industries in Dombivali mainly comprises of — Fabrication & Assembling.

SL o " Sigeof the Indostry
1 1. | Lerge Seale Industry (LSI} 0
2. _ | Mediuei Sealé lndustry (MSI) - . DU 1 S
3. . | Small ScaleIndustiy (SS I iea | a3 T Té6 L 00
(L flotad . T TR | _2F_{ 168 o0
3. | Units genérating waste [ Zoro Liquid Discharge | 14 | 0T ] NA | 00
water(as per Consent Disch'a'{g'_n;g (o' CETP 165 | 09 | NA 0
- conditioni) DiscRarging to- Nil TN [TWNA 00
¥ Waldhuni river/
_ . _ creeks/saline zone | - i
{a) Red category.industrics in Dombivali mainly comprises of Textile, APl Dyes & Dye
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Observations ebout Uniis causing Pollwtion in Dombivali MEDC:

The detsils:of the observations made in 07 mndomly inspectad units arc given at Ansexare.

Tho cbservations made duting thess visits reveals that;

¢ Among thess 07 units, one unit viz M/s. Shanti Synthetics & Processors Pvt., Lid was found
* InMfs. Alpic India Agarwal Dyeing unit, an ilegal jeans washing sctivity was being carvied
out and unireated wastewater was being Sirectly discharged into the underground

Wastewter olloction drainage pipeline which directly goes 10 collection tank of CETP,

® The remalning. five units ‘visited were fouad operational state, howsver, the production

activities were ot in operation clased on' vislting day due to weekly off and power .
e All these five units were having valid consent to operate issued by MPCB and'_l_l_lg:'havc- _

L4 ng these five working unkts, three units;wero operating their ETP properly whereas two

baits namély M/s. Tisupati Texiile located at plot number A-T§7/1.and Mys. Tirupati Textile
looated at plm;numbor A-187/3 having common ETP but:were found not being properly

* All these five industries are member of CHWTSDE and are sonding their ETP sludge
CHWTSDF, _ ' T

o Al these five industries are member of CETP having meter on raw water consumption as

~ well as 1o teated offTuentdischarged to CETP through wastewater collection drainage.

¢ The analysis results of three sanples of freated wastewater collected from three different
industries monitored revenls that all are within the norms. of MPCB. However, colour was
obeerved in:the treated wastewater for which standard has not been prescribed by MPCB in
the consent to operate, : ' , '

+ The etorm water drain passing through Dombivali MIDC was:having wastewater (Sewage or
Industrial effluent of both}, _ ' _

L i T
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L.XO

[ Diswict Thase

TG

q%ﬁuﬁﬂ?&&uﬁpuﬁ&a )

_ Tiguid  Discharge |
| ® The unit kias Ewﬁ__&.u: vequired- E.nu for  (ZLD) norms of MPCB. "
Zero liquid djse (ZLD) as pér the C
..?I._oaoa:moﬁ vxgﬁ.ﬁw
» The unit is ZLD and the Effluent treafment |
plant stabifization work was in progress, as
_pwﬁmﬁzﬁ._:ﬂvoﬁﬂnqn@mmmﬁ.
i lockdown period with cloth finishing work.
So the effluent gencration was very less. _
> d.n:.._nruuonﬁnﬁﬁ_ﬂcnaw_ 01.2022.
vdﬁ_o was no ETP"sludgs found; as |
" inforined mEm% was sent io QEUMH.W.
Before lockddavwn Eﬂﬁoﬂ copy provided |
indicates sent date.is 14/03/209).. Hence |
. oo oo b b there E..w:om.ﬁwmr&F |
18, ?:n. E&u moau Uw&:m. _...ﬂnn-wﬁ No Consent ..._E.m.fumsm:m ¥ The industrial unit was moc-x_ n_omon_ E n..u cnaiﬁo_onoa..
. Works, time of visit.
MSEDCL Consumer o 1 .
‘Number 021510455239, i
Khati Compound,
| WMhasnagar3 Dise Thame, .} L. | - e i e L
6. | Mfs. Gurokrupa Textiles, Red~38I" | No Consent | Jeans Washing | > The indusirial unit was found closed st the | Unit was closed,
. MSEDCL - Consumer : T time of visit. .
- Nuntber 021510465927, ] _
_Eﬁ:noanﬂsn. : !
| U -3, Dist, Thane | | : M |
7. [ M. _vaﬁ.en.. _Qad_&u.. w&-mmH | No Consent | Jeans iﬁ_.sm _v ._.—_n En:ﬂ:»_ unit :a,.. mo_sn_ 282_ at 5« c&.éa_oe&.
Khatn, o time of visqt.
MSEDCL Consumer | ¢
Z.E_eo..s_ﬂuagq _ ;
8.7 M/s Tulsf Textile Dyoinig, | Red - SSI | No Oo_ﬁau hoﬁuiww?mw _v ._.._.o uﬂ_umﬂz ﬁ: was y..o_._:ﬂ_ n.ou&un:.o C:w.#nu”o_wu.&....
"MSEDCL Caonaimex ¥ : ﬁ__....o of visit, _
Nember 02151074032, |

RN
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Ulhasnagsr-3, Dist. Thane

!

9. |Mis. Pisshant Tekchand [Red-SSf | NoComsent |lJeansWashing | > The indusirial wnilt was Tound closed ot e Unit was closed.
_ Khairi, : . tisne of visit,

MSEDCL - Consurner

Number 621513068287,

Khatri Compound, .

Ulhasmagar-3, Dist.‘fhane | o
- 10. » The team visited the area behind Shantiprakash School calied 25 Dhaymai;

100 mom.u Jeans washing units were

Hum activity in this area have been
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‘(Bombey) Bvt. Lid., | : P As per CCA eondition, unit needs 10 provide adequate ETP | was found  non-operational |

‘K48,  Additional _ as is warranted with referonce to influent quality to meet the | during visit,

Ambemath  MIDC, : presctibed standards and the treated ¢ffluent shall be | > The wnit is pot

Thane recycled to the maximum and remaining shall be discharged maintaining the record of

: to MIDC sewerage fot further tréatment in CETP. wastewater  gencration  and

> Itis wordi nientioning that CETP hes been non-fuactionsl in | rense of treated waslewater
Additional Ambernath MIDC from bast4 Syears. | and henoe probability of

> ‘The unit has provided ETP system conprising of Collection | discharge of  cfffucnt in’
cum neutralization pit followed by Primary-settling tank, | siriounding ~ environment |

] Acrgtion Tank and Sand & Cetbon filter. One ‘evaporation { cannot be nuled out. :

vessel which is provided in the process ares is reportsdly | 3 MPCE qpeeds (o)

used for distillation of treated effluent and condensate is | amend the CCA condition for

used in cooling tower and concentrate is disposed to | disposal of treated effluent.

CHWTSDF.

The ETP was not operational during visit,

No flow measurement device is provided in ETP.

As per record submitted in MPCB, the unit has disposed

2.025 MT ETP studge during April 2019 to'August 2019,

17 T M5 Sa Fertilizers | Red/ MS! | Inorganic

The unit is baving CCA from MPCB which is valid fll { > The vait mesds
30.04.2021. _ | measure quantity of treatad |
As per CCA condition the effluent shall be treated in ETP wastewnter recycled  amd |
and recycle in'the process for various purposes. maintawn the record of same,
The unit has provided ETP consisting of tertiary treatment | » MPCB  ticeds o)
followed by RO and MEE, verify the same oo time to
The unit is maintaining the record of effluent treated in the | time,

ETP but not mainteining the recond of treated effluent being
i recycled in the process.

m > As pex recard provided, the it has disposed 5.92 MT ETP

and Phosphates Pyt | Clismicals
1L4d,, N-45, | :
Additional MIDC,
Anand " Nagar,
Ambernath (E),
Thane

Y ¥V ¥V V¥ ¥yy

sludge 10 CHWTSDF at Taloja during April 2019 0 August
2019,

. | Mfs  Priyadarshani | Red/SSI | Various » The unit is having CCA from MPCB which is valid till D The unit has pot
Microtech,  N-74, laboratory 31012024, provided record of ETP
Additional MIDC, reagents and | > As per CCA condition, unit ghall pravide ETP consisting of | waste disposal,  effloant |
apar, media, prunary, secondary and tertiary treatment system BS is | peneration  and treated

Anmnd Negar culture
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CHWTSDF at Taloja.

1> Thera ¥ 10 ETP sludge found stared at tho unit premises

during visit.

[>Tt can'be concluded that the unit has not disposed any ETP |

shidge to CHWTSDF duririg last 10

W 1035 me/l from inier 13 ol s
s worth mentioning that it wag raining heavily on the day of |
visit and hence dilution has more impact than treatment. {

moriths and thus not

N . opetating the ETP properly, Y | e
20. | M5 Paramiount | Red / ST Optical. —— — 1'¥ The unit is having CCA from MPCB which is valid fill > The ==m~.w..&m.nuamﬂ
Minerals &  Whitening 131082007, o . the' hazirdovs waste against

Chemicals 144, C/s Apeni, Di- [ » As per the CCA, the unit kas provided ETP comprising | the condition prescribed. g |

MIDC  Chemical ‘amino  Stibene’| Primary Secondary and Tertiary treatiment followed by UV, RO | CCA and  cavsing  direct |
Zone :  Disulphonic  and MEE, The enlire trested effluent shall be recycled imo the | pollntiog in river Waldhimi, | —

. - Acid- . ...Enﬁ.nﬂmmmcﬁwﬁﬁ&nw R C :

T Y [§S The unit has provided tettiary weatment systam Tollowed |
by RO, MEE and ATFD.

|2 was observed during visit that the unit i disposing |

> As pet the record provided, the unit has disposed 4767 1
- [ MT of ETP sludge to CHWTSDF a1 M,

durirg Apeil 2019 to September 12, 2020,

ahape, Navi Mimba |
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» The unit is not maintaining -the record of treated ¢ffluent
recycled in the plant process. = - .
. . - . - > - Na sludge is disposed to TSDF during last one vear, . .
M’s Just Textile, K- | Red7LST | Textile’ (Dyed | » The unit is having CCA from MPCB which is vatid ¢l > The unit §s not
5, Additional MIDC, Yam,  Knitted | 31.01.2025. - |dispasing e MEE
Anand Nagar, Fabrics) > provided ETP with UF, RO | concentrate gg per CCA )
Ambernath . . . _&nd MEE. Tresied eff] . . Jcondiion  and  hepes |
_ _ - The ETP sludge should be di o CE : | MPCB needs 10 verify the |
1®. e unit has provide oction sump followed by Rot ifg: same.

- Decolouring doztag tank, Sending tank, Sand & €arbion filter,. UF.,]
|, RO-1,RO-2 and MEE. ATFD unit is mnder mﬁﬂzumc:. .
> RO permeate and MEE conderisate is reused in the process

] e i e b dsng proes |
. B As per the record provided, the unit has disposed 7950 Kg of

. N B _._,_md..u_&wnanméﬂmcm%,_.n_e.m. — e 1
. [ Mis Rhavika | Red 7 SS] 1Organic  aed b The anit is heving CCA™ from MPCB whicl, is valig )] -
-Chemicals ] Itiorganie 1 31122021, :
Corporations, Shed | chemicals >As per CCA condition, unit shall provide ETP consisting of
Neo. 17, MIDC{ _ _ _ Eg.gﬁmgmaqﬁhgéﬂgﬁwg&_
Chemical Zone, | . - with referencs o influent quality and the treated efffuent shaj] be-
Ambermath . { recyclod o the maximum extent and recraining shall be discharged-
” _ _ | to CEYP for further treatment,

['®The unit has provided ETP consisting of Collection cum:
{ meutralization sump followed by settfing tank. The unit discharges .
| the primary treated ¢ffluent to ACMA CETP for further treammang,
| As per record provided, the unit has disposed 143 M? of effluent to .

20192 o August 2020,

1. CETP and 0.04 MT of studge to CHWTSDF at

. — E..u ; _...n__u xrmu " F T The uait = baving .un> o Zwﬁwm._:o__mm s
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COLVIDS and High .COD/TDS streams of ETP and s found
Operationzal during inspection, . .
»During inspection, following types of hazardons wastes were
- stored inside the hazardous wasts Siorage shed; ETP sludge & |
MEE solids. (low COD & high COD streamy), process residue,
- -Spent carbon ete. App. 15 17 MT of hazardous waste was stored |
inside the bazsrdous waste storage shed,
| ®The industry has submitted hnual return for the FY 201920 to
MPCB on 09.06.2020. The details and quantity of hazardoys

< 80.7 MTA; Spem carbon::3.97 < & MTA; ETP sludge: 4531 < |
173 MTA; MEE solids; 0.54 <3 MTD; Used oil; 027 <) MTA 2|
"WAs per manifest record, the uoit has dispdsed 27.15 MT MEE,
. solids i September 2020.. About 15 » 17 MT of ETP shudge was
- still stockpiled inside the hazardous waste storage shed, which s |
e 1Yt 1o be disposed, . i

- | M/ Anil Biosciencs | Red 7 LST | AP . > The industry hag obtained valid Consolidated Consent & 15 The industry s |-
Ltd., Pt No. N-37, v b .. Authorizatien (CC&A) from -MPCB  ahid is valid up to | complied W.LL
MIDC - - Addl  3L12.2020, . provisions of H&OW
Ambemath, Thane, : »Desired  information wrt monthly water consumption and ; {M&TM) Rules, 2016, |
Mahacpshtra - - 2fTiuent generution was not made available to the inspeciing team. During Janvary, |

! >As per CCRA, the treatment scheme to be provided is; ETP| 2009 Mjs  Am] |

consisting of primary, secondary & tertiary Jevel ftreatment Bioscitnce Ltd., has
followed by two smge RO & four stage MEE. The eutire treated | taken over M/s Polydrug
{: eifluent shalk he recycted in.the process so a8 to achieve ZLD, | Lzboratories Pwvt, Ltd. |
| >The varicys unit operations & processes of ETP are; Screen | the present industyy and |-
1 chamber followed by Oil-skimmer, Equalization tank, Flash mixer | had obiained CC&A for |
- | (addition of ploy efectrolyrs.& alum), Primary clarifier, Activated ‘change in product mix’

| sludge process-1, Secondary clarifier-1, Activated sludge process- | i.e. for manufacturing 10
2, Secondary clarifier-2, Pressure sand filter, Advanced oxidation types of APl and
} process, Activated cerbon filter, Distillation. Distillate reuse in | consented effluent

utility. genenarion is 110 KLD,
>The varicus unit operations & processes of ETP are; Screen | the commissioning of

chamber foliowed by, Oil skimmer, Equalization. tank, DAF,| 110 KLD i in

e ———— )nnsﬂn&m_un_ £ ] annmrzw ?nwu:_.nmn:ﬁ_a b -z : Bresenly - m..ﬁ :_a
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~ 2re exceading the standards prescribed by NGB, | hazardous  waste  mfer
>The industry has provided mechanical flow meter at final outlst of . April, 2020, :

 ETP. o o air | > Only fow HDPE

n__v%\..mmﬂ&@#ﬂ.ﬂ.w.ﬂ._.__.monﬁ..mﬂﬁ.smmaﬁﬁmga ETP shidge @ bags app. 5 bugs were

- 5701 2id productio siudge @ 150°KL, o foud T filled . with

>The industry had a Aﬁw”.&.m.uvm,.u?ua..nzdm.m.niiﬁ fepartedly & hazardous wastes, Sludge

b consist of mother liquos; - spent methanol ang other - precess: drying beds were found

. fesidues, which are haphazardly stockpiled on pervious ground. | enpty.

_ wp_amn_,.%éﬁn & Indanone is beiny sent 1 unauthorised
. Tecycler, withaut pPermission from MPCB,
»Sicnilarly, spent an—ﬁao_mn._@aﬁm a_E.:_m_. process is also being-

. | M, Printex | Red - 8S] ‘Printing  of | > Ealier, the unit iuunm:.w_am out jeans. washing / dyeing détivity > T Valig Consent for |
- Enterprises, Plot. no, Clothis and Jeans along with printing. it hes valid consent for: prizting and not for . printing and after closer |
38, MIDC Marivali, [ .Washing Jjeans washing {dyeitg, 0 MPCB had served closer order to this | direction, no more dyeing. |
- Tal Ambernath, Dist. : ” : {  unit, Asg va..nnﬁ_.ﬂwnm..nﬁmﬂ..caﬁw.:uw has stopped 21l the " & jeans washing activity |
Thane N I K = - dyeing @id jéans Washing activities. : ) - I8 carried owt, However,
S . : > Uz....amiu...rwfﬂognzﬂmnrwucuwéngawoawgﬂgm Mﬁnﬂﬁaggﬂoa
activity, it [ooks fike that onit is
‘> The machines ; Tacility required - fo; jeans washing / dyeing | nnt treating its effluent

> The ETP condition of this unjs. was not satisfactory.

> mmua?m._.maaﬁo:a_oo_a like thet unit is not treating |
nﬁﬁﬂuﬁnﬁ&. As thEre was ne effluent so sample was ot

| S | e e LB §n_.§wmmaanaefo»._n=&.omw.§._ ivaliCETp. —
Chemical, ] . . > MPCB bas issued 2 show cause notice to thig unit to tpgrade and | congent,  unit  has
Plor No. 49, MIbc | - comply with the effluent restment facility. complied to MPCB show |
. | Morivali, Tal{ | > The unit has complied with the. MPCR show cause notice and ‘ cause notice ansd
Ambernath, . : developed small scaje effluent treatment plant. | vpgraded its ETP,
1 i > The mit was in operation and jeans washing activity wag. |
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Sr. | Name and zddress | T¥pe of Statws of ‘ Produet | Key observation w.r 1, ianm!ﬁonhnnnmg. h Remarks
of industry Industry/ | Congent M )
| Scaleof | ‘ |
_ Operation |
_ _ (LSI/MsSE; | _ \
_ _ vt - | S N B | — — T S
1 ™A, Ullegel""Red — SSI Unit | Consert is | Processing | > The wmit has valid consent from MPCB, which s | Conseat 13 valid il |
Brothers  Textilp | valid gl { of Fabrics | valid 6t 3171272022 ang it Is member of { 311122027 png ETP
: i
[
|

Pvt. L., Plot no, ANN22002 Dombivali  Befter -Environment System ['wes  in opetation. |
- B-6, MIDC Phase — _ o Assosiation (DBESA) CETP located at Plof no, | Very negligible ETP
L Dombivali, Tal, . OA-8, Phase -1, MIDC Dombivali (East) Dist, | sludge (about 50 kg)
Kalyan, Dist, . Thane, . { wes found kept on
Thana. _ : | ® As per the consent, unit has: provided primary / { impervious surface |

secondary and tertiary freatment to effluent, grea.

% The unit opetation was. elosed dUE TS Weekly off |
. 3&3&2www.wmmum.nz.E@ﬁwﬁuwmmﬁ.

|- > Even thong, unit. was closed:due o, wetkly off, |
_ ETP of unit was in operstion he ETP oitler |
sample was collected and jf shows fidt: pH »r |
! . sample was 3.0, COL of sample was 264 mg/]
wheress BOD was 24 mg/l. These resuits |
imdicates that e ETP was functioning. However

{ colourof the sample was light yellow.
. : 3 > Tke ETP slidpe of ihe unjs. Was semt 1o
: _ ” CHWTSDF on 214072020 and very negligible |
w 1 . . ETP sludge was found kept on jmpervious:
[ > The outlet s3mple of the ETP was taken which |
1 Wasclear in appearan without any odour,
Consent  {a | Toxtile > The unit has valid consent from MPCB, whick, is't Consent 15 vafid 1l
b Gl Processing { valid 8l 3112720 and it te member of DBESA 1 31/122022 and ETP
s 312022 of Cotm| Crrp tocated at Piot no. OA-§, Phage ~3LMIDC | was not in_operetion, -
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-M/s, |

Ak = m“ﬂ! A-f
187/], MIDC Phase
=L, Dombivalj, Taf,
Dist,

Fey-colaur iy g
alysis reg

The outier sam

of ETP, there

| > The BTP
b cuaohano.gu:o idge

PREArance, without
vits of the Samples

Ple of the ETP wag taken iwm&.\

WaS 16 cffinepy. g

shidge was sent (o Qmﬂqmgug

was taken winch

a1y odour.
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> The outlet sample of the ETP was takon which

- any odour. The analysis results of iho

- shows that pH of sample was 6.9, COD o
. waslio
N P

Bctivity Was going on and (he whea] oarls
washing wastewater was disposing into the
wastewater canying drein of MIDC mesting ©
CETP.

was in dark blus coloar in appearance,” without
samples |

f sample ..

g/l whercas BOD was 49 nig/l

(Shashikant Lokhande)
CPCB—RD, Pune

A P LT W

Haowever, the jeans washing activity was legal. |

{Dr. Nirpendra Semwal)
CPCB - RD

.w. (W), Vadodira

| _ 7
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Plot No. C-1, C-2 &

.Q.um of industry- In Crganie Chemical

2. Industry has provided equalization and utilised at end yse by

C-3, Chemical . : nelitralization tank, bioreactor, settling, filter authorisad users.
Zone, M.I.D.C,, Effluent generation - Oty- 11.0 KLD, feed tank, sand and carbon filter, treated
Ambemath, Dist- Efflvent Discharge- ZLD effluent holding tank. Treated effluent retsed.
Thane o 3. Flow meter provided at Inlet.

CCA valid till: 31.12.2020, 4 Form No. 4 Submitteg on 30.6.2020.

By-Products — Manganese Sulphate Solution;

Sodium Sulphate Solution: Grtho Phosphoric

Acid Solution; Weak Mono Methyl Amine

Solution; Precipited Manganese Dioxida

(Reclaimad MnO2); HBr Solution 10%. 3 : . o
M/s G. Amphray Category - Red 1. Dwring the visit industry was not in operation No specific non-
Pharmacevticals Size - 88) dua to weekly shutdown, compliance was
Pvt Lid. 2. Industry has provided ETP Collection cum observed at the time of
Flot No. 107, Type of industry- Bulk Drugs Neutraiization, Settling tank, SD B, Carbon filter | visit,
MIDC, Chikhloli, : ) & Sand fiiter.
Ambermnath, Efffuent generation in 2.0 KLD. 3. Treated effluent sending to GETP,
Dist- Thane : 421 Effluent Discharge- In to CETP. 4. Flow meter provided at Qut let,
505 .. . . . S

CCA valid till: 31.1.2022
M/s Triochem Category - Red 1. During the visi{ industry found not in aperation. | Unit was found closed
Products Ltd. Size - 55 2. Industry has proviged collection fank, and non-operational,
Plot No, 1012, neutralization tank, flash mixer, primary
MIDC, Chikhloli, Type of industry- v:m:sm.omc:_nm_ clarifier, settling tank. -
Ambemath,

Dist- Thane ;-421
mcm.

Effluent generation in 11 KLD,
Effluent Discharge- in to CETP.

CCA vaiid till: 31.03.2022

ﬁm_..m_...m.ﬁ.._.n Sharma)

Regicnal Director, RD Purie, CPCB

28/9/2020
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Annexure - VI

List of the 22 units operating illegaly! not having adequaté equipment required fo achleve
Zero Liquid Discharge (ZLD)/ either not meeting the stipulated discharge standards or
not operating the ETP properly/ illegally disposing hazardous waste in open land

A. Units found operating illegally

1) Ms. Alpic India Agarwa! Dyeing, Plot no. F-1, MIDC Phase - I, Dombival; (E), Dist. Thane

2) M/s. Swastik Plastic Gala no. 02, Murlidhar Compound O.T. Section, Ulhasnagar Camp
3, Ulhasnagar.,

3) M’s. Hindustan Dyeing Works, MSEDCL Consumer Number 021514002484, Opp. BK-
581, Near Ram Malishwala, Q.T. Section, Ulhasnagar-2, Dist. Thang

B. Units found not having adequate equipment required to achieve Zero Liquid Discharge
{ZLD) conditions prescribed under the “consent to operate”

1) M/s Preme Nutrion, B-39, Additional Ambemath MIDC, Thane

2) M/s Namau Chem Pvt. Ltd., N-26 & 27, Additional Ambernath MIDC, Thane

3} M/s Krishna Chemical, N-28, Anand Nagar, Additional Ambernath MIDC, Thane
4) M/s Turmalin Chemicals, N-30, Anand Nagar, Additional Ambernath MIDC, Thane

C. Units found either not meeting the stipulated dischargé standards prescribed under the
“consent to operate” or not operating the ETP properly

1) M/s Kamsons Polymers P, Ltd., K-30/7, Additional Ambernath MIDC, Thane

2) Mis Trichem Laboratories (Bombay) Pvt. Ltd., K-48, Additional Ambernath MIDC, Thane

3) M/s Priyadarshani Microtech, N-74, Additional MIDC, Anand’'Nagar, Ambernath, Thane

4) M/s Enaltec Pharma Research Pvt. Lid. (previously known as M/s Getz Pharma Pwt,
Ltd.), PL-11, Additional Ambermath MIDC, Thane

5) Ms Pacific Crganics Pvt. Ltd., N-4, Additional MIDC, Anand Nagar, Ambemath (E),
Thane '

8) M/sV &V Pharmma Industries., Plot No. N-48, MIDC Add!. Ambernath, Tal: Ambernath,
Dist: Thane o

7) M/s. Printex Enterprises, Plot no. 38, MIDC Merivali, Tal Ambernath, Dist. Thane

8) Mis. Ankit Wash, Plot No. 52, MIDG Merivali, Tal. Ambernath. _

9) Ms Ashu Organics (India) P. Lid., Plot No. A-64, MIDC SBI Bank, Badlapur, Tal-
Ambernath, Dist: Thane

10) M/s Badlapur Textile Industries Pvt, Ltd., Plot No. B-39, Badlapur MIDC, Dist. Thane,

11) M/s Tulsi Cloth processors Pwt, Ltd., Plot No. B-42, MIDC Badlapur Industrial Area Tal:
Ambemath, Dist: Thane

12) M/s. Tirupati Textile Mills, Plot No. A - 187, A — 187/, MIDC Phase — 1, Dombivali, Tal.
Kalyan, Dist. Thane.

13) M/s. Tirupati Textile Mills, Plot No. A — 187/3, MIDC Phase — I, Dombivali, Tal. Kalyan,
Dist. Thane

14) M/s Solar Chemferts Pvt Ltd, Plot No. 15,16 & 21/10, Chikhloli M.1.D.C., Ambernath,
Dist- Thane

D. Unit found illegally disposing hazardous waste in open land near boundary wall about 10
meters from Waldhuni river

1) M/s Paramount Minerals & Chemicals Ltd., C/6 MIDC Chemical Zone, Ambernath MIDC,
Thane :
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Site Visit Photographs

Sampling point R1: Ulhas River (Mohane Road 1<_m_._u=Enm. Shahad)
g

&

Sampling was done on Ulhas river _ _ _
The location is on Mohane Road which goes to Titwala, Two-three sewer outfalls were observed
There is a Mohane dam before the railway bridge. Waldhuni river empties itself after the pipe bridge which can be
: seen in the fourth image.
Colour of Sampie: No cojour

Site Description:
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Sampling was done on Ulhas river

Sampling was done on Uthas river in Kalyan after KDMC dumping ground, Durgadi fort
. Ship Building works. The Iocation has littered solid waste

Colour of Sample: No colour

Site Description:

T

and Kalyan

3 _ vm_wm .
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Sampling was done on Ulhas river

Site Description: At the location solid waste was found om the banks of the river, This iocation might have some tidal

effect. One kilometer on the upstream side construction of road bridge (Dembivli Mankoli Naka Link Road) is being
undertaken. Dredging equipment's were noticed at the location.

Colour of Sample: Light Grey

\ m___uw "
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. A,
. Sampling was done on Nallah which empties in to to Waldhuni river
Site Description: The Nallah is a tributary to River Waldhuni

. It meets the river at Vadol ang had grey coiour Emﬁmri:r
sweet smell. Nallah was having C&D and solid wastes _

- Red colour industrial effluent was afso observed flowing inside
the nallah via a stream next to the CETP.

Colour of Sample: Dark Grey

w—_.um.._w.m
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' Samipling point R10: Govind Pull, Ambernath

Sampling was done on nallah which empties in to Waldhuni river

Colour of mm:_t_m_" Dark Grey
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Sampling was done on nallah which empties in to Ulhas river
Site Description: The site was littered with solid waste. Sewer outfall can be seen on the top side of mmz.m:,_mmm. The
site was located next to Badlapur CETP.

- Colour of Sample: Light Green

. Hu; ._u. mm .m




914

sded|zT ’

Hiueleqiuy "abpLq J9A0(eT Yleulequy ¢y Jurod Buljduieg

9L




2915

("“

21

Nt

Sampling was done on nallah which empties in to Waldhuni river
Site Description: The site-was littered with solid waste, Sewer outfall pipe was observed

Colour of Sample: Ye!llow

. Foam was noticed

117
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Sampling was done inside Additional MIDC, Ambernath
- Site Description: Industriai effluent being discharged on the road was noticed inside the MIDC

Colour of Sample: Black
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- frpom,

Sampling was dane on :.m..:m.: which empties H.:. to Uthas river

Site Description: Grey water from nallah with high flow rate was being released into the river. The sife has two sewer outfalls.
Foam was also observed. The site is after confluence of Bhatsa and Ulhas river which can be seen in the right image. Before the
two rivers meet Waldhuni river empties in to Ulhas river after Mohane Road bridge. Next fo Gandhari bridge
Colour of Sample: No cofour

17 [Page
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Sampling was done on Waldhuni river
Site Description: The site is located on the cpposite bank of Ulhasnagar water treatment n_m:.w The location is in the
downstream of confluence peint of Waldhuni river and the nallah coming from Morivali MIDC area and Tehsiladar office.
Sample was taken of the effluent flowing directly in the Waldhuni river _

Colour of Sam ple: Blue
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‘Sampling point R21; MIDC Road, Ambernath -
Sampling was donie on nallah which empties in to Waldhuni n.qmw _
Site Description: Black water flawing with no solid waste.
Colour of Sample: Grey
s ettt e e e oo et oo . e PACrrTe
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Sampling was done.ou. s\mﬁrta.. river . . e

m;m Ummn:uao: The _oomﬁ_o: is next toa KDMT bus amnoﬂ c:amﬂ construction road U:Qmm on site. Solid waste o.ms:m
observed along with two waste watet outfalls, Release of effiuent.into river was clearly seen.

Colour of Sample: Greyish Green

Nw_vmmm
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Nallahs and areas visited during the site visit

) R [t ’
.Zm__msnmmm_zm_z.:ocu:U:m::m:vmg_..._mm:mﬂ:n:m:mio_.xm:mam _u_._m..q:m.m:umm_

area, Ulhasnagar _ area, Ulhasnagar
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>\ Dombivii Better Environment Sys tem Association
Plot No. OS-8, M.LD.C., Phase 1. Opp. Savitribai Phule Kala Maridir, Dombivi '({E-;j. 421203,
' Tel, - (0251) 2425584, Ematl :'dbeéa:c_etp@gmaﬂ.ctam TR

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARD OF
DIRECTORS OF DOMBIVLI BETTER ENVIRONMENT  SYSTEM ASSCCIATION HELD ON
WEDNESDAY 08 July 2017 AT 3.P.M. AT PLOT NO 05 8, MIDC, PHASE |, OPP-SAVITRIBALPRULE
NATYAGRUH, DOMBIVL EAST — 421 203 '

“RESOLVED THAT Mr, Rajesh Doshi, Authorized signatory , be and is hereby authorized 10
appear, sign, verify, declare, affirm, make, present, cubmit and file all necessary notices, p_'.aint;,
petitions, written statements, affidavits, undertakings, vakalatnamas, declarations, Appeals,

Revisions, applications, statements, complaints, papers and docu ments and all proceedings and F
matters in connection with any suits) ar proceeding(s) filed by or against the Company before
any court of law gr any tribunal or any quasi-judicial @r statutory or admiinistrative- authority.” .

For Dombivii Better Envircnment System Association

TN ; N

Ashok Maheshwari
{Chairman) .
Din Mo 00841462 ' 'E




BEFORE THE HON'BLE NATIONAL
N GREEN TRIBUNAL
 (WESTERN ZONE BENCH) PUNE
APPLICATION NO. 37 OF 2013 (WZ)
| 'Vana?shakti Public Trust & Anr,
o ..Applicants
.' . Versué . '
_MPCB? &Ors. . ..Responderits

___._.__,-.__-.-..____-_—_-.-_-.__..___-_.._-____.__..'- _____

Affidavit-In-Reply On behalf of the
newly added Respondent No.9 fe.
DBESA :

Dated this [gf’hay of ﬁbﬁ([ 2022

18 APR 222
(Vijay Kumar Aggarwal)
- Advocate for Respondent No.9
C-222, 2nd Floor, Big Splash
Sector-17, Vashi, Plot No.78 & 79,
Navi Mumbai- 400703
Mobile: 9820795710/ 8850503296
E-mail: vijaysolicitor@gmail.com -
Enrolment No. MAH/1886/1998




